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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021), having
been authorized by the Committee to submit the Report on their behalf, present this Thirty-
Fifth Report (17th Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2019-2020) at their sitting held on 24
August, 2020 jnter-alia considered Memorandum Nos. 268 to 297 containing requests
received from various Ministries/Departments for dropping of 38 pending Assuranﬁes and
decided to drop 26 Assurances.

3. At their sitting held on 19.01.2021, the Committee on Government Assurances (2020-
2021) considered and adopted this Report,

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.
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REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within a period of three
months. In case, the Ministry finds it difficult to implement the Assurance on one ground or
the other, it is reqguired to request the Committee on Government Assurances to drop the
Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise,

2. The Committee on Government Assurances (2019-2020) considered Thirty Memoranda
(Appendix-1) containing requests received from various Ministries/Departments for dropping

of 38 pending Assurances at their sitting held on 24 August, 2020.

3. After having considered the grounds cited by the Ministries/Departments, the

Committee are convinced and decide to drop the following 26 Assurances :-

S. No. \ SQ/USQ No. Ministry Subject
" & Date
1. I USQ No. 598 Railways Expert Commitiee

! dated 25.02.2010 (Appendix ~ II)

2. ‘ SG No. 241 Railways Railway Projects
. dated 18.08.2011 (Appendix — III)
- (Supplementary by Shri
| M.B. Rajesh, M,P.)

3. - USQ No. 6221 Defence Training Centres of Armed
| dated 06.05.2013 (Department of Military | Forces

| Affairs) (Appendix — IV)
|




S.No. [SQ/USQNo. Ministry Subject
& Date
4. | SQ No. 370 Communications Introduction of Siab Based
dated 04.08.2014 (Department of Penalties
Telecommunications) (Appendix — V)
5. 5Q No, 561 Earth Sciences Cooperation in Earth
| dated 06.05.2015 Science
(Appendix - VI)
6. USQ No. 1996 Power Investment in Hydro Power
dated 10.12.2015 Electricity Sector
(Appendix — VII)
7. USQ No, 3268 Defence Sainik School in Andaman
| dated 18.12.2015 (Department of Defence) | and Nicobar Islands
(Appendix — VIII)
8. : SQ No. 322 Home Affairs Marine Police Stations
| dated 22.12.2015 (Appendix — IX)
(Supplementary by Shri
Baijayant Jay Panda,
M.P.)
9. ") USQ No. 846 Home Affairs (1) Naga Accord
| dated 01.03.2016
__ (i) USQ No. 2643 (ii) Naga Peace Accord
|'  dated 02.08.2016 (Appendix — X)
' 10, "USQ No. 1142 Housing and Urban Swachh Bharat Mission
5  dated 08.02.2017 Affairs (Appendix ~ XI)
i1. USQ No. 1077 Railways ROB at Vathuruthy
5 dated 08.02.2017 (Appendix — XII)
12. USQ No. 1241 Power Proposals for New Hydro
' dated 09.02.2017 Power Plants
| (Appendix — XII1)
13. ' 5Q No. 157 Defence Aerospace University
i dated 10.03.2017 (Department of Defence | (Appendix — XIV)
' Production)
- 14, 5Q No. 273 Road Transport and Ban on Non-Electric
+ dated 11.07.2019 Highways Two/Three-Wheelers

(Appendix — XV)




'S.No. | SQ/USQ No. Ministry Subject B
& Date
15, “ (i) USQ No. 1044 Food Processing (i) PM Kisan Sampada
dated 24.07.2018 Industries Yojana
(i) USQ No. 1363 (ii) NBFCs for FPI
- dated 18.12,2018 (Appendix — XVI)
16, ' USQ No. 2612 Jal Shakti Ground Water (Sustainable
. | dated 02.08.2018 Management) Bill, 2017
| (Appendix ~ XVII)
17. i USQ No., 2670 Road Transport and Highway Patrol System
dated 02.08,2018 Highways Across the Country
(Appendix — XVIII)
18. USQ No. 3417 Home Affairs Ethnic Riots
| dated 07.08.2018 (Appendix — XIX)
I 19. | USQ No. 671 Road Transport and Ram Vana-Gaman Marg
dated 13.12.2018 Highways (Appendix — XX)
20. USQ No. 813 Railways Konch-Bhind and Urai-
dated 26.06.2019 Moahoba Rail Lines
| | (Appendix — XXI)
| 21. " USQ No. 3031 Youth Affairs & Sports Promotion of Sports in J&K
. dated 11.07.2019 (Department of Sports) (Appendix ~ XXII)
'_22 | USQ No. 4648 Tribal Affairs Traditional Forest Dwelters
-' " dated 22.07.2019 (Appendix — XXIII)
23. | SQ No. 124 | Home Affairs Suicide by Police Personne!
' dated 03.05.2016 (Appendix — XXIV)
. (Supplementary by Shri
| Satyapal Singh, M.P.)
24. 'SQ No. 106 Environment, Forest and | Impact of Air Pollution on
* dated 28.06.2019 Climate Change Life Expectancy
 (Supplementary by Shri (Appendix — XXV)
Feroze Varun Gandhi,
M.P.) |
4. The details of the Assurances arising out of the replies and the reason(s) advanced by

the Ministries/Departments for dropping of the above mentioned 26 Assurances are given in

Appendices -1I to XXV.



5. The Minutes of the sitting of the Committee dated 24 August, 2020, whereunder the

requests for dropping of the Assurances were considered, are given in Appendix-XXVI.

NEW DELHI;
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Appendix- I

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)

Statement showing summary of requests received from various Ministries/Departments
regarding dropping of Assurances and considered by the Committee on 24 August, 2020

SI. | Memo | Question/Discussion | Ministry Department Brief Subject
No. | No. References
1 {268 (1) USQ No. 1090 Communications | Department of (i) Effectiveness of
dated 13.07.2009 Telecommunicati- | Telecom Services
ons
(i) SQ No. 288 (i) Complaints against
dated 25.04.2012 Unsatisfactory
Telecom Services
| (ili) USQ No. 1566 (iii) Complaints
- dated 06.03.2013 against Telecom
Qperators
(iv) USQ No. 3894
dated 12.08.2015 (iv? Changes in
Telecom Sector
(v) 5Q No. 346 {v) Empowerment of
dated 23.12.2015 TRAI
(vi) USQ No. 609 (vi) Telecom Services
dated 20.07.2016 of PSUs
o (vii) USQ No. 3501 (vii) Amendment in
| dated 07.12,2016 TRAIL Act
2 1269 | USQ No. 598 Railways Expert Committee
; dated 25.02.2010
—
3 1270 | General Discussion | Law and Justice Legislative The Personal Law
! on the Personal Law Department (Amendment) Bill
| (Amendment) Bill
' dated 21.08.2010
4 271 5Q No. 241 Railways Railway Projects
| dated 18.08.2011
{(Supplementary by
Shri M.B. Rajesh,
_ ] MP)
5 272 USQ No. 6221 Defence Department of Training Centres of
| dated 06.05.2013 Military Affairs Armed Forces




Sl. 1 Memo | Question/Discussion Ministry Department Brief Subject
t No. | No, References
6 273 SQ No. 370 Communications | Department of Introduction of Slab
dated 04.08.2014 Telecommunicati- | Based Penalties
ons
"7 1274  |SQ No. 561 Earth Sciences Cooperation in Earth
dated 06.05.2015 Science
8 1275 USG No. 1996 Power Investment in Hydro
dated 10.12.2015 Power Electricity
Sector
9 276 USQ No. 3268 Defence Department of Sainik School in
dated 18.12.2015 Defence Andaman and Nicobar
Islands
10 | 277 SQ No, 322 Home Affairs Marine Police Stations
dated 22.12,2015
(Supplementary by
Shri Bafjayant Jay
i Panda, M.P.)
|11 278 | (i) USQ No. 846 Home Affairs (1) Naga Accord
f j dated 01.03.2016
o (i) USQ No. 2643 (ii) Naga Peace
! dated 02.08.2016 Accord
12 f 279 USQ No. 3940 Defence Department of Missile Testing Centre
: dated 09.12,2016 Defence Research
| & Development
: i Organisation
113 | 280 USQ No, 4732 Road Transport Integrated Transport
r dated 15.12.2016 and Highways Development
—
|14 | 281 USQ No. 1142 Housing and Swachh Bharat
' ! dated 08.02.2017 Urban Affairs Mission
i 15 1282 | USQ No. 1077 Railways ROB at Vathuruthy
' | dated 08.02.2017
16 283 | USQ No. 1241 Power Proposals for New

1 | I
L i

dated 09.02.2017

Hydro Power Plants




dated 22,07.2019

Sl. | Memo | Question/Discussion Ministry Department Brief Subject
No. I No., References
17 [ 284 5Q No. 157 Defence Department of Aerospace University
dated 10.03.2017 Defence
Production
18 | 285 USQ No. 2180 Law and Justice | Legislative Electoral Bribery as
’ dated 15.03.2017 Department Cognisable Offence
19 | 286 SQ No. 273 Road Transport Ban on Non-Electric
dated 11.07.2019 and Highways Two/Three-Wheelers
|20 | 287 | (i) USQ No. 1044 Food Processing (i) PM Kisan Sampada
dated 24.07.2018 Industries Yojana
(i) USQ No. 1363
dated 18,12.2018 (i} NBFCs for FpI
21 288 USQ No. 2612 Jal Shakti Ground Water
’ dated 02.08.2018 (Sustainable
Management) Bil,
: J 2017
' I
122|289 | USQ No. 2670 Road Transport Highway Patrol
, dated 02.08.2018 and Highways System Across the
Country
23 1290 | USQ No. 3417 Home Affairs Ethnic Riots
dated 07.08.2018
124 1291 USQ No. 671 Road Transport Ram Vana-Gaman
dated 13.12.2018 and Highways Marg
125 1292 | USQ No. 3175 Labour and Social Security to
! dated 31.12.2018 Employment Waorkers in
Unorganised Sector
26 1293 | USQ No. 813 Railways Konch-Bhind and Urai-
: i dated 26.06.2019 Moahoba Rail Lines
e |
27 1294 | USQ No. 3031 Youth Affairs & | Department of Promotion of Sports in
I dated 11.07.2019 Sports Sports J&K
28 295 USQ No. 4648 Tribal Affairs

Traditional Forest
Dwellers




51,

Memo | Question/Discussion .| Ministry Department Brief Subject

No. | No. References

29 1296 SQ No. 124 Home Affairs Suicide by Police
dated 03.05.2016 Personne
(Supplementary by
Shri Satyapal Singh,
M.P.)

30 | 297 SQ No. 106 Envirenment, Impact of Air Po!iution

dated 28.06.2019
(Supplementary by
Shri Feroze Varun
Gandhi, M.P.)

Forest and
Climate Change

on Life Expectancy
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LOK SABHA SECRETARIAT =

COMMITTEE ON GOVERNMENT ASSURA NCES
MEMORANDUM No. 2 69

Request for dropping of Assurance g'iv'en in reply to Unstarred Question

- No. 598 dated 25 February, 2010 regarding “Expert Committee,”

On 25 February, 2010, Shri Baijayant Jay Panda and Shri Nityananda Pradhan
MPs, addressed an Wnstarred Question No. 598 to the Minister Railways. The text of the
Question along with the reply of the Minister is as given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee ahd_
required to be implemented by the Ministry of Railways within three months from the
date of the reply. But the Assurance is yet to be implemented. .

3 The Ministry of Railways vide O.M. No. O.M. No. 2010/W-2/ECOR/PQL/08 dated
14.09.2015 had requested to drop the Assurance on the following grounds:-

“That four projects out of seven on which Assurance had been made; have
already been completed & commissioned and three projects on which aiso Assurances
had been made, are at an advanced stage of completion as’per details given below:-

Project completed —‘
S. Name of Project Present Status
No. :
New Line
1 Lanjigarh Road-Junagarh (56km). Completed &

commissioned

Gauge Conversion

2 Naupada-Gunupur (90km). Completed &
commissioned

Doublin

1 Sambalpur-Rengali (22.7) Completed &
commissioned

2 Bimlagarh-Dumitra (18.3 km) Completed &

commissioned

Projects in Progress

Doubling
3 Jharsuguda-Rengali (25.6km) 95% work
completed
4 Cuttack-Barang (12km) 95% work
completed
5 Khurda Road-Barang 3rd line (35km) 88% work
] completed
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1t is informed that alf the three projects mentioned above, which are in progress,

have been accorded very high priority now and adeguate funds have been provided for’
their early completion. However, as the works are being executed very near to the

running lines, these projects may take about 1 or 2 years to complete. In view of the
position brought cut above, it may not. be appropriate to Keep the above Assurance
pending for fong. Lok Sabha Secretariat (CGA) is, therefore, requested to drop the
above Assurance.”

4, The above request for dropping the Assurance was not acceded to by the

Committee at their sitting held on 17 June, 2016. The Committee accordingly presented

their 46th Report (16th Lok Sabha) on 15 December, 2016 and desired that the matter

be pursued actively and the fulfilment of the Assurance expedited.

5. However, the Ministry of Railways vide O.M. No. 2010/W-2/ECOR/PQL/08 dated '

16th May, 2018 have stated as under:- :

"Six out of seven proje'cts on which Assurances had been made, have already
been completed and commissioned and the remaining one 3rd line project is in
progress and is at an advanced stage of completion as per detalls given below:- -

Project completed
5. " | Name of Project - Present Status
No. '
New Line )
1 Lanjigarh Road-Junagarh Completed & commissioned
{56km). .
Gauge Conversion _
| 2| Naupada-Gunupur (90km). [ Completed & commissioned
Doublin _ : ' ' - ]
1 Sambalpur-Rengali (22.73 Completed & commissioned
Z Bimlagarh-Dumitra (18.3 km) Completed & commissioned
3 . | Jharsuguda-Rengali Completed & commissioned
. (25.6km) - ' .
'j ' Cuttack-Barang {12km) .| Completed & commissianed
Projects in Progress -
Doubling . ' _
5 Khurda Road-Barang 3rd line 88% work completed
(35km)

It is further stated that 3 line between Khurda Road and Barang (35 Km) which
is in progress (95% completed) has been accorded very high priority now and
adequate fund has been provided for its early completion, However, dismantling

of an existing ROB and construction of new 3-lane ROB which are to be done by .

NHAI is causing delay in completion of the project.”

Jo




8. In view of the above, the Ministry, with the approval of the Minister of State i‘or
?Railways, have again requested the Committee to drop the above Assurance,

The Committee may reconsider.
New Delhi '
Dated: ag]agjzo:za
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y &3 : MINISTRY OF RAILWAYS S
LOK SABHA

UNSTARRED QUESTION NO: 508 '

ANSWERED ON: 25.02.2010
EXPERT COMMITTEER

BAIJAYANT PANDA

NITYANANDA PRADHAN

Will the Minister of be pleased to states-

RAILWAYS

(2) whether an Expert Committee hag been set'up by the Railways to oversee completion of rail projects;
(b} if so, the details thereof;

(c} whether the Committes has finalized strict time-line for completion of these projects;

{d) if s, the details thereof: and

(&) the status of various raill projects (viz. new lines, doubling, Eauge conversions etc.) on the Bast Coast Railway?

ANSWER

MI}HST‘ER OF STATE IN THE MINISTRY OF RAILWAYS {(SHRI X.H. MUNIYAPFA)

(8) 1o (d): Objectives of the Expert Committes set up by Ministry of Railways include reviewing progress of ongoing
activities undertaken by the Railways. The Committee has held 2 number of meetings and a review of the progress of
‘ongoing projects has been taken up.

(e): A Statement is attached,
STATEMENT REFERRED TO IN REPLY TO PART (e) OF UNSTARRED QUESTION NO‘598 BY S/SHRI

BAIJAYANT JAY PANDA AND NITYANANDA PRADHAN TO BE ANSWERED IN LOK SABHA ON 25.02.2010
REGARDING EXPERT COMMITTRE. '

(e):
(Rs. in Crore)

5,Mo. Hame of the Latest Attual Expenditure Budget Qutlay Present Status

Prodect Anticipated incurredup to provided

Cost 31-83-2pag during 2089-1¢
NEW LINE

1. Lanjigarh 178.6@ 85,31 36.08 In the first phase, work

Road-Junagarh for Lanjigarh-Bhawanipatna

(56 kms) (31 Kms) has been taken up,

whera earthwork and




G/S

Khurda Road-
Bolangir
{289 kms)

Herldaspur-
Paradaeep
(82 kms)

Angul-Sukinda

Road (98.7 kms)

Talcher-
Bimlagargh
{154 kms)

Naupada-
Gunupur
{99 Kms)

‘-I-—'—".--.-.-.-_-_-

708.060

554.34

344.¢0

B182.73

163,88

77.74

136.63

27.98

GAUGE CONVERSION

14%.63

OOUBLING -

28.87

75

i8.90

14.08

1%

bridgework are in.progress,

The work is likely to be
cﬁﬁﬁIetgd in 281F 1.
e PTELRA 2D A4E

-On this project, earthwork
and bridgeworlk have been
taken up in Phase I from
Khirda Road to Begunia

(36 Kms),

- The work is being executed
by Rail Vikas Nigam Limited

{RVNL} through a Special
Purpose Vehicle (SPV).
1146.39 out of 1653.69
acres of land has been
acquired. Earthwork and
minor bridgework have been
taken up. MWork on major
bridgas over rivers Luna
and Mahanadi has also been
taken up.

The wark is to be executed
by RYNL through the
formation of an SPV. Final
Location survey (FLS) has
bean completed. 478.3 out
of 612.23 hectares of land
has been acquired.

FLS has been completed.
Land acquisitlion has bean
taken up. Earthwork,

- bridge works taken up.

Earthwork, bridgework,
ballasting and track-
linking are in prograss.
The project 4s likely to
be completed during

2@885-18.
B

" 214

0g0e8




B/B/2020

1,

Rajathgarh- 242,87
Barang

(2@ kms)

186.54

Sambalpyr-

Ren i
22,7 kms
—

Jharsuguda- 158
Rengali
(25.6 kms}

Cuttack-Barang 178,98
(12 kms)

—

Khurda Road-
Barang 3rd

line (35 kms)

287.88

Sambalpur- 474,25
Titlagarh

(182 kms)

Ralpur- 614, 45
Titlagarh

{283 kms)

Bimlagarh- 73.77

166,36

83,41

38.45

184,75

72,14

.08

I

75,89

16,88

35,80

55,86

65,00

3.2

3,28

58,08

]

The work is being executeq
by RVNL through Astan
Development Bank {ADAY
funding. Earthwork ang
bridpawoprk including the
bridge over rivep Mahanadl
have been taken up, The
work is likely to be
completed during 2618-11,

Sambalpur to Sarta, sasan

Lo Sarla completed, Sasan
iis aly to be

completed in.2g1p-11

Earthwork and bridgework
have been taken up. The

roject 1s likely to be
chEtR—dﬁﬂmam-n .
—_— R T

The work is being axecuted
by RYNL through ADB
funding, Earthwork apd .
bridgework, stc, including
Kuakhal Bridge have been
taken up. The project is
likely to be complated

during 2618-11,

The work is belng executed
by RVNL through ADB
funding. Earthwork and
bridgework, stc, have
‘been taken up. The project
ig likely to be complete
in March, Zo1T—

e

The work is being executed

by RWNL through ADR funding.

FLS has been completed.
Necessary planning has
been taken up.

The work is being executed
by RVNL through ADg
funding. Mecessary planning
has been taken up,

Detailed Estimate has

M



e L L

e g L

B/6/2020

12.

11.

12.

Dumitra
{18.3 Kms)

P

Banspani-
Joruli
(9 Kms}

yizianagram-
Kottavalasa
ard line
(34,7 ki)

Kottavalasa-
Simhachalam
North 4th Line
(16,69 km)

Banspani-.
pattari-Tomka-
Jakapura

(180 km)

76.22

194.89

94.73

1142.6

The ongoing projects will be comp

—_———

3.24

19.51

leted in the coming years a3 per th

4,088

35,00

32,08

1.8

been sanctioned. Tendering .
for works has besh takesq ,

ap, 1he project is Tikely' !
_,)'\

& be completed GUring

T M—
e

K
i

petailed Estimate has been
sanctioned. Tendering for
works has been taken up.

Earthwork, bridge werk
faken up.

Earthwork, bridge work
taken up.

new work included in
2g89-18. . Work has been
gntrusted to RVNL for
execytion. Land
acquisition taken up.

e availability of IES0UFCES.

15

414




LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSTRANCES

\{

Ghperdic-TIL

MEMORANDUM No, 2711

o Subject: Request for dropping of Assurance given in reply to Supplementary to Starred
Question No. 241 dated 18 Auguist, 2011 by Shei M.B. Rajesh, MP, regarding
“Railway Projects”

On 18 August, 2011, Shtl Shallendra Kumar and Shri Ramashanker Rajbhar, M.Ps.,
addressed a Starred Question No. 241 to the Minister of Raitways. The text of the Question
along with the reply of the Minister is as given in the Annexure.

2. During the discussion, Shri M.B. Rajesh, M.P., raised the following Supplementan
Question to the Minister of Railways:-

"Madam Speaker, a coach factory at Palakkad was announced at the time of the
first UPA Government and the State Government of Kerala offered land. The
land is made available to the Railways, but the work has not yet been started. [
would ke to know from the hon. Minister whether the Government has fixed
any timeframe for completion of this, And can the hon. Minister assure the
House as to when the work will be started? What s the fate of that raliway
coach factory?” :

3. Tn reply, the then Minister of Raitways (Shri Dinesh Trivedi) stated as follows:-

"I can assure the Member that the work is on a fast track and very
soon we will be happy to get some good news.”

4. The above reply was treated as an Assurance by the Commitiee and requlred to
implemented by the Ministry of Railways within three months from the ate of the reply but it
Assurance is yet to be implemented.

[

5. In this regard, the Ministry of Rallways wde GMNo 2016/MW)/443/35 dated L
December, 2019 have stated as undes:-

“The work of setting up of Rail Coach Factory at Paiakkad in Kerala was sanctioned |
the Railway Budget 2012-13 in JV/PPP mode. However, 2 pre-requisite to setling v
such projects is a sustained demand of coaches in the future. The requirement -
coaches vis-a-vis available manufacturing capacity has been ieviewed recently af
requirement of main line coaches in near future does not justify fmimediately initiath
construction of a new coach factory.”

6, In view of the above, the Ministry, with the approval of the Minister of Stave w1
Ministry of Rafiways, have rejuested the Committee to drop the above Assurance.

The Commillee may consicer.

. DATED:  Jwlod ?,—?_oc“)r_}
= NEW DELHE
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LOK SABHA

STARRED QUESTION NO.241
TO BE ANSWERED o 16.08.2011

RAILWAY PROJECTS

T%241 SHRI SHAILENDRA KUMAR:
: SHRI RAMASHANKER RAJBHAR:

Will the Minister of RAILWAYS (X 51 be pleased to state:

(a) the targets set and the resultant achievements with regard to

© the survey for new lines, gauge cdnursion, doubling,

modernisation of stations ete, during the Eleventh Five Year
Plan period, zone-wise; '

(b) whether some more prinpus’aln have been received in this
regard from various States Including Uttar Pradesh,
Maharashtra and Uttaralchand;

(c) if so, the details thereof and the action taken thereonp; and

(d) the details of the criterla adopted by the Rallways for
according approval to such proposals?

ANSWER

MINISTER OF RAILWAYS
(Xer wizfh)
(SHRI DINESH TRIVEDI)

(a) te (d): & Statement is laid on the Table of the House.

ol ok ke



STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF STARRED
QUESTION NO.241 BY $/8HRI SHAILENDRA KUMAR AND RAMASHANKER
RAJBHAR TO BE ANSWERED IN LOK SABHA ON 18.08.11 REGARDING
RAILWAY PROJECTS.

(a) to (d): The number of surveys including a._lpda'ting surveys for mew
line, gauge conversion and doubling pmjects targeted and completed
during XI Five Year Plan upto 'Juiir; 2011 is given in Appendix-i.
Modernisation of stations under XI Five Year Plan has been taken up
under "Model Station™, "Modern Station” and "Adarsh Station™ schemes.
Targets and Achievement of modernisation of stations during X1 Plan is

given in Appendix-il.

Surveys are sanctioned based on the demands received f;om
Public representatives, State Governments, other ministries, strategic
considerations, operational requirements . and for augmentation of

existing railway networlk in the area,

Receipt of the proposals for survey is a Continuous process., On
receipt of a proposal, the same is scrutinized and if found acceptable, it
is processed for nancﬁon on strategie, hachkward area development,
operationally missing link ets. considerations, As per available records,
in recent times proposal for conducting nineteen surveys in various
States including Uttar Pradesh, Uttarakhand and Maharasihtra have been
received. The list of these proposals is given in Appendbelll. Suitability

————

for sanction of these proposals is being examined.,

et e e ofe




APPENDIX-l REFERRED TO N REPLY 1O

PARTS (a) TO (d) OF STARRED
QUESTION NO.241 BY $/SHRI SHAILENDRA KUMAR AND RAMASHANIKER
RAJBHAR TO BE ANSWERED IN LOK SABHA OpN 18.08.2011 REGARDING
RAILWAY PROJECTS. : ;

Surveys targeted and completed over all lndian

railways during 11 Fiye
Year Plan

(For New Line, Gauge Conversion & Doubling projects)

[ Year 2007-08| 2008-09 | 2009-10 [2010-11] 201112 | Total
No. of Surveys targeted 55 60 78 90 Liog 75
for completion du'ring
year ) .

No. of Surveys | =3 52 73 87 |4 (Upto | 269 |
completed during the July, :
year 2011) :
Railway-wise surveys targeted and completed during 11t Plan
S, Railway Surveys targeted for completion Surveys
No. completed
1 | Central 13 .10
2 | East Coast 15 3 oo
3 | East Central 20 4 ;
4 | Eastern 30 . 40
5 | Northern : 47 il 46
6 | North Central 11° - 4 A
7 | North Eastern 18 11
__8 | Northeast Frontier 34 31
9 | North Western i 23 18
10 | Southern 27 24
11 | South Central a5 19
12 | South Eastern 20 17 )
13 | South East Central 1y ' 12 i
14 | South Western : 26 17
15 | West Central 10 ] s
16 | Western 38 10 i
Total 375 269

Wl
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APPENDIX-II REFERRED TO IN REPLY TO PARTS (a) TO (d) OF STARRED
QUESTION NO.241 BY 8/SHRI SHAILENDRA KUMAR AND RAMASHANKER
RAJBHAR TO BE ANSWERED IN LOK SABHA ON 18.08.11 REGARDING
RAILWAY PROJECTS.

The targets and achievements so far during the 14th Plan period under
'Model Station', ‘Modern Station' and "Adarsh Station' Scheme are as

e i T orry e v = = ST SRR

below:
8. Name of the Zonal Target Set Target achieved
No. Scheme Railway | (No. of stations) | (Mo. of stations) |
1 Model Station CR 35 33 -
ECoR 24 23 N
ECR 55 39 i
ER 51 50 |
HKRCL 1 a
NCR 21 20
NER 34 33 N
NFR 35 13
NR 80 63
NYWR 28 26
SCR 64 G4
SECR 11 3
SER 22 22
SR 48 48 )
SWR xs 20 i
WGR 20 20
VR A% 45
Total 594 520
2 Modern Statiom | CR 47 47
(Touch & Feel) | ECoR 30 17
ECR 50 22
ER 38 as
NCR 29 27
NER 29 28
NFR 4G ad i
MR 49 a
MWR 38 ar
'SGR 56 56
SECR 29 21
SER a6 34
o

Bl b A e s s




- -
SR

SWR
WCR
Wer

Total

3 Adarsh Station

cR

ECoR
| ECR

ER

NCR

NER

NFR

NR

NWR

SCR

SECR

SER
SR

SWR

WCR

WR

Total

FRAE KR
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APPENDIX-1)i REFERRER TO !N REPLY TO PARTS (a) TO (d) OF STARRED

QUESTION NO.241 BY S/SHRI SHAILENDRA KUMAR AND RAMASHANKER
RAJBHAR TO BE ANSWERED M LOK SABHA ON 18.08.2011 REGARINNG
RAILWAY PROJECTS. .
PENDIMNG DEMANDS FOR NEW SURVEYS
$. Mo. | Name of the Project Plan Head State
1 Nalagarh-Baddi-Barotivala-ialka - New Line | Himachal Pradesh, |
. . : Haryana o
2 Sardarshahar-Sirsa : New Line | Rajasthan, Haryana l
3 Allahabad-Varanasi _ Doubling | Uttar Pradesh |
4 Champa-Ambhanpur bye pass line New Line | Chhattisgarh = = |
5 | Pilda-Palavi-Balauda Bazar-Kasdol New Line Chhattisg;';h, :
Sarsiwan-Orissa QOrissa _ l
5 Jabalpur-Rajnandgacn via Bemetra; | Mew Line Madhya Pradesh, i
L Kavwardha-Mandla Chhattisgarh . 1
-7 | Manded-Latur Road New Line | Maharashtra l
8 Bithaur-Makanpuriladarsan Majay Neow Line | Uitar Pradesh |
9 | Baliul-Amravat] Mew Line | Maharashtra o
10 | Bhatgacn-Pratappur-Vadrofnagar- = | New Line Chhattisgarh, '
Renukoot Uitar Pradesh- |
1" Gunapur-Narsipatianam, via : New Line | Andhra Pradesh '
Kadupam, Parvatiipuram, Mokama, l
! Sallura o
L] g '- 12 | Diatrauwado-Mandia-Jabalpur-© | New Line | Madhya Pradesh ‘
Pajnandgaon ' N
l 13 | Barabanki-Faizabad-Ayodhya- Doubling | Uttar Pradesh
Jafrabad . i
14 Pmtgpgarh-ﬂﬂandsaur . New Line | Rajasthamn, i
Madhya Pradesh
1% | Kashipur-Dhampur New Line | Uttarakhand ]l
16 | Deharighat-Barhaiganj-Basgaori- New Line | Uttar Pradesh
Sahajanwa-ﬁnalthira—Banki-Bhatni ' . i
17 Ayodhya-Faizabad section and Doubling | Uitar Pradesh ]
" | Barbanki-Jafrabad section _ R i
13 Unnac-Lucknow via Purwa and New Line | Uttar Pradesh 1
Mauravwan ' | e |
18 | Haldwani-Ritha Sahab and New Line | Uttarakhand !
Haldwani-Chorgaliya-Machiiban ' o
*!I=ﬂi$ﬂl_!k¢
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Q. No, 241
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THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDY) Hon'ble Member
has asked us on specific lme. ] would be very ha_ppy to provide him the specific
informatioﬁ which he has asked.
ﬁ%w:%wmmﬁﬁ@%%w%ﬁwﬁw%
ey o P 30 et T &, (I oyt B <@ B

11.06 hrs. |

At this stage Shri Ganesh Singh and some other han. Members came and stood on
the floor near the Table.
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SHRI DINESH TRIVEDL: This supplementary does ot arise out of the main -
Question. Bowever, T would like to give him information separately as this is not

the part of the main question.
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SHRI DINESH TRIVED!: The process of survey ig a continuous one, Depending

on the terrain, depending on the geographical loeation, the survey cost is on an

on terrain, There is no specific rule but the thumb rule ig that it could be
Rs.40,000. It could be little more than that. All depends on terrain. If the terrain ig
hilly, obviously it takes a Iittl;: longer time and it takes a little more money.,
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SHRI DINESH TRIVEDI: Madam, the intention of the Railway Ministry is to
ensure that whatever survey takes place, the project gets completed. However, |
would like to mention the ecriteria, There are five diffcrént criteria. The first
criteria’ is the project oriented lines which would serve the new industries for
tapping minerais and other things. One of the other criteria is that any line which is

strategically important to the country, like the border areas or the backward areas,
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even if it is economically not viable, the effort of the Railway ‘Miﬁistry is to give
priority to that sector. Hon. Member has asked about the area which also comes
under that criteria.... (Inrermpfions) 1 can also mention that out of 129 new lines
with the ongoing projects, only 14 projects are economically viable. So, it is not
necessary that the Railway Ministry only goes for economically viabie_ projects. 1
can assure the hon, Member that whatever he has mentioriéd, [ will personally
Have this examined and as so0n 83 possible we will try to complete it.

SHRI ABDUL RAHMAN : Madam, it is almost rﬁore than five years since the

Railways have suspended  the train services between Mayiladuthurai and

Karaikudi in Tamil Nadu following the commencement of 1 83 kilometre stretch of
“BG conversion work. During this five year period, very little earmarked amount

was sanctioned to complete a small distance of 38 kilometres between

Mayiladuthurai and Thiruvarur. The balance of 150 kilometre distance is left out
without even initiating the BG work in between Thiruvarur and Karaikudi.

This being the coastal liﬁe covering places of historical importance and of
religious significance across this region, this line connects the temple city of
Rameshwaram. The place 13 also known for the 13% century Muslim shrine
Dargah and en roule, this covers mﬁny holy places like Nagore, Velankanni,
Kumbakonam, Muthupet, Adirampattinam, Ammapet and tourist spot like Manota
built by the King of Thanjavur. When 1 brou ght this matter to the kind aitention of
the Railwﬁy Ministry, out hon. Ministex of Stﬁte for Railways Shri Muniyappa has
repiied to it on 22" September, 2009,

MADAM SPEAKER: Please ask the question.

SHRI ABDUL RAHMAN . The balance estimate of this project amounting to Rs.
533 crbre is under consideration for the sanction. Now a period of five years is
over. 1 would like to ask the hon. Minister through you whether we can éxpect that
our Railway Ministry would pay immediate atiention to start the BG line from
TVR to Karaikudi. ... (Interruptions)

MADAM SPEAKER: Please ask the question.

I———— e e
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SHRI ABDUL RAHMAN: | am asking the question, Can we expect that oy
Railway Ministry would pay immediate attentio e Start the BG conversion wurk
in between Thirnvarur to’ Karaikudi af least in two different phases in termg of ity
distance to cover that 150 kilometres?
SHRI K.JI. MUNIYAPPA- Madam, it is one of the important projects. 11 i
connected to one of the pilgrim sentres between Nagore and Valankanni, We are
very seriously considernig thig project. The metre gauge is already convertad ang
we will take up the remainin & work stage by sta ge. This is under consideration.
 STIRE M.B, RAJESH - Thank you, Madam Speaker, o coach factory at Palakkad
was annouﬁc_éd at the time of the first UPA, Government and the State Governmeni
of Kerala had offored land. The land iz made available to the Railways, byt ihe
work has not yet been started. 1 would like 1o know from the hon. Winjgter
whether the Government has fixed any timeframe for completion of this. And can
the hon, Minister assure the House as to when the worlk will be started? What wil]
be the fate of that ratlway coach factory?
SHRI DINESH TRIVEDI: Madam, you can sec that this question does nof refato
@ he main question, However, I can assure the Member thyy the work iz on 4 T j

————— [}

) %"“"-""’Hﬁv—-ﬁ-" ....,_____________“__'
track and very soon we wiil be happy to get some good news,

T e e ———

MADAM SPEAKER: (2. 242 - Dr. Bholy Singh - Not Presen
Shri Ravneet Singh
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASS!,JRANCES

e

MEMORANDUM NO. y+3

Subject:  Request for dropping of Assurance given in reply to Unstarred

Question No. 6221 dated 6.5.2013 regarding “Training Centroy of
Armed Forces”, .

FAdkk

On 6 May 2013, Shii N. Peethambara Kurup, M.p,, addressed an Unstarred
Question No. 6221 to the Minister of Defence, The text of the Question along with the
reply of the Minister is as given In the Annexure.

2. The reply to the Question was treated ag an Assurance. by the Cornmittes and
required to be implemented by the Minlstry of Defence within three months from the date
of the reply but the Assurance is yet to be implemented.

3. The Ministry of Defence vk O.M, Na, 11(26)/2013/D (Coord.) dated 28 Ortober
2013 had requested to drop the Assurance on the following grounds:-

"that in view of the nature of the questions ar part (B) & (c), the FEPIY thereln
given by the Honble Miister doas pot constftule an Assurance. Jr i, therefore
requeasted that the same ma ¥ please ot be freated as Assurance, ™

5. However, the Ministry of Deferice vide O.M. No, 63/P/D(Air-111)/2013 dated 9 May,

2018 had again requested the Committee to drop the Assurance on the fallowing
ground:-

(7 -'Proposal to set up one Senjor Non Commissioned Officer (SNCOJ Acaden
(later re-christened as Centre for Ajrmen Leadership and Management

(M) When the proposal was exaiined, it was felf that the PCRosa requiras
axtensive defiberation to arrive at a sound decision refated o the role of

25






(i) Ministry’s decision will involva thorough examination of the Adir HO%
proposal keeping in the view the operational requirements, financial / other
constraints, anticipated outcomes and cltrent performarnce of institutions of
similar nature, etc,  After welghing merits/demerits of the broposal, the
same may either be agreed fo or not agreed to by the competent
authority,

Sabha) on 12 February, 2019 and observed that the Ministry need to take a decision in.
the matter and implement the Assurance at the earfiest.

7. However, the Ministry of Defence vide O.M, No. 63/P/D(Air-IT1)/2013 dated 7 May,
2019 have stated as under:-

"During examination of Air HQ's proposal for formation of Centra for Airmen
Leadership and Management Studies (CALMS), formerly Senjor Non-Commissicned
Officer (SNCQ) Academy, It was observed that the potential of augmenting the
existing training institutions may also be an option rather than setting tp a new
institdtion involving huge expenditure in terms of infrastructure and manpower
accretlon. It needs to be appreciated that such policy decision having huge

view the operational requirements, financial/other constraints, anticipated
outcomes and current performance of institutions of simifar nature,

It is"also pertinent to mention that Hon'ble Raksha Mantrt in reply to the Unstared
Question had only stated that there. is a proposal. It does not amount to saying
that the matter has been decided, Therefore, the said reply does not really
constitute an Assurance,” '

8 - In view of the abave, the Ministry, with the approval of the Ra_kshé Rajya Mantri
hava requested the Committee to drop the Assurance. -

The Committee may re-consider.

NEW DELHI:
DaTeED: 5{0!0‘3 POQ‘D .
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LOK SABHA e
UNSTARRED QUESTION NO.221 ) o |
T B ANSWERED ON THE 6™ MAY 2613
Training Centres of Armed Forees t X
. SHRI N. PEETHAMBARA KURUP:
Will the Minister of DEFENCE 2T Hat T

be pleased to state:

{a) -the details of the training centres set up for the personnel of the three Selwces
of thc armed forces at present, Stafe-wisé; o

‘\url

(b)  whether the Government proposes to set up some new traiing centfes, and

(c) if so, the details thereof, State-wise including the locauons 1dent1ﬁed in

GUJEllﬁt? . : o
A NS WER A,
MINISTER OF DEFENCE _ (SHRIAK ANTONY)
e weft o (st B, se)

C k-

(a)to{c): A statement is attached.
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 LOK SABHA SECRETARIAT _

COMMITTEE ON GOVERNMENT ASSURANCES BRANC
MEMORANDUM NO. " 9719

" Subiect: Request for dropping of' Assurance given In. reply to Starred Questid‘n No. 370

dated 04.08,2014 regarding “Introduction of Slab Based Penaltles”,
: sk

- On 4" August, 2014, Dr. P. Venugopal, M.P., addressed a Starred Question No. 370 to the
Minister of Communications. The text of the Question along with the reply of the Minister s as

~ givenin the Annexure.

2. - The reply to the Question was treated as an Assurance by the Committee and required to
be Implemented by the Ministry of Commuinications (Department of Telecomnmunications) within
three months from the date of the reply but the Assurance is yet to be implemented.

3. In thig regard, the Ministry of Communications {Department of Telecommunications)- vide
U0 Ne. 800-13,!LS,!2014/MonsooanQ-37U-AS.H_dated 10.08.2020 have stated as under;-

“it 1s intimated that the graded penalty structure under license agreement was under
acilve consideration of the Department. : : '

while the graded penélty structure was under submission. Hon'ble High Court of Tripura
vide order & judgment dated _08.01.2016 in W.P. 422/2012 filed by M/s Dishnet Wireless

© Lid. (DWL) v/s Uol, inter-alia held that the dause 10.2(if) {which empowers the licensor
to impose penalty upto Rs. 50 Crores} Is opposed to the public poiicy and against the
statutory provision. The Department had filed an appeal against the judgment / order
dated 08.01.2016 before divisional bench of Honble High Court on 17.03.2016. The
Divisional bench of Hon'ble High Court of Tripura, vide tts judgment & order dated
15.03.2017 had set aside the judgment dated 08.01.2016 passed by the Single Bench
subject to certain ohservations made in their judgment.

Now, M/s DWL has filed the Special Leave Petition (Civil) No. .15870/2017 before the
Hon'ble Supreme Court against the judgrient & .order deted 15.03.2017 of Hon'ble High
Court of Tripura (Divisional Berch) and the Department has filed its counter affidavit in
the matter. The matter was last listed on 20.01.2020 and is pending for hearing. As the-
matter is pending before Hon'ble Supteme Court, the issuance of notification of graded
penaity structure will depend on the oufcome of the court case. The time frame alse .
cannot be assessed. correctly.” ' - '

4, 1n view of the above and since the matter is sub-judice, the Ministry, with the approval of
the Minister of State in the Ministry of Communications, have requested the Committes to drop
the Assurance. ' ) ’

The Committee may consider,
NEw DELHL -
DATED: &q 10;3 PQ&D
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@ MINISTRY OF COMMUNICATIONS AND INFORMATION TE@HNOL@V

DEPARTMENT OF TELECOMMUNHCATEONS

LOK SABHA -
STARRED QUESTION NO.370
TO BE ANSWERED Op 4™ AUGUST, 2014

INTRODUCTION OF SLAB BASED PENALTIES
*370. DR: P. VENUGOPAL:

Will the Minister of COMMUNICATIONS AND INFORMAT!ON TECHNOLOGY_ be .
pleased to state: _ e v oy '

(a) thé details of penalties imposed on telecom Oberatars for violation of Telecom
Regulations and the amount realised by the Government therefrom during each of the last
three years anq the current Year, operator-wise: -

(b)  whether certain telecom operators have approached the Government fo

fationalising penalties for violations of regulations ang if s0, the details thereof: R

(c) wheth.er the Government has proposed introduction of slab based monetary fings

for various categories of violations commitied by telecom operators in the country;
(d)  if o, the details thereof including the new structure of penalties; and

(&) the time by which a final decision in the matter is likely to be taken?

- THE MINISTER OF C@MMUNH&ATFONS AND'!NFGRMATION.TECHNOLOGY &

(@)ta(e) A Statement is laid on the Table of the House,

‘ sz - - Contd....2/.




" regarding the penalty structure.
C©tofe) . _The Department of Telecommunications is in the process of finalizing"gn_gj o

e - B
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-
STATEMENT TO BE LAID ON THE TABLE OF THE LOK SABHA IN RESPECT €.
PARTS (2) TO (¢) OF LOK SABHA STARRED QUESTION NO. 370 FOR 4" AUGUST, -
2014 REGARDING “INTRODUCTION OF SLAB BASED PENALTIES

(ai) The operatof-wise details of penalties impbsed and penalties realized during fhe

ast three years.and the current year are enclosed as Annexure<. The difference in

amount of penalty imposed and realized is primarily due to judicial interventions.

(0)  Industiy associations have represented_ to the Government from time to ime

notifying the gW et R 7/

Contd...3/-
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35 | Vasaigable ooo] oool oo 000 .01 0.01 o00-| 0.0

381 Videocon 041 0.1 0.7 ods | 8025 | . o026 . 2665 0.03

37 | Vodafone® 7640 2645 | 2169 1884 | 117116 | 1864 | 25733 0.89

. 38 { You Broadbend 0.00 000 0% 0.00 0.10 0.00 0.02 0.00
Total 113203 | 20866 | 71949 | 107901 mzsas| 12764 | . 94601 4.03
*Includes Group Companies '
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LOK SABHA SECRETARIAT e nefiy: -7

COMMITTEE ON GOVERNMENT ASSURANCES BRANCH -
MEMORANDUM No. g4~

Subject: Request for droppmg- of Assurance given in reply to Starred Question
No. 561 dated 06.05.2015 regarding “Cooperation in Earth Science”

On 6 May, 2015, Shri Rahul Shewale M.P. and Shri Kalikesh N, Singh
Deo, M.P., addressed a Starred Question No. 561.to the Minister of Earth
Sciences. The text of the Question along with the reply of the Minister is as
given in the Annexure. :

2, The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Earth Sciences
within three months from the date of the reply but the Assurance is yet to be
implemented. '

3. The Ministry of Earth Sciences vide oM MoES/43-Parl/72/2015 dated 14
December, 2018 had requested to drop the Assurance on the foliowing
grounds: \

"Required technical manpower for the Development of Wind Profiler is
. turrently not available with Indian Institute of Tropical Meteorology
(IITM), Pune, - -

National Centre for Atmospheric Research (NCAR), USA aiso expressed
that they do not have personne! needed to carry out the proposed _
collaborative work for the development; of the_ wind profiler till 2020."

4.~ The above request for dropping the Assurance was not acceded to by
the Committee at their sitting heid on 24 January, 2020. '

5. However, the Ministry of Earth Sciences vide O.M. File No. MoES/43-
Parlf72/2015 dated 03 July, 2020 have stated as under:-

"The wind profiter in coilaboration with NCAR, USA was to be developed
for 449 MHz frequency. However, it is not clear whether this frequency
will be allocated for operation of the wind profiler in our country.
Moreover the required technical manpower for the development of wind
profiler Is currently not available with IIT™, Pune. National Centre for
- Atmospheric Research (NCAR), USA also communicated their logistical
inabiiity, to carry out the proposed collaborative work for the
development of the wind profiler in near future.

The wind profilers (477.5 MHz) are now being developed by ISRO within
the Country. These wind profilers are also having a bigger footprint,

India has developed self-sufficiency in developing these technologies
leading towards Atma Nirbhar Bharat.”
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6. In view of the above, the Ministry, with the approval of the Minister for
Earth Sciences, have again requested the Committee to drop the Assurance,

The Com_mittee may re-consider.
Dated:- o?a'ag’g@,;gﬁ
~ New Delhi
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: Annexure
GOVERNMENT OF Iup1a :

MINISTRY oF EARTH S¢iEmMoEs
LOK SARKs -
STARRED QUESTION Me. *56G1
TO BE ANSWERED O WEDM!E$IM"H", MAY 08, 2015

COOPERATION Iy EARTH Scieves

SHRI ALY, SHIEWAL iy
SHRI KALIKESH 1, BIRGN Dio:

RN i Minister of EARTH SCIENCES he pleassd to stnteo:

whether the Eargh System Selenge Crganisatiog and the Unﬂversity_
Corporation for Atmospheric Research (UCAIR), USA have signed ary
Memorandum of Undersiramding (Mol)) For Coopaeration iy Bzt Bysfem
Sclences and if $0, the salient features of the said Wiol;

wWhether any work under the said Mol has been initiated and if so, the
details In thig regard: and

the extent to which the country wouly benefit from the safd Motj?

ANSWER

MIRISTER FoR MINISTRY o SCIENCE AR TECHNOLOGY ANI‘I

4 -

MINISTIY OF £ARY SCIENCES
(BR. HARSH VARDHAN)

A Btatement ig lakd s the Table i e Mowse,

J9
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ETATEMERNT LA O TRE TABLE OF THE LOK SABHA 1M REFLY (2} to {2} Nis)
B0 GUESTION MO, *561 REGATIDING “COBPERATION I8 EARTH SCISNCE Do

D5 ANSWERED QN WEDRESDAY, MAY 0, 2019

vas Madan. Speciie activitles in solontitic seeas of mutual Interest will:
be wundertalen under the Memorandum of Understanding (Mobh) siguad on
24t Septomber 2074 between Ewrth Systere Science Organisation -
iinistry of Earth Sciences (Mo®S) and tha University Corporation for

Atmospheric Research (UCAR), USA for cooperation and coordination of

various activities and programs i Eérﬂ_h system Sciences. Some of the
eomperaﬁon gvenues identified in the Mol are development of Wind
Profiler System, Radar meteoiology, Sirborne platforms for cycions
studies, Nowcasting of severe weather events, capacity building through
scientific lectures and distance lgarming etc. The Research and

Development (RED) work cawried out jointly under this Mol will help in '

addressing above mentioned sciontitic [ssues of conmrnon concern and
buliding capacity in the country.

Some “profiminary work under the sald Woll bhas been initinted. Tho
praposal related to development of Wind Profiler System i5 currently
under consideration between Indian Institute of Vropical Meteorology
(P?SSQ:!HM),..PW&.M,ﬁuﬂ.qu@,mgﬂﬁ._.ﬁ?laﬂ!!?i%ﬁlﬂﬂmiﬁm?

Cantor for Mmosphoric. Research (NGAR), USA._

UCAR, USA Is = conscrtium of more than 100 member colleges,
universities and research iaboratories focused on carrying out resesrch
in the Earth System Scientes. Considering that there exizt wvariowus
research groups in Indion Unlversities ame research institutions waorldng
on various aspects of EBarth Systoem Soiences, this Mol! will help
bringing < together & farger section of the acaldemic and research
sommunity frons kot the countries wiich fn turm will onhance the seope

of R&D in Carth System Science by finking researchers having different

ekills znd exportise. Moreover the seientific colaboration in the field of
Earth System Science between the two countries will enable exchang:
and up-gradation of sclentific knowiedge, technical knewhow im
addressing scientific challenges for socistal benafit.
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@ ' LOKSABHA SECRETARIAT Feriie—Tz
| COMMITTEE ON GOVERNMENT ASSURANCES . o
.MEMORANDUM No, 375
Subject: Reqﬁest for dropping of Assurance given in reply to Unstarred Question
‘ No. 1996 dated 10.12.2015 regarding. “Investment In Hydro Power
Electriclty Sector.” - - ‘

On 10 December, 2015, Dr. Ramesh Pokhriyal "Nishank”, M,'P., addressed an
Unstarred Question No,; 1996 to the Minister of New ‘énd Renewable Energy. The
text of the Question alongwith the reply of the Minister is as given in‘the A,nn_exufe.

2. The reply to the Question was treated ‘as an Assurance by the Committee,
Subsequently, the Ministry of Power accepted the Assurance as the subject matter
prfmarity related to them. The Assurance was reéguired to be implemented by the
Ministry of Power within three months from the date of the reply but the Assuréhce':

is yet.to be implemented. ‘ . ,
3. In this regard, the Ministry of Power vide Q.M. No. F.N0.3/1/2016-H-II dated
29 November, 2019 have stated as under:- o

"It Is stated that 7 out of 12 HE Schemes namely 400 MV Seli, 267 MW Sach
Khas, 74 MW Tagurshit, 624 My Kiru, 1856 MW Sawalkote, 540 MW Kwar
and 680 MW Aftunufi have been concurred by Central Flectricity Authority
(CEA). However, out of concurred 7 HE Schemes, allotment of one HEP
namely Selil has been cancelied by the Government of Himachal Pradesh angd
developers of two HE Schemes namely Sach Khas and Tagurshit have decided
not to go ahead with the profect. The DPRs of 4 HE Schemes namely, 130 My
Dagmara 210 MW Umngot, 108 MW Jelam Tamak and 1800 MW Subansiri
Middle have been returned to the developers and all the partial clearances
issued til date have been rescinded as no progress has peen made by the
developer towards resolving the pending issues. As regards, remaining one HE
Schemes namely 300 MW Bowala Nand Prayag, the concurrence is delayect
aue to revised e-flow norms issued by Ministry of Jal Shakti vide Gazette
Notification dated 09,10.2018. The project will be considered for concurrence
by CEA after finalization of longitudinal connectivity aspect by CWC in
consuftation with CIFRI, It is evident from the above that DPR of only one
project L.e. 300 MW Bowala Nand Prayag fs pending with CEA, which will be
considered after finalization of longitudinal connectivity issue by CWe.
Remalhing HE Schemes have been either cancelled by the State Government,
dropped by the promoter or returned to the promoter due to non-compliance

S
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with the observations of -the appraisihg agencies, which are "beyop.?r £,
_contro/ of this Ministry/CEA." ’ - B

Minister of Power,

with the _approvai of Minister of
Committee to drop the above Assurance. '

4. In view of the above, the
State (1/C) for Power, have requested the

The Committee may consider.

New DELHL
9‘2030

DATED : Iolo8
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Anecuxse

GOVERNMENT OF INDIA -
MINISTRY OF NEW AND RENEWABLE ENERGY
LOK SABHA,
UNSTARRED QUESTION NO, 1996
TO BE ANSWERED ON 10.12.2015

INVESTMENT IN HYDRO POWER ELECTRICITY SECTOR
1996. DR. RAMESH POKHRIYAL “NISHANK:
Will the Minister of NEW AND RENEWARLE ENERGY be pleased to state:

{a)  the potential of hrydroelectric power generation in the country along with the actyal
power generated through hydro-electric power projects at present, project-wise, StaterT~wise;

(b}  the number of ongoing hydroelectric projects and steps taken bj/ the Government to
complete these projecis within the stipulated time frame; ’

(¢} the number of projects in the pipeline alongwith capacity thereof, State/UT—wise also the
pendency of hydro projects due to various reasong including objections from Environment and
Forests Ministry; :

{(d)  the policy of the Government regarding investment in hydro electric power generation in
the country, '

() whether the Government intends to set up mini and micro hydro projects through

voluntary organisations and panchayats to promote community participation; and
6] if so, the details thereof?
’ ANSWER

THE MtNISTER OF STATE FOR POWER, COAL & NEW AND RENEWABLE ENERGY
(INDEPENDENT CHARGE) (SHRI PIYUSH GOYAL) )

(n): Identiﬁcd potential for hydroelectric power in the country is 145320MW and 19740MW
in Large and Small hydro respectively. The State/UT-wise details of estimated potential for small

hydro power generation in the country is given at Annexure-I,

The power generation for the hydroelectric power projects including large and smal{ hydro.
is given at Annexure-IT & Annexure Y1} respectively,

(b}  The number of ongoing / Hydro projects in the Government Sectar for large hydro is 47
and for small hydro is 107,

¢ Central Electricity Authority (CEA) is menitoring the progress of hydro power projects {above
25 MW) continuously through site visits, interaction with the developers & other stakeholders
to sort out the critical issues,

* Power Project Monitoring Panel (PPMP), set up by the Ministry of Power,‘ independently

foliows up and monitors the progress of the hydro projects. Chairperson, CEA holds review
meetings with the PPMP and monitoring division of CEA.

* Ministry of Power also reviews the progress of ongoing Hydro electric projects regulafly with
the concerned officers of CBA, equipment manufacturers, State Utilities / CPSUs / Project
developers, ete. .
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For small hydro Ministry provides progress tink Central Financial Assistancé (CEAN.. ﬂ19‘

project. Ministry further reviews the status of the project with the implementing organisation(s)

'[ (c): DPRs of 12 numbers of Hydro electric scheme are under examination in CEA. 1\ :

No proposél from any State for Small Hydro Power Projects is pending in the Ministry of
New and Renewable Bnergy (MNRE) for clearance.

(d):  The Government has notified Hydro Power Policy, 2008 on 31.3.2008 to boost investment
in hydro electric powet generations in the country. The salient features of the policy are given

“below:

o The cost plus Tariff regime (in which tariff is to be determined by the regulator under section
62 of Electricity Act, 2003) has been extended for public as well as private sector hydro
power projects up to December 2015, '

+  Transparent selection criteria for awarding sites to private developers.

«  Enables developer ta recover his additional costs through metchant sale of upto 2 maximun
of 40% of the saleable energy. 5% reduction for a delay of every six months, ~ Balance long
term PPAs

e For 10 years from the COD, developer to provide 100 units of electricity per month to each
PAF ~ in cash or kind or a combination of both.

s Project developer assists in implementing rural electrification in the vicinity of the project
area and contributes the 10% share of the State Govt. under the RGGVY scheme.

«  Additional 1% free power from the project {over and above 12% free power earmarked for
the host State) for a Local Area Development Fund, - regular revenue siream for welfare
schemes, creation of additional infrastructure and common facilities.

e The State Governments would also contribute a matching 1% from their share of 12% fiee
power, -

»  The Environment and Forest issues involved in the hydro projects are being dealt by Ministry
of Environnient & Forest and Climate Change. :

MNRE has been implementing a Scheme to tap the potential of Small Hydro Power {upto
25 MW station capacity) in the Country. Yarious fiscal and financial incentives are provided

under the Scheme for the development of Small Hydro Power.’

(e)8(f): Yes, the Ministry of New & Renewable Energy already has a scheme in place to
set up mini and micro hydro projects throu gh voluntary organisations and panchayats to promote
community participation under which financial support is provided for development/Upgradation
of watermills and setling up of micro hydel projects upto 100 kW capacity to State Government
Departments/State Nodal Agencies/Local Bodies/Co-operatives/NGOs/Tea Garden & individual -

Entrepreneurs.
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Annexure-1 referred to in reply to Partjal of the Lok Sabha Unstarred Questjon No.

1936 for 10,12.2015

STATE WISE NUMBERS AND AGGREGATE CAPACITY OF SHP PROJECTS
(UPTO 25 Mw) .

POTENTIAL, INSTALLED & UNDER iMPLEMENTATION (as on 30,11.2015)

" Potential
s Stae A R —
Nos, Total Capacity (Mw)

1 | Andhra Pradesh & Telsngana a8y B 878.4
2 | Arunachal Pradesh 677 ~1341.38
3 | Assam 118 . 238.69
"4 | Bihar 93 223.05
&' | Chattisgarh . 200 1107.15
§ | Gea G - 6.5
7 | Gujarat 202 201.97
8 [ Haryana 33 110.08
9 | Himachal Pradesh T 531 2397.491
10 | JAK : 245 1430.87
11 | Jharkhand . 103 208,95
12 | Kamataka 834 4141,12
13 | Kerala . 245 704.1
14 | Madhya Pradesh 289 820.44
158 | Maharashtra 274 794,33
16 | Manipur 114 10913
17 | Meghalaya a7 230.05
18 | Mizaram 72 168.9
19 | Nagaland _ ag 196.98
20 | Orissa ’ 222 28547
21 | Punjab : 259 441.38

22 | Rajasthan 66 5717 |.
23 | Sikkim B8 266,64
24- | Tamll Nadu 197 - 659.51
25 | Tripura 13 . 46.86
26 | Uitar Pradash 251 460.76
27 | Uttarakhand 448 1707.87
28 | Wesl Bengai - 203 386.11
29 | A&N lslands , 7] ' 7.91
Total ' 6474 19749.44

s




Annexure-ll referred to in repl

o : _ Anne., rett
v to Part [a} of the 1ok Sabha Unstarred Questiﬁ‘n Na,

1996 for 10.12.2015

ACTUAL GENERATION VIS-A-VIS TARGET OF H.E.STATIONS
(1. C. ABOVE 25 MW } IN THE COUNTRY

REGION /STATE /STATION INSTALLED ' ,
) CAPACITY AS 2015-16 (UPTO 30.11.2015)*
ON 30112015 | PROG. | ACHIEV.
: % of
Achiev.
aver
(MW) (M) (MU) Prog.
NORTHERN REGION
HIMACHAL PRADESH
1, Bhakra L&R . 1325.00 3211 4316.23 134.42
2. Dehar -990.00 2419 2880.61 119,08
3, Pong 396.00 643 1075.93 167.33
4. Bassi | 60.00 263 268.72 102.17
5. Giri Bata 60.00 147 157.44 107.10
6. Lerii 1126.00 515 571.62 110.99
7. Sanjay 120.00 0 0.00 0.00
8. Baira Siul 180.00 565 022.58 110.19
9, Chamnera-I 540.00 1997 | 2305.85 115.47
10. Chamera-II - 300.00 1218 1345.68 110.48
11. Chamera-TII 231.00 900 947.26 105.25
12.Parbati 1T 520.00 627 617.44 98.48
13. Nathpa Jhakri . 1500.00 5713 | 6453.55 112,96
14, Ramput ' 412.02 1165 1745.41 149.82
15. Kol Dam 800.00 560 1988.80 155.14
16. Allain Dubagan 192.00 615 669.23 108.82
17. Malana - T 100.00 346 335.96 97.10
18. Baspa-ll 300.00 1120 1189.71 106.22
19. Karcham Wangtoo 1000.00 3986 4263.65 106.97
20. Budhil ©70.00 219 262.99 120,09
21. Malana 86.00 313 314.14 10036
22. Sorang - 150 0.00 0.00
“Total HP 9308.02 26692 | 32332.80 121,13
JAMMU & KASHMIR
I, Baglihar 450.00 2305 740058 | 10415
2. Lower Jhelum 105.00 . 396 489,36 123,58
3. Upper Sindh II 105.00 269 206.06 76.60
4, Baglihar 11 450.00 0 55.60 -
5.Chutak 44.00 40 18.28 4510
| 6. Dulhasti 390.00 1814 | 197400 | 10882 |

Mo
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45.00 55 48.35 87.91
8. Salal-l -345.00 2693 3052 1132
9, Salal 1I 345.00
10.Sewa-I 120.00 382 496.00 129.87
| 11. Uri 480.00 2011 | 246553 | 1569
12, Uri-II 240.00 752 738.19 98.16
Total J&K 3119.00 10717 | 11943.71 | 11145
PUNJAB
1. A.P.Sahib I&IT 134,00 515 .| 48684 94.53
2. Mukerjan L.V 207.00 602 686,69 114.07
3. Ranjit Sagar 600.00 1218 | 1742556 | 14347
4, Shanan 110.00 456 | 45533 99.85
5. Gangnwal 77.65 274 283.13 103.33
6. Kotla 77.65 273 202.20 107.03
" Total Punjab 1206.30 3338 | 3946.75 118.24
RAJASTHAN _ ' :
L. Jawahar Sagar _99.00° 94 169.89 180.73
2. Mahi Bajaj 1&11 140.00 56 7941 141.80
3. R.P. Sagar 172.00 110 259.75 236.14
_Total Rajasthan ° 411.00 260 .| 509.05 195,79
UTTAR PRADESH
1. Khara 72.00 280 276.86 98.88
2. Matatilla © 30.60 S0 | 4474 89.48
3. Obra 99.00 - 123 129.63 105.39
4, Rihand 300,00 351 325.29 92.68
_Total UP 501.60 804 | 77652 | 9653
UTTARAKHAND
1. Chibro (Y.St.IN 240.00 650 708.29 108.97
2. Chilla 144,00 568 560.80 98.73
3. Dhakrani (Y.St.]) 33.75 114 118.90 104.30
4. Dhalipur (Y.StI) 51.00 171 177.68 103,91
5. Khatima 41,40 88 7861 89.33
6. Khodri (Y.St.11) 120.00 - 295 323.50 109.66
7. Kuihal (Y .SLIV) 30.00 114 117.45 103,03
8. Maneri Bhali-I 90.00 356 387.69 108.90
9. Maneri Bhali-Tl 304.00 990 1064.13 107.49
10. Ram Ganga 198.00 116 | 28690 247.33
11, Dhauliganga 280.00 571 987.49 101,70
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12. Tanakpur 94.20 370 388.73
13. Tehri 1000.00 1716 | 221234
14, Koteshwar 400.00 747 887.26
15. Vishnu Prayag 400.00 1555 1027.73 66.09
16. Shrinagar 330.00 943 774.70 82.15°
Total UTTARAKHAND 3756.35 9764 | 10102.20 | 103.46
Total N. REGION 18302.27 51575 | 59611.03 | 115.58
WESTERN REGION
CHHATISGARH
1. Hasdeo Bango 120.00 210 267.90 127.57
Total Chhatisgarh 120.00 210 267.90 127.57
GUJARAT
1. Ukai 300.00 528 336.20 63.67
2. Kadana PSS 240.00 189 223.04 118.01
3. Sardar Sarovar CHPH 250.00 339 452.17 133.38
4. Sardar Sarovar RBPH 1200.00 2454 | 1450.35 59.10
Total GUJARAT 1990.00 3510 2461.76 70.14
MADHYA PRADESH .
1. Bansagar Tons-1 315.00 834 433.21 51.94
2 Bansagar Tons-11 30.00 61 102.57 168.15
'3 Bansagar Tons-I1I 60.00 84 31.48 37.48
4, Bargi 90.00 284 240.87 84.81
5. Gandhi Sagar _ 115.00 112 110.62 98.77
6. Madhikhera 60.00 65 59.22 91.11
7. Pench 160.00 273 258.07 94.53
8. Rajghat 45.00 42 21.13 50.31
9, Indira Sagar 1000.00 1365 1346.37 98.64
10. Omkareshwar 520.00 700 670.52 95.79
Total Madhya Pradesh 2395.00 3820.00 | 3274.06 85.71
MAHARASHTRA _
1. Bhira Tail Race 80.00 63 52.89 83.95
2. Ghatghar PSS 250.00 284 207.42 73.04
3. Koyna DPH 36.00 80 71.67 97.09
4, Koyna SLI& ] 600.00 502 910.73 181.42
5. Koyna St.III 320.00 351 434.82 123.88
6. KoynalV = 1000.00 1101 945.17 85.85
7. Tillari 60.00 84 30.59 36.42
8. Vaitarna 60.00 65 86.13 132.51

He
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9.Bhandardhara - [T

34.00 24 6536 | 97033
10. Bhira 215000 | 630 436.38
11. Bhira PSS 150.00
12. Bhivpuri 75.00 171 | l16.8¢
13. Khopoli 72.00 185 | 19475
Total Maharastra 2887.00 3549 ' 3558.80
Total Western 7392.00 11089 | 9562.52 86.23
SOUTHERN REGION _
ANDHRA PRADESH . '
1. Lower Silery 460.00 694 | 78116 112.56
2. N.J.Sagar RBC 50.00 105 0.00 0.00
3. Srisailam RB 770,00 939 141.16 15.03
4. Upper sileru 1811 " 240.00 264 238.05 90.17
5. N.I.Sagar TPD ' 105 0.00 0.00
Total Andhra Pradesh 1560.00 2107.0 | 1160.37 55.07
TELANGANA
1. Lower Jurala 80.00 210 8.78 4,18
2. N.J.Sagar PSS 815.60 199" | 37.23 3.11
3.N.J.8agar LBC 60.00 52 0.00 0.00
4. Pochampad 27.00 42 0.00 0.00
5.8risailam LB 900.00 1175 84.31 7.18
6. Priyadarshni 234,00 232 3042 13.11 |
Total Telangana 2116.60 2910 100.74 5.52
KARNATAKA
1. Amatti Dam 290,00 402 | 14561 36.22
2. Bhadra 39.20 42 30.33 72.21
3.Gerusoppa - _240.00 397 212.83 53.61
4. Ghatprabha 32.00 56 20.73 37.02
5.Jog 139.20 162 200.72 123.90
6. Kadra 150,00 288 187.81 65.21
7. Kalinadi 855.00 2060 142210 69.03
8. Supa DPY 100.00 226 23537 104.15
9, Kodasali 120.00 264 158.24 59.94
10, Lingnamalcki 55.00 149 73.12 49.07
11, Munirabad 28.00 67 53.91 80.46
12, Sharavathy 1035.00 3599 2059.29 57.22
13.Shivasamudram 42.00 198 174.68 88.22
14. Varshi 460.60 727 485.83 66.83
|15, T.B.Dam & Hampi 72.00 116 | 10709 |' o3
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Total Karnataka 3657.40 8753 5567.66
. PN &
KERALA
1.Jdamalayar 75.00 225 153.10 85.82
2. Tdukki 780.00 1467 | 167428 | 11413
3.Kakkad 50.00 146 132.14 90.51
4, Kuttiadi 125.00 524 396.27 75.62
s, Kuttiadi Addu, Exin. 160.00
6.Lower Petiyar 180.00 488 416.20 85.29
7. Nariamangalam 70.00 230 27140 118.00
8. Pallivasal 37.50 154 151.20 98.18
9 Panniar 30.00 116 121.95 105.13
10. Poringalkuthu 32,00 118 133.92 112.54
11. Sabarigiri 300.00 862 832.09 06.53
12. Sengulam 48,00 114 117.89 103.41 -
13. Sholayar 54.00 134 132.25 98.69
Total Kerala 1881.50 4579 4572.69 99.86
TAMIL NADU
1. Aliyar 60.00 108 92.94 86.06
2 Bhawani Kat, Barrage-I1 30.00 36 2.89 8.03
3 Bhawani Kat, Barrage-II 30.00 51 2.89 5.67
4 Bhawani Kat. Barrage-1 30.00 51 129.19 | 25331
5. Kadamparai PSS 400.00 289 240.65 |  83.27
6.Kodayar 1&I1 100.00 123 140.82 114.49
7. Kundah I-V_. 555.00 1160 891.92 76.89
8. Lower Mettur LIV 120.00 216 158.53 73.39
9. Mettur Dam & Tunnel 250.00 319 247.79 77.68
10. Moyar ' 36.00 112 60.03 53,60
| 11. Papansam 32.00 i 63.20 80.00
12.Parson's Valley 30.00 42 14.78 35.19
13. Periyar 4000 | 277 280.20 101.16
14. Pykara 59.20 82 43.50 53.05
15.Pykara Ultimate 150.00 287. 162.28 56.54
16.Sarkarpathy 30.00 58 33.45 57.67
17.Sholayar 1&I1 95,00 201 235.74 117.28
18. Suruliyar 35.00 50 52.17 104,34
Total Tamilnadu 2182.20 3541 2852.97 §0.57
‘Total Southern 11397.70 21890 14314.43 05,39
EASTERN REGION
JHARKHAND
So




‘ 1. Subernarekha I1&I1

2. Panchet
Toial Tharkhand 117.84
ODISHA '
1. Balimela 468.70 52.66
2. Hirakud I 275.50 805 625.44 77.60
3. Hiraknd I1 72.00
4. Rengali 250.00 587 541.61 92.27
5. Upper Indravati 600.00 - 1552 .| 150841 97.19
6. Upper Kolab 320.00 656 | 51824 79.00
7. Machkund 114,75 326 306.40 93,99
Total Odisha 2142.25 4816 | 3968.80 82.41
SIKKIM :
1. Jorethang Loop 96.00 48 21.24 44,25
2. Chuzachen ~99.00 399 380.21 05,26
3. Rangit 60.00 279 282.09 101.11.
4, Teesta-V 510,00 2135 | 228979 | o725
Tetal Sikkim 765.00 2861 297333 103.93
WEST BENGAL . .
1. Jaldhaka - I 27.00 141 - 144.38 102.40
2. Purnlia PSS 960.00 760 659.95 86.84
3, Ramman II 50.00 201 214,78 106.86
4. Maithon (WB) 63.20 86 103,30 120.12
5. Teesta Low Dam-JII 132,00 420 451,52 107.50 -
Total WB 1172.20 1608 * | 1573.93 97.88
Total Eastern 4289.45 9521 8633.91 90,68
NORTH EASTERN REGION
ASSAM
1. Karbi Langpi 100.00 353 353.08 100.02
2. Khandong 75.00 150 160.16 106.77
3. Kopili 200.00 642 667,63 103.99
Total Assam 375.00 1145 1180.87 103.13
MEGHALAYA |
1 Kyrdemkulai - 60.00 95 88.10 92.74
2. Myntdu 126,00 405 42472 104.87
3. Umium St.I 36.00 - 78 £4.96 108.92
4. Umium St. 1V L s000 1 146 [ tarsd 96.81




S

5. New Umtru -] S

Total Meghalaya L 282.00 724 73912 7| 10..09E)
: T

NAGALAND

1. Dovang 75.00 203 146.15 72.00
Total Nagaland 75.00 203 146.15 72.00

ARUNACHAL PRADESH : _

1. Ranganadi 405.00 977 1108.77 113.49
Total Ar. Pradesh 405.00 , 977 1108.77 113.49 .
MANIPUR

| 1. Loktak 105.00 361 409.63- 1 11347
Total Manipur 105.00 361 409.63 113.47
Total N.Eastern 1242.00 3410 | 3584.54 105.12
TOTAL ALL INDIA 42623.42 97485 | 95706.43 98.18~
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Anneuxré.ll|

‘m’ Annexure-[ll referred to in reply to Part (a) of the Lok Sabha Unstarred Questlon No.,
i _ 1996 for 10.12.2015
' MONTHLY GENERATION from SMALL HYDEL Energy Sources for 2015-16 (tiif
Orctober 2015) '
[ - { All figures in MU} :
SLNo. State ]
Apr-15 | May-15 | Jun-15 Jul-15 | Aug-15 5ep-15 | Oct-15 | Total
Northern T
Region
1 Chandlgarh 0000 ©0000) 0000| 0000 0000 0.000 |  0.000 0,000
2 | paihl - 0.000 | 0000 0.000| 0000| 0000 0.000 | ¢.000 0.000
_ 3 | Haryana - 27.0% | 26430 | 85150 | 133890 | 129.603 | 57.660 ] Sengs  s56.413]
i 4 | wp 164,630 | 255,860 | 229.410 | 300450 | 284110 | 197.430 | 121 960 | 1553850 |
ek 5 |i1zk 21761 | 27713 | 44743 ] 31098 | 32705 | 25548 | 26910 | 213478
, : 6 | Punjab 32.540 | 71260 | 48.680 | 66.000 | 52.420 55.020 | 54410 3s7.330
: 7 | Rajasthan 0.023 | 0.082] 0138| 0213 0350 0284 | 0412 1.501
i 4l 8 Uttar . . :
Pradesh 23001 2300 1830 1760 | ‘2790 45771 2180 17,737
f‘ 9 | uttarakhand | 61480 | 73.070 | 75,080 | 80700 | eatng 69400 | 51800 | 451580 |
10 | NTPC Dadri 0000 | 0.000( 0.0 0.000 0.000 0.000 | o.000 0.000
:r " |oilindlautd | o.000 0000 0000] 0000 0.000] 0000 0.000 0.000
B Sub Total _ ;
{Northern
Region) 316,824 | 456.715 | 481.031 | 584,111 | 566.0a3 452,919 | 314.357 | 3181.889
'Western
Region
1| Chhattisgarh 0150, 2876 | 0979 ] 1580 3953 7.535 |  7.400 24.488
2 | Goa 0.000 | 0.000) 0.000| 0.000] 0000 0.000 |  0.000 0.000
3 | Gujarat 3560 | 2070 0480 | 2440 2350 2720 4130 | 13750 |
4 Madhya ’
Pradesti . 9515 | 6872 A773| 3.890 | 14.625 | 11.950 8.806 £0.431
D _ | Maharashtra | 60.660 | 60.637 | 53.2¢8 48155 | 44657 | 35566 | 36.864 | 344.805
B Oadra and '
Nagar Havell 0000 | 0000] 0000| o000 o000 0.000| o0o00| . goog
7 | Daman & iy 0.000 | 0000 | o000 0000 | ©0.000] o000 o000 0.000
Sub Total
. (Western :
Reglon) 73.885 | 72.455 | 64498 | s6.065 | 65.600 38771 | 57200 |° 448.474
Southern
fReglon
1 Andhra i
Pradesh 5069 | 5195 5121 154 6.988 | 8463 | 8384 45.374
2 | Telangana 1948 | 0997 2813| 7548 73031 7.8a 8.145 36.342
3 | Karnataka 40.796 | 51337 | 92296 | 253,582 | 285,268 | 224.235 192,733 | 1140247
4 | Kerala 34402 | 39.521 | 50297 | 0.000 | 59.486 | 48.538 54357 | 286.651
5 | pudutherry 0.000 | 0000| o0000| ocoos| o0000] o000 0.000 0.000
8 | Tamll Nadu 3848 | 2848 | 6.086| 27166 | 36.185 | 19.922 14,160 | 110,215
7 | takshadweep | 0000 ] 0.000 0.000{ ©0000f 0000| 0000| 0000 0.000
Sub Totaf : :
{Southern
Region) 86.063 | 99.898 | 156.613 | 294.450 | 395,230 | 308,796 272,780 | 1518.829
!?astem ‘
F Region ‘ ] - ]
53



1 Andaman ) |
Nicabar 0240 | 0.600| 0.880 1,600 1.770 2010 2250 9
2 | sihar 0000 | 0000, 2580 | 35801 4070 41101 4500 gy 18,840
3 | jharkhand ooool ooou| opoo! 0.000 0000| ©0000| ©0000] 0000
4 Orissa 13.053 | 22.785 | 34.075| 36045 | 36173 | 37.317 23,485 202,934
5 | sikkim 1580 | 4.080] 3.900 4150 | 5960 -6070| 5340 31.060
6 | West Bengal 13810 | 9314| 5515| 19149 | 17.794 9658 | 11,749 86,989
7 DVC 2.990 | 2880 | 0810 | 26070 | 41.240 ; 22510 16.010 108,910
8 NTPC ) ,
Andman 0000 | 0.000]| 0.000 0.000 p.000 | 0000 0.000 0.000
Sub Total )
{Eastern - .
Region) 43.673 | 39.63% | 47.860 | 90.504 | 107.007 | 82075 | 57.334 455.183
'Wrth
| Eastarn
Ragion
1 Arunachal o .
Pradesh - 0.065 0.082 | 0.080 | 0016 0.065 0.068 | 0.056 0391
2 | Assam 1750 | 3410 8994 B.880 9.037 { 8505 | 9.663 50.369
3 Manipur 0.000 | 0.0DQ | C.000 0.000 o000 | o000l 0.000 0,000
4 Meghalaya ag70| 23540 4610 4.820 5.850 | 13.920| 8.220 45.830
5 Mizoram 1,145 1,301 2.596 4,070 | 2893 2.893 28930 . 17791
& Nagaland 1858 | 3.087| 8591| 13.452) 12371 13,159 | 13.642 67.060
7 | Tripura o000 | 0.000] 0500 1.306 0200 0440 2.975 5121
8 Neepco goo0 | 0000[ 0000 0.000 nooo! 0000| 0.000 0.000
Sub Total '
{North
Eastern
Reglon} 2688 | 12.031 | 25351 | 32543 | 31.417 | 39.085 37.449 186,562
l Total 518.133 680.737 | 775.352 | 1067.763 1165.287 941.646 744,018 5£593.937
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| . LOK SABHA SECRETARIAT |
COMMITTEE ON_GOVERNMENT ASSURANCES BRANCH
f MEMORANDUM NO. 27§

Subject:  Request for dropping of Assdrahce given in reply io Unstarred
Question No. 3268 dated 18 December, 2015 regarding "Sainijk
School in Andaman & Nicobar Islands", . :

. On 18 December, 2015, Shri Bishnu Pada Ray, MP, addressed an Unstarred
Question No. 3268 to the Minister of Defence. The text of the Question along with the
reply of the Minister is as given in the Annexure; - ' :

2 The reply to the Question was treated as an Assurance by the Committee and

required to be implemented by the Ministry of Defence within- three moriths from the date

of the reply. But the Assurance is yet to be implemented.

3. . The Ministry.of Defence vide O.M. No. 23(3)/2016/D(SSC) dated 27 June, 2016
have requested to drop the Assurance on the following grounds:— , ’

"That the proposal of Andaman & Nicobar Adriinistration for setting up of a Sainik
School is at a very nascent stage. They have been directed to 'send their proposal
to Ministry of Defence through Ministry of Home Affairs for financial commitments.

~In the view of above, Lok Sabha Secretariat (Committea- o_n"Government
Assurances)“is requested to drop/delete the Assurance as there is no action
pending on part of this Ministry," :

4
2017 and urged upon the Ministry to take appropriate steps in right earnest with better
co-ordination so that there is no further delay in fqlﬂil‘ing the Assurance.

- 5. However, the Ministry of Defence vide O.M. No. 23(3)/2016/D(SSC) dated
03.08.2020 have stated as under:- '

“The matter has been examined in Ministry of Defence, As per' existing guidelines,”

~ Sainkk Schools are established . on receipt of @ specific request from State

Government/ UT agreeing to provide Infrastructure in the form of land, games -

fields, * educational and residential buildings alongwith  fulfilling  other
responsibilities. '

Accordingly, Andaman & Nicobar Administration had been requested to send their

proposal to the Ministry of Defence through the Ministry of Home Affairs for

financial commitments as all matter connected with the proposals of UT .

Government involving financial implication’are being dealt with by the UT Division,
" Ministry of Home Affairs. e ' ; _ -

. The above request for dropping the Assurance was considered by the Committee S
at their Sitting held on 05.01.2017 and it was decided not to drop the Assurance. The
Committee accordingly presented their Sixtieth Report (16th Lok Sabha) on 1% August, -



i3 - o S Lo
{n additon to the above, 2 lelier was also veceived from Under Sacretary, Ministry
of Home Affairs requesting therein that.a team of officers T be deputed from
Sainik Schools Society for assessment of suitahility of land already identified by the & ..
UT Administration Deputy Director (Plg.}s Director of Education, A&N Islands had
identified land at Rabindra Nagar, Little Andaman in South Andaman District and
also at Swarajgram village, Diglipur, North Andaman for establishment of Sainik
School and the suitability of land to be assessed in consultation with Ministry of
'Defence. Therefore; Inspecting Officer from Sainik Schools Saciety carried out the
inspection from 30 July to 04" August, 2017 and recommended the site at
swarajgram Village, Diglipur, North Andaman for opening.of ‘Gainik School subject
o forest/environment clearance of the site as most of the land has been classified
as deemed forest. g C -

Andaman and Nicobay IAdministration vide their letter dated 21.01.2019 has °
intimated that after comprehensive review, they have decided not to pursue the
nroposal of establishment of Sainik School in Andaman ‘and Nicobar Isiands and
hence the proposal of establishing ‘Sainik Schools in ABN Iglands may be treated
as dropped.” , - Co

6. In view of the above and since the Andaman R, Nicobar Administration has

dropped the praposal for establishment of Sainik School in Andaman & Nicobar Islands

and also as there is 1o action pending on the part of the Ministry, the Ministry, with the

. approval of the Minister of State for Defence have once again requested the Committee
to drep the Assurance.

The Committee may re-consider.

NEW DELHI: - .
DATED! au\a@|§a;o _ '
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- Annexuwe "

GOVERNMENT OF INDIA
MINISTRY OF DEFENCE
- DEPARTMENT OF DEFENCE
LOK SABHA

UNSTARRED QUESTION NO.3268
TO BE ANSWERED ON THE 18™ DECEMBER, 201’5
SAINIK SCHOOL IN ANDAMAN AND NICOBAR ISLANDS
3268. SHRI BISHNU PADA RAY:

‘Wil the Minister of DEFENCE 7@T T{Eﬁ
be pleased 1o state:

{8)  whether the Andaman and Nicobar administration has submitted g proposal to his
Ministry for establishment of a Sainik School n Andaman and Nicobar Islands;

(b)  ifso, the details thereof: and
() the action taken by the Ministry in this regard?

A NS WER
MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR)

ouT Tt . . G TR ydtee)

(@a)fo {c): The Andaman & _Nicobar (A&Nl Admumstratmn has expressed
their intention vide their letter dated 2nd February 2015 for establishment of
a Sainik School in A&N Islandv They have been advised vide I\Enmstry of
Defence’s tetter dated 3™ March 2015 to submit a formal proposal as per the
" extant guidelines. | T e
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& LOX SABHA SECRETARIAT:
: COMMITTEE ON GOVERNMENT ASSURANCES RRANCH

- LOK SABHA /5///54 e T

MEMORANDUM No. %11

Subiect: Request for dropping of Assurance given in reply to Supplementary to

Starred Question No, 322 dated 22 December, 2015 by Shri Baijayant Jay

Panda, MP regarding "Marine Police Stations" -

On 22 December, 2015, Shri Baijayant Jay Panda, M.p, addressed a Starred
Question Ne. 322 to the Minister of Home Affairs, The text of the Questlon along with .
the reply of the Minister is given in the Annexure, ' . '

2. During the Discussion, Shri Baijayant Jay Panda, M.P., raised the foliowing:
Supplementary Question:- _

the hon. Minister to commit that more number of coastal police stations would
be sanctioned. In part (d) of the Question, he has talked about 26 number of 12
tonnes boats which are sanctioned. They will be provided as funds are available
and as required. I wouid urge him to expedite that immediately because we are
foday seeing a large number of ilegal immigration and terrorist related
activities. This is extremely urgent." :

3. in reply, the Minister of State for Home Affairs stated as follows:-

"Madam, 26 boats will be purchased for the State of Odisha. We wil| .
do that very soon. Since 18 coastal police stations have been
sanctioned for Odisha, it is good to know that eight of them are ynder
fast track progress. Three have already been completed and two are
sqon to begin." ' : '

4..  The above reply was treated as an Assurance by the Committee and required to |
be implemented by the Ministry of Home Affairs within three months from the date of
the reply but the Assurance is yet to be implemented. :

5. The Ministry of Home Affairs vige O.M. F.N0.2/3/2016-Coastal Security dated 2
April, 2018 had requested to drop the Assurance on the following grounds:-

"The Supplementary emerged from part (d) of the Pariiament question which is
about supply of 26 nos. of 12-Ton boats to be procured by this Ministry and to
be provided to the State of Odihsa, under Phase-II of the Coastal Security
Scheme. In this regard, it is stated that a total number of 225 boats are to be
procured under centrally sponsored Coastal Security Scheme (Phase-II), which

S5

EMTERL oge men ool ...l
"



¥

8.
Affairs, have again requested the Committee o drop the Assurance.

includes 26 nos. of 12-Ton boats sanctioned for the States of Odisha, £y.or ~
finalization of specification of all types of boats, the process was initiated for
procurement of 150 Nos. of boats of 12-Ton, through Global Tender Enquiry
(GTE) and procurement of 75 Nos. of special category.boats on nomination” -
basis. However, the competent authority decided to scrap the GTE for the
procurement of 150 Nos. of 12-Ton boats. In view of the fact, it has been
decided by the competent authority that all the 225 boats would be procured
through Limited Tender Enquiry (LTE) from PSUs and to float a LTE amongst
PSUs, who are capabie of manufacturing the boats, so as to avoid further delay
in procurement of these boats which are critical for coastal security. Limited
Tender Enqguiry was issued on 71.12.2016 to Public Sector Undertaking, who are

"engaged in boat bullding and technical bids were opened on 27.04.2017.

Considering the time likely to be taken in the process of procurement of boats
extension of time for fulfilment of the Assurance has been sought from the
Committee from time to time. Extension of time which has been sought last time
will expire on 19.10.2017. However, following the floating of LTE for
procurement of 225 boats on 51.12.2016 and the opening of technica! bids on
27.04.2017, the Technical Evaluation Committee (TEC) examined them and has

submitted its report on 25.09.2017. The expected period of completion of

delivery of boats is about 36 months from the award of tender. The procurement
process of the 225 nos. of boats is at advanced stage of consideration in the
Mipistry of Home Affairs. In view of the foregoing, it has been decided to
request the Committee on Government Assurances, Lok Sabha to consider for
dropping of the Assurance, rather than seeking extension of time further."

The above request was not acceded to by the Committee at their sitting held on

04 December 2019.

7.
Security dated 08 June, 2020 have stated as under:-

However, the Ministry of Home Affairs vide Q.M. F. No. 2/1/2020-Coastal

"The 18 Coastal Police Stations sanctioned for Odisha under both the Phase-l
and Phase-1l of the Coastal Securily Sehemes are operational. It has been
decided with the approval of the competent authority that, due to under
utilization and poor maintenance of the 204 boats supplied under the Phase-I of
the Scheme, due to the Coastal States/UTs not being able, t6 enhance capability
of existing personnel and/or provide dedicated rmanpower for Coastal Security,

- the procurement of 225 boats under Phase-I1 may not be pursued presently. The

phase-1I of the Scheme has ended on 31.03:2020.“

In view of the above, the Ministry, with the approval of the Minister of Home

The Committee may re-consider.

New Delhi .
Dated: ';Loloﬁ
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.\_ - GOVERNMENT OF INDIA
MINISTRY OF MOME AFFAIRS

LOK SABHA .
STARRED QUESTION NO.*322
TO BE ANSWERED ON THE 22V DECEMBER, 2015/PAUSHA 1, 1937 (SAKA)
MARINE POLICE STATIONS
*322. SHRI BAIJAYANT JAY PANDA:

Will the Minister of HOME AFFA!IRS be pleased to state:

(a) whether shortage of manpower, Interceptor hoats, infrastructure ﬁnd
training have impacted the coastal security and if so, the reaction of the
Govemmai)t thereon;

(b) the number of Coastal Police Stations sanctioned, constructed and
functional in the coastal areas of the country, State-wise including Odisha;

(c) the detalls of requests received from the State Governments for Coastal
Police Stations/funds and the response of the Government thereto;

(d) whether the Government Is aware that Odisha has not received any boat

in the second phase of the Coastal Security Scheme and if 80, the details
thersof; and

(e) the measures taken to augment cna'stnl security along with timely

completion of all the sanctioned marine police stations in the couﬁtry
including Ken_drapara in Odisha?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU)

(a) to (e): A Statement is laid on the Table of the House.

W N W
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STATEMENT REFERRED TO Il LOK SABHA STARRED QUESTION NO.*322
W _

(a): The Government of India is implementing the Coastal Security
Scheme In phases. Under. the Scheme (Phase-l & Phase-l), Gantral
assistance is provided to the Coastal States/UTs for creation Iof
infrastructure including construction of Coastal Police Stations, Jetties,
Gheck posts, Outposts, Barracks, and procurement of Four wheelers and
Two wheelers. Besides, boats for Coastal Police Stations are centrally
procured and provided to the Coastal States/UTs. The manpower for the
marine police including technical crew for the boats is provided by the
Coastal States/UTs. The Indian Coast Guard caters to the
requirements of the marine police personnel.

traimimg

(b): The number of Coastal Police Stations sanctioned, constructed and

functional in the coastal areas of the country, State/UT-wise including
Odisha is at Annexura,

(c): All components of the Coastal Security Scheme including thair cost -
have been finalized subsequent to Vulnerabllity/gap analysis and in
consultation with all the coastal States/UTs. Each component, Including
[their cost, Is fixed and frozen at the beginning of the Scheme itself.

(d): Under the Phase-l of the Goastal Security Scheime, the State
Government of Odisha has been sanctioned 26 nos. of 12 Ton boats, which
are procured centrally, subject to airallab_illty of funds, and made available
to the States, once procured.

(e): Strengthening of coastal security is a continuous process and for
timely completion of the Coastal Security Scheme Including construction of
Goastal Police Statlons, Government reviews and monitors the entire

6]
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copstal securlty through @ (1) National Committee for Strengthening
Maritime and Goastal Securily {NC3MCS) against threats from the Sea
headed by Cabinet Sccretary consisting of all stake-holder Ministies and
State Governments as mambers, which mests once Im six months {2)
Stesrlnm Commiltiee in MHA headed by Becretary (BM) consisting of all
stml:ehmdms, which mests pericdicaliy to review the Implementation of
decislons of NCSIMCS and progress of Coastal Security Schema.

There are thvee Goastal Pollce Stations In the district of Kendrapara in
Odisha. Cut of these, two Le, Jambu and Taichua Police Stations have
heen constructed. The t;@nstruc.tlan worls in respect of Tantiapai Police
Station Is in Progross. '
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 The State/UT-wise details of nnmber of Constnl
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22.12.2015

(Q.322).
SHRI BAITAYANT JAY PANDA: Madun, this question -of. coasta] security
involves terrorism and legal immigratipn, and is cxl‘rmlnely ilili)oz‘tant for our
country,

Madam, through you, appeal to the hon Mambom shonting slogans in the
Well of the ITouss, it is difficult to ask thig very impot lant question, that ey mmst
hear this question in the nalional interest, : -
mtﬁﬁzrara}r&r mﬁﬁmwﬁr%lmwmw)ﬁ@mwwﬁ X

| ()

HON. SPEAKER: What can we da? They do not have national feclings,

SHRT BAIJAYANT JAY PANDA: Madam, for the last. 15 years, sinco T was A
Momber of the other House, T have been raising this issue of cogstal security and J
aru glad rhat daring this time, a Coast Guard facility has been sel up i Qdizha, We
all know what lmppcnucl in. Mumbai on November 26, 2008. 1 represent
Kendrapara which has 50 Iilometres of coastline, which is very vulnerable 1o
.illegal immigration, We have a serious problem alrmdy af illegal immigration
from a neighbouring country across the Ray of Benpal, That ig v hy this issuc ig
'vely critical; -

Odisha has almost 500 kilometres of cunsiline and that is why this is o
crucial question, As yon may be knowing, very recently, one Al-Qaeda-related
pm:son has been arrested from Odisha, This is how serions (he problen is. T would
like to thank the hon. Minister for the details that he | has given. ]"nr example, he
has pomted out that manpower issue is the State’s problem, My colleagne, hon.
Member of Jagatsinghpur, Dr. Kulmani Samal, has recently gone to (he Paradip
Coastal Police Station and seen that we have orily a few personnel and we need
much more, ‘ | _

The Minister has talked about the facilities that fhe Central Government i
providing, But there is mention, for example, of interceptor boats, Wil you

commit to gefting interceptor boats? You have also meniioned nbaont catering to

&7
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the training reguircments and procurcient of four wheelers and two wheelers,
which will have to be doune either by the: Coast Guard or by authorities of the
Ceptral Government, Wil you kindly conunit to a timeline for implementing these
measures, which arc crucially required? ... (Interruptions)

SHRI KIREN RULU: Madam, before giving roply to the querics of the hon.
Member, 1 would like to inform you that hon. Home Minister, Stri Rajnath Singh,
hag gone to Dwaraka where there was d plane crash this morning, just onc-and-a-
hai € hours back. Some of our BSE Jawans bave died in that accident.

Coming to e question, as the hon, Member hag rightly pointed out, coastal

seewrily is & major challenge for India because we have a huge coastline in India,

Odisha has 476.7 kilometres length of coastline. So, we definitely understand the
challenges we face. Thut is why we bave informed in detail about the steps being
initiated by the Govenunent of India, | _

Now, the hon. Member has purticui'ari'y raised issues with regard to-Odisha.
T would tike to inform the hon. Member that the total man power sanctioned 1s 700
for Odisha. T 1nust compliment the State Government of Odisha that they have
already sent 75 people for training. Training is being arcanged by the Coast Guard.
IL is being provided in Paradip. The State Govemment of Odisha has taken a very
cpcouraging step for which we will be always forthcoming in terms of our
assislance and udditional help, whatever is vecessary. In terms of jotlies also, we
have alrcady decided that the earlier decision of Rs.50 lakh per jetty was found to

e inadequate. So, if the State Government conies out with the detailed DI'R, we
arc ready Lo look after that,

About the inlcrceplors and other survoillanee 1naterials, whuatever is
ncceal:sary for the interest of the securily of the counilry, the IHome Ministry is
abreust of the siluation. We are ready to provide all the facilitics. For the moment,
they will get those items that have been provided. And 15 terceptor boals have
been given in Phase-l. Now we are in the stage ol Phase-II. In Phasc-1, for the

constal seeurily scheme for Odisha, we have already provided 15 inierceptors.

TR
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HON. SPRAKER; Very gond, "
181 BAIJAYANT JAY PANDA: Madai, my socond supplementary ic (his, |

TR Rt o HY

llnnk the hon Mmlslcl for his detailed response. T vwonid liees tolpm'nt out that of

C_,_,.__
__—_ﬁ_-_-__“__“"_—"-—._____-___
the 18 coastal police stations sanctioned for Odm ha, his response slates that efyhr

liive been campleted and seven more are wnder construeting, ﬂy p'roportmn t'o the
]enpih of coast line we have, 18 is less. Some of the other States have got more
constal police stations. T ywould request the hon. Minister to commit fhat more
number of coastal police stations would be sanctioned,

T part (d) of the Question, he has flked about 26 mrmher of 12 tonnes
bmls which are sanctioned. They wﬂl be provided as funds are available and ag
required. T would urge him to expedite that in‘lmedmtt,ly because we are today
seeing a large number of illegal immigration and terrorist related activities. This is
extremely nr gcnt. -

SHRT KTREN RTJITU M'uhm 26 boats will be pur chased for the ¢ State of Odisha,

Wc will do that Vcry qoon ?mre 18 coastal [ police stations lmw hoen metlone(i

for O(hs‘h'i it is pood fo know that mgm of ﬂwm are under (gt !mr‘k ]nopmtq

Three have already been romplued and two are soon 1o hegin, 1 think, once all (he

18 coastal police stations are completed, we will look for the mlciitimml, wl'lent:Vm'
it 1s necessary. . R
A

=1 fdte unty . Tﬂ‘l‘ﬂ'ﬂ areey S, 4 Wiy v *‘!‘m S e W) Y g a7 wmay
L f-‘r TE U HeE e e SorT $1 e awm) o Ry T 1 SeRe arder F 000 @i
UEENE R B Lo TR YT A & S ol A i o ol & AT
et o Wy @ § dmR Ed oy g s i o W wirEm e gy a3y g

| ST WE AT W7 I e e 2 T ¥ nsmed sfferar Rererd &) T fer

U RIrRE 4 ARy g,om YT W Ry ger o R T Ty w8

At R Rty : e ey o, o7 ey mre oy & EasIii T T e ey o
W T W T A § T w oA wg Y wE wery i
lanfETeT § wive weet @) dw By v ) e TR Y wren PR e o D @
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L

Qar Torr ar 1 T e 195 Wi RiawRd ailrer Yoy g ¥ Al o Manax

i 2000 W A W 127w REIRE yrRwEs 0 @) ng §| gud s wive el

g dE @ wiEl @l @ wi ey dowe N A R wmen ¥ gRE A

Ry eI T Ryt 200 S HIFe W G SR YT WA Y, 12 WER

A b 200 SR MHw d@ B gt R mid W Sy TN afRed dew i
1200 Mooy siae A% YR R @) e yler wiee WY W e Sl el d
A Y Wi RERIRA A Rwper o dro A & T Al Y g vassy fser B R
alle and aile Al @O A TOR T W BT VA el T 8 |

STIRI K. PARASURAMAN : Hon. Speaker Madam, I would like to ra_:'quest the
hot. Minister of Home Affairs in view of the recent report regarding the danger
and (e challenges in the Indian Ocean that there is a nced to uppgrade the
technology 1n the ‘céastal police stations, , particularly +to extend the coastal
surveillance. Has the Governnent taken any steps to maintajn the existing coastal
police stations in the country? If so, has it allocated any funds for this purposc?
SHRL KIREN RIJU: 1o addi lion 1o what I have informed carlicr, we have already
sanctioned and established 131 coastal police stations and to man those police .
stations, we need adequate mappower as well as modern cquipment for " the
coastpuards 1o use, We have provided 12-tonue boats and vessels to the number
of 150 and we have provided other 75 items lke large vessels, rigid inflatable
boats and other necessary items, Wcl have alrcady made a total number of 60
jeltics across the coastal line. Besides that, we are providing four-wheclers,
molorcycles wnd so many other equiptuents, whichever are ncccsszﬁy. S0, [ share

the coucern wills the hon, Member and we are ready to upgrade whenever it is

“pecessary. The phasc-11 of the coastal security will end in March, 2016, After

that, if it is necessary, we will extend it or we will cotme up another phase,
G, et i s e s ofl, SR misi oiE oY A @ d R gwer el Ry gy
& i et ¥ ol VI ol wer @ oed) g e @ fore R wad & v A g

S A e el iR TR A g #2008 3 ww wa fpar war e {5 e

&7
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T 4 Y A e it Rl B BT R TR e ST afle qf,'q-\.,l-ﬁ
a‘rq-u T AN a7 FE G @ yfar am i e - il T qaag = RGO
AR wmeE O S W e RrriRE ay i o R W afey A T 22 Y
a5 ol oY 12 A A o) @ e oy NeH W% 9 police is neithor trained nor
well-equipped and nor anybody is willing, They cannot proteci the coasls. iy
RIS S a1 = R s ww B ave e w6 S
A, A aEE @ e garm T SE 1 affar dRn Preaw i g 4 RIS m
%W e e ¥ R et Wveri i w8 s g YT ST n“nrr & iy <y
a‘i A g 9 ﬂ‘ﬁ # ki § meElny WA S X E e & Ry wa w ) e
W gRmied @Y g o A ug o e e i
EOS IR R A R T Lol e e —— BIE T Smgi?
A 0 Ry = el st o, werlly wewr 3 o Wermet 9o7 ¥, F wrgar e ¥ 7 aw
W o T o gliry afted w § o w5 vl IRy SITET 1 IR ag

fr < Refin e e U% Wy

& arer rErer et ¥ e 3aF wRan § f’c}a o Ry W Y (e ) & afte e Tl
W E & oS) ' g S A &Y qE W o H1wafdng ey dve o
ARl @ & Ry g omel w R ey o iRYe < wmer gy sty o e e
BT T g gulie e Ry e IRpdmaRa @ el o Y et g T
AT ST T Wiy S A W oWy 8 anft )y wny T SRy ¥ i fb iy w6

BT T Ve mgdert REEver @) amy i a) o S ST T ol far A gy
VAT A 5 B MR ¥ e wh e i B, (@aer) a8 wly T R Ry o
e & T Y A fory wit Mewwin e e TR R @ g fran @)
SEr-STT fAY o e o wmy W e w ¥, L) e e gy rum i

B B 15 ARGT SRR < M T i qu W QY e s T
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LOK SABHA SECRETARIAT /74 /¢ )'7"{’3‘ X
COMMITTEE ON GOVERNMENT ASSURANCES BRANCYH -
| MEMORANDUM No. 398

Subject: Request for dropping of Assurances aiven in replies to ()
Unstarred Question No. 846 dated 01 03.2016 regarding "Noga
Accord"; and (i) Unstarred  Question No. 2643 dateel’
02.08.2016 regarding "Naga Peace Accored,

The above Questions were asked by various, MPs, respeclively to the
Minister of Home Affairs. The texts of the Questions along with the replics of
the Ministers are as given Inthe Annexures Tand I, - :

2. The replies to the Questions were freated as Assurances by the
Committee and required to he implementod by the Ministry of Home Affire
within three months from the date of reply but the Assurances are yvol (o he
implemented. -

3. . In this regard, the Ministry of Home Affaire vide OM. No.
11011/47/2007 -NE-III (pt.) dated 08 June, 2020 have stated as under:~:

"Government of India initiated negotiations with NSCN(IM) in the year
1997. A framework agreement was signed with NSCN(IM) on Auqust 03,
2015, The Agreement lays down broad principles within which the final

- agreement Is to be worked out. Since 2015, other Naga Groups have
joined negotiations with the Government of Indin. The nenotiations for
final Naga Accord have been going on. The Governmont of India is
committed to maintain territorial integrity of the Statos of Manipur,
Arunachal Pradesh and Assam. Before the final Accord Is signed, these
States will be consulted by the Government of India. As negotiations
have been going on since 1997, and talks with these groups are an on-
going process it is requested that the Assurances about the Naga Accord
may piease be dropped. The contents of framework agreement and the
ongoing negotiaiions being confidenlial cannat ba revealed il
completion of the Accord.”

4. In view of the ahove, the Ministry, with the approval of the Minister of
Home Affairs, have requested the Committos ta Arop the Assurancas.

The Committee may consider.

Dateck:- Ja]u‘d l.?!ar-?a

New Delhi ‘.



Anviertse-T
GOVERNNMENMNT OF IMDRIA .
MINISTHY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 846
TO BE AN.»WLMLEB OM THE 15T MARGH, 2016/PHALGUNA 11, 1937 ($AKA}
MALA AGGQHD

846. SHRI MULLAPFALLY RAMAGHANDRAN:

Wil the Minisier of MO AFFAIRS be pleased 1o state:

{(a) whether the Gaver nment has suned
Naga Accord;

(b) if 50, the details thereof;

(¢) whether the Chief Ministers of the

States concerned would be taken on hoard

in finalizing the Accord; and

(d} it s5¢, the details thereel?

ANSIMER L

MINISTER OF STATE IN THE MhNH&»TRY OF HOME AFFAIRS

(SHRLKIREM REIJU)

{(2) & (b s di;'-us;?;ﬁon'a Lowards ﬁ‘mnivimj the Naga Issue, ibe
Goveraens of msﬁﬁa has  signed :al Framaweri Agreement on 3
August 2095, i fays down the broad principles within which the final
agreemeni would be worked out.

(c) & (d): Censultations with all the affected State Governments
_ Aatlons with A T Ee

T - T ————n

will be held before reashing the final agreement.
L) e ™ '

LR &




; ; : Qi ve- |
& GOVERNMENT OF INDIA Anh, b r

VINISTRY oF HONE AFFAIRS

LOK SABHA
UNSTARREU QUESYTION NO.2643 R
O BE ANSWERED ON THE 2"AUGUST, 2016/SHIRAVANA 11, 1938, (S At

NAGA PERCE ACCORD
2643, DR. THOKCHOM MENNY A

SHRI A. ARUNWIOZHITHEV A
SHRI NINONG ERING:

Will the Minister of HOME AFFAIRS be pleased to states
(a) whether the details of Naga Peace Accord have been workied outy

(D) if 50, the details thereof:

(c) whether it is afact that in the final setilement, the territorial Integrity
of other States would not he compromisedy '

(d) if so, the details thereof:

(e) whether the National Socialist Council of Nagaland had qone bacle on
its demand for full sovereignty; '

() if so, the details thereof and the reaction of the Government theretey
and -

(9), the measures taken i:.jr the Government to resolve the isswe fn
coordination with the concerned States?

ANSWER

MINISTER OF STATE IN THE MINISTRY oF HowmE AFFRIRS
(SHRI KIREN RIJIJU)

(a) to (g) The Government of India and National Socialist Gouncil of

Nagaland (Isake-Muivakh) (NSCR/M) signed = Framewsrlc Agreement ol 3"“




L.5.U3,0,.M0.2643 FOR 02.08.2016

Aus;usi‘ 2015, This agreement Jays down the bhread principles within

J———

- et T
which the final agreement will be wrorked oui._ﬁ:onsultations with all
‘v_____,___._...-.-—-a--—-*—‘——"— T

) rww .
stake-holders, including the State Governments of Nagaland, Arunachal
I : '

Pradesh, Assam and WManipur, will ke held before recaching a final

e ———

agreament.

e e
__’_‘_,_,.,.-—-f""" .

LR R LR
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COX SABEA ST R G Er i 7-
COMRILTTNE O GO VERNMERNT ASSE RANCES
MEMORANDUM No. 2}

Subject: Request tor dropping of Assuranea given in reply to Unstarred
Question No. 1142 dated 08.02.2017 regarding “Swachh Bharat
Mission”,

On 08 February, 2017, Dr. Satyapal Singh MP. and others, addrag o]
an Unstarred Question No. 1147 t Hie Minister of ¢ foustivg and Urban Az ies
(erstwhile Ministry of Urban Davalopment), The pexi of the Question alorwg
with the reply of the Minister is ac aiven i the Annexure.,

2. The reply to the Question was feated as an Acsurance by the
Committee and required to be implemented by the Miristiy of Housing ane
Urban Affairs within three months from the date of the reply hut Hho
Assurance Is vet fo he implemented,

3 T this regard, the Ministry of Housing and Urban ATIAIS wigde GLML Mo,
H-11016/4/2017-S3M-11 dated 31 January, 2820 have stated az under-

“As scleniific manageiment of MoW 5 a1 continuaong [rocoess, i nuey ok
be feasible to fulfill the Assurance within e mission pering e, L o
31032020,

4 In view of the aiave, Hhe Mibistry, with the abpreval of the Ministey of
State (Tndependent Charge ) in the Ministry of o 1singt anc  han Affairs, hiove
requested the Cominities o fdrop the Asswrance. -

The Committee may considor,
DATRD:- oy l,g, % i;;'g.-g.hzw\

MNEw D
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GOVERMMENT OF INDIA"
TR MBNES"E’H’&? OF ummm BEVELOPRMENT

L@BIS SABHA
UNSTARRED ﬂum'rrmmm i
TO BE ANSWERED ON FEBRUARY 8, 2017 - 8
s;w'm:naﬁa BHARAT MISSION

CNo 1142 PR SATYAPAL SINGH:
T SHRI SANJAY DHGTIRE:
SHRI RAHUL SHEWALE: :
SHIRIATT P.1. SREEMATION TEACHER
mmq mmmmwm mmm‘;ﬁn p

core Wﬂll ihe lwlnnistw of UREJ&M HEWELUPWEENT e pleased to stmter I

(a) the de&ails uf uitirms wiere Swaellh ﬁhﬂm& MisSton (SBM) 1 Besting

Implemented, State-wisa' TR

{b) the salient foatures _@w the SBU along with the dctails: of. the fids
provided so far to inplement the SEM, year and Btatewlsd
wlifeh the funds ave being shaved between i umm

Bavermments sinee Meeption of Hhe Sk

and the ihadeEr fn
woad] HiE - Stagas

{o)  the evtent to which e Govermuont las gel

el the wlivts i
objectives under the Sy

()  whether the Bovenwent bas ¢ ot pa

w iy Ehm @ *7 el Sector iy |
implementation of the Sy amd

(e) i s, Yo didsinls dreat and the roaction of e prvate seoop Uhesrete

aloue with Hie steps tt.di; pivielng talven @}f thm Figpuggmmpent do mﬂh&mﬁl’m& smmu,
anppnesgafinl® ; s

PR
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(o) Swachh Bharat Missien (Urban) 1 heing Implemented in 4041 statutory
towms/cities. The numbesr of towns/cities Sate-wise are al Anneogre-f.

{lo & wachh  Bharat Misslon qﬂﬂaalmﬂaj o i‘e:ah make 4041 statutory
o walsilies Opon Befecatind e {ODF) a4 00% scloniiiic mammgamﬂm of
iiﬁimmwmﬂ Baonfled Wannde By 2™ Deiober, 201%. The eligible somponents for
iina;a;mw& AnwIsiance NI SN | ﬁﬁm; are construciion of ndividual Household
Latrines (ML), Community Tollets (GT), Fublic Tollets (PT), Mrinals, Solid
Waste Management (SWM) projeels, IBG & PA (Information, Edusation,

Commumication and Public Awareness) .end Gapacily Building and’

Administrative Office Expenses (OB and AKHOE) The estimated cost of
En‘ug\ﬁm.mmnmﬂ.uam of GBI {UWrbanm) based on wnit and.per capnfta costs for s
varlous camponents iz Be, 62,000 Grore. The Government oF India share as
per approved funding pattern amounts to Rs. 14623 Grore. in addition, a
walihm additional amoust equivalent to 25% of Gol funding, Aot ﬁﬁ{_lj fta
Re. ¢,B74 Lrore shall be contribuied by the States as- State/LB share. The

Dbalaace fumﬂ is proposed {o be generated uﬁwmng}ﬂn vamus s;»fthen' SOUCCES af -
* Guned winich are, bt nod Iinmii‘mﬂ By - e A ' e

ity
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RRNEXUIE REFERRED, YO IN REPLY 10 L
MO, 1945 FOR ANSWER OM 08.02.2017 REGARDING “SWACHI BHARAT

v
taid

O SABHA UNSTARRED OUESTION

s E

7

MISSIOH '
ANNEXURE.]
|31, o Stuie/UT - Wo. of tovwns/Cities _
1| ANBRMAN & MISOBAR 1SLAND ) ]
2| ANBHRA PRADESH : N1
3 | ARUNAGHAL FRADESH o0 |
4 | assam % -
5 | BIHAR 13|
5 | CHANDIGARK q |
£l CHHATTISGARM g
o § | DADRA & NAGAR HAVEL) 4
2 9 | DAWAN & DIy 2
10~ | DELKI 3]
A1 | coa 14 |
12 | GUJRRAY = - 195
13 | BAREANA . : 9o |
14 | HEIRAGH ML, PRADESH ; St
3 18 .| JAMRMY & KASHIWIR @t
i 16 | JHARKHAKD 40
p 17 | KARNATANA 220
: 10 | KERALA 59 |
19 | MADMYA PRADESH 364
S 20 | MAHARASHYRA 254
24 | ANIEOR 28
22 | MESHALAYA 10
25 | MIZORAN B3|
24 | NAGMLAND 19
25 | ObrsHn 7
26 | PUDUGEERRY G
27 | PUNJIRG 4
J 2 |RAJASTHAN 14885,
.00 | .ouee - L
R 2 Y|
3| TELANGIONG 43
32 | VRIPURA UG
33 | WTTAR PRADESH GAs |
34 | UTTARAKHAND 74
35 | WEST BENGAL - - 129 |
Totul 2 A
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APINEIUIRE REFERRED 70 1IN REPLY 'ﬂ”ﬂi LOWK SABHA DNSTARBRED QUESTION

142 FOIR ANSHIET OM 08022097 REGARDIMNG “"’Wé%@ﬂ‘éﬂﬂ Bﬁ‘ﬂ@sﬁ@?‘

ﬁ%ﬁﬂ"““E@F *

. ANMNEXURE-
B {Rs. in Crora)
i
Bl State/T nL, o7 SWM | IECAPA | and Total
' ' n A&DE
1| B&M Istanss 0,02 0.03 | 0.06 0.28 | - 0.00 0,42 |.
Z | moallrs Pracdesi TTe37 5,02 e [ BT .98 5,43 397.20
A | Arvmiaehan Prades 245 0.06 i .98 .24 10,57
4 | Ausam L2 .52 0.00 8.44 | 4.50 14.66
5 |ibar 66,00 247 96,53 394 088 F70.42
G | Chamnsdigarh %59 0.13 2.33 ‘.18 0.04 427
7 _| Shbattisgart BTOGS | 2340 [ . 87D 3.89 .80 17474
| 8 | Dadva & Wagar Baveli 0.00 | 0.08 0.00_ 0.00 | 0.03 0.1%
"9 | Daman & Diw ' 0.93 0,00 0.00 8.00 | 006 0,20 |
10 | Dot 25,01 515 83,11 1.20 | ' 031 16475
| Goa 236 | 022 ATs 478 | 0.® 8.320
12 | Rujarat PGS | 42881 W80 [T 2377 | 61| A0d.d |
93| Harysig © 1208 [ 068|566 | 407 | 7| gann
M| Himsmwbio Memdesi Ay Gt .48 CRBF | q.00 16,87
15 | Jammu & HKashnir 15,81 1.34 10.90 1.415 | 0.8 P62
16 | Shorkhang 4400 | 022 UG5 | 10,27 489 40143
17 | Karnatakn 8429 | 16.54 57.26 35| 208 | . 168.13
18 | tearats 31,87 £.00 | ®00|  41.45] g.s0 43,62
19| Mauthyas Pradash R40.23 | 65,37 [ BR.93 | 9.0@ | 425| 3689.60
20 | Maharanhina 19371 | 3334 | dR4B |  da0n | 852 207.00
21 | Miowigier 0.7 000 084 | miTs | 47| A5.32
27 | Mnghatayn 050 004 208 0.4z | .01 405
_P3 | Moo 122 009 8,24, 1.02 | 093 10,836
24 | Nogalamd -~ 506 | oeq 660 289 | mar | a7 ]
i | odigihn 60.06 | 1644 18,58 B8 | 442 | q05.00
Puﬁﬁﬂﬁnn'h@mf o fﬁn_ﬁ‘n"ﬁ Q.0 M ;i . 0.A2 2,;5_0‘7“
LT | pamjal - 2800 | pag’ 4,70 | 08 o606
20| Rajasthan - 168.25 | 43,45 Lad | 278 | amadg
2 | Silkidin L8280 oael BBE. 048]  aam
| 30 | Famil G D63 | B38| 70501 | B0 | 446 | - 3odom
3 | Telamgons - HBE it TEEY C WEE | s T qauhy
32 | Tripars 7.61 016 EY A | dae 7.7
B3 | Wiz Pradosh 110,42 4.09 IGS L BeY | ana | qeman
L34 | vaker e 380 079 - 5,00 I S AT R T
36| West Pemgel TLET | 307 3452 GB8 | TET | MT.EG
L STATET 160640 | 267.43 | 4404,35 | 27548 SRS | 373524
R 77
v '
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memzum* R&EFEB‘&HEB TO I RLEL”E.V 1o mvz: SABMA UNSTARRED w@wmm "
NO.. 1142 FOR ANSWER ON 08.02.2017, RECARDING “SWACHH BHARAT. . *

© MISSHON® _
‘ ANESCUREI)
ludividual Howsehold Lotrines (IHHL)
¥ lnedividuwal Honsetild Tollets _
:ﬂ.n. State Application Under | Completen,
| racaived, Nos, vonsiriction, Mes, | Mas, !

1 | Rodiwn Pradesh ' 458,619 @ 34,
- Mndzuwan & Nisobay .

2 418 2,585 o

fslands
3 | Avunachal Pradesth 21,027 2,508 4,085
4 | Assam 234,770 T s 727
5 Bbifuzar 260,170 153,799 dd, 120
6 | Chandigach UT 24,074 2,064 22,000
T Clhilizattisyzuty 436,450 8,19 246,428
i | Dzmuzen & [Hiw - 0] : lﬂlﬁ- “_—ltl
b/ Dascliea 8 Wagar Hawel _U- _—ﬂ i
10 | NGY of Dol ; 11,128 iz | 16
i1 | Goa 5,800 4,046 913
12| Gujarat 602,072 5,674 566,990
13 | Havyzna 100,719 32,445 14,902
A4 | Himachal Pradesi 4,716 Gl 1,858
16 | Jaudiou B iashnir 76,512 3,744 T,
16 | Jharkdimnd 261,456 181,637 71,678
17 | Warnatalos 208, 802 140,849 V1T Al
S bl 72,984 5,026 G, %k
19 | Madlys Pradesh B0, 306 H35,363 302,850
20 | Habarasivra L] 284,808|  ava.mie |
21 lizaippsur 28,549 3,357 2
22 | Weghalaya . §.065 s, sl
23 | Milzoram 44,800 2,851 2,849
24 | Mgl PR ] ey RO
95 | Odlehe . » 194,205 9,708 17,430
26 | Puducheyry U7 8,740 3,554 2139 |
Zr | Punjab 146,685 | 69,537 0,854
20 [Repjzac s 29,069 179,206 G,
20 | Sl 1,590 35 1,508
30 | Tamil Wadu o 394,924 | g 007 T
R
TS




a1 | Talangana 1 Tﬁ,t{;}’ﬁ 954,004 T35
37 | Tripie % | 5 )
33 | Ultar Predesi 2,128,092 156,240 260,791
34 | Uitaraldiand 26,748 21,267 2,706
38 | West Raengal CART, AT _A3R 125,856 &

Total T 7,607,576 2,054,163 2,915 869

.
.
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© . Convivuity wud Pobifle Tolleis : vy 10
va .
1 o1 . Total Cominuity s ii’ull:au_ﬂu foilets
W, Stamte/UT (M. .of seats)
Under constructicn, Nas. Sowipleted, o,
4 dndbica Pradesi 4,854 . 10,653
2 Mndanan & Nicobar islands a9 )
3 drunachal Pradesh 4,048 g
4 Assam 4,770 : 1,%;!_‘
5 Eilbaar GBYO 490
5] Chandigarh UT B,496 1,009
4 Chhattisaar 0,294 3,060 |
) Dawmdin & Diw 0 )
9 Dadra & WNagar Haveli a- t
10 | NET of Delli 19,489 G862
14 Goa 170 40
12 | Gujarat 1,702 0,441 |
19 | Haryang 2,689 |. 1,146
14 | Himachal Pradesh g 30
15 | Jummu & Kashmir fid 43‘;0
16 | Jhaidvand 1,520 | 45
4% anrenznitalie 7,400 CH,E‘.'i-:!
19 Kerala 0w IT: _li
19 | Madhya Pradesh 14,124 13,206
20 | Mabarashtra i, 709 3 diy
21 Weanipur T ey
29 lileglhalayz 178 15
23 | Wizoram [ 53
24 | Wafaland 226 .
25 | Bdisha o, 0200 el
96 | Puducherey UY -200 ﬁi:
27 | Punjab 4,387 ofl
28 | Rajusthan v, 400 S48
T o e
3 |Tewiiign 15,07 | gl
3| Telangans 1,468 | 1,408
2 | Tripura o )
38 | Uttar Pradesh @, 590 3,784
34 | Utearalkhand 1,207 330 |
a8 West Herngal 155 A6
Yotal 128,588 110,668




Mumicipz! Sold Waste Manaosmant

4 Aunicipal Solid Waste Management

Wi with

. - 100% dooy io | Total Total waste | Total wasts
. Mo | State/UuT . -
v Eaivy Wards pensration provessing
. ilaciion, {imm.) (RN} (%)
MNwes. _ .
1 | Anedbows Peadonts 2072 5,455 IR
-Budaman & Micobar : A S
2 - 18 2 106 ). . 35.0
islamnds ‘
) Arvnaciial Pradesh 18 ) 184 15.8
4 | Assam o2 RO " GEL 0.0
5 | Bibar 2332 | 3,321 14,820 an |
& | Chandigarh UT 26 "% 340 100.0
AT r— 9pal 3,202 1,598] o8
& | Dowian & i 13 2R “us| o0
T Dadra & Magga ,
9 i 4% 85 |- 8,0
Sl .
0 | NGT of Dalis - %aa 22 8,400 | 5zo
i1 | Goa ' 192 1% 83l nmo
12 | Gujarat 1,528 4,572 WETF | . RBGO
""" 13 | toryena a2 | 4,440 3,490 | . 25.0
t4 ¢ Himachal Pradesh 167 B2 . @00 | 230
15 | odawomm & Koshmir - SEY | 4,963 L7892 | .20
96 [ Sheartchamnd 282 BRs 2,350, 180 ..
17 | Harmataia 4146 | 5,276 B,784 | .., . A0
M8 | Hevats 1,209 | 3,530 1,576 . -  s0.0
|9 Masliye Pradesh 4136 | 6,989 5,079 +4,0
20 Ialarasiitra 748 7,054 26,8200 - 100 -
2 | Masipur i 80 3B 176 |- 500
22 | Meghataya i 414 ‘2B EB.O
23 | Mizoram 68 193 253 30
24 | Magalam 19 234 AP B
25 | odiches - AL 2R [ ey AL
A6 | Puduehesry UT, 21 128 AR g
27| Pumjen 2,544 2,049 | 4,008 10,0
28 | Mafosiien 2,000 | 8247 5,247 | 18.0 |
RS | Wil ) al 4@ 45 0.8
|30 | Tamil Nadw 9,182 | 12,820 15,272 15,0
21 | Velengana 1,766 | 1,967 | 6,628 aep ]

gl

o



Vrigura IRE o] 2l uw T e
Uetar Pradests Cu8| 298] Mgl dme
Ubtaraltan 195|706 ot | gy
[ West Loy 1,360 | 2ei6| 5675 | Go
Totaliiverags 39,995 éi-u,u-i_jfs_ T Srra | aian
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LOK SABHA SECRETARIAT
COMMITTEE ON GOV, ERI\?H’E_?\’TASSURANCILS

MEMORANDUM No, 382

Subject: Request for dropping of Assurance given in reply to Unstarred Qunst jon

No. 1077 dated 08,02.2017 regarding “ROB at Vaithuyr Lthy”

Cn 08 February, 2017, Prof. KV, Thomas, M.P., a&ldr@vsed an Unstarred
Question No. 1077 to the Minister of Rallways. The text of the Oue stion along with
the reply of the Minister is as given in the Annexure,

2. The reply to the Question was treated as an Assurance by the Committee and

required to be implemented by the Ministry of Raflways within three months from the -

date of the reply but the Assurance is yet to be implementad.

3, In this regard, the Ministry of Rallways vide Q.M. No, 201.7/CE—IV/PQR/{)2I

dated 17.01,2020 have stated as under:-

“Level Crossing No. 76 at Km. 111/700-800 Is located between Grhakulam

Junction and Mattancery stations of Thiruvanathapuram Division and falls on

National Highway and In accordance with the Marorandum of Understanding
(Mol signed’ between Miristry of Railwoys and Minilstry of Road Transport
and Highways (MORTH), works falling on National Highways shall be execulard
by MORTH. Keeping in view the existence of LC on National Highway, this
work was deleted from the Pink Book and further taken up by MORTII,
Howevef, subsequently, MORTH commuﬁicatecl thot the said LC is not located
on National Highway and hence does not come under the ambit of the MOIT,
It was clarifled that the said 1.C exists on State Poad beinn maintalned by
Kerala State PWD,

I view of the above, Zonal Maitway has requested Farala Government Fo send
a fresh proposal for COF"l!LI(‘LIOH of ROB on LC No. 76 so that the work could
be included In fthcommg Railvay Worles Prngramme. However, no proposal

+in this regard has been received from State Government., since, Railway hag

e

,\(



Lo

no control over State Government and State Government will not agree for

sharing, so Assurance cannhot be fulfilled by Railway." .
4, In view of the above, the Ministry, with the approval of the Minister of State
for the Ministry of Railwiys, have requested the Commitiee to drop the above

Asslrancea,

The Commiltee may consider,

. DATED 5= QD“OB 20210

New DELMI

o

g
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. ANnexs §¢.
GOVERNWENT OF INDIA |
WMYNISTRY OF RAILWAYS

LOK SABHA :
UNSTARRED QUESTIOR NO.1077
TO BE ANSWERED ON 08.02.20+7

ROB AT VATMURLTHY
1077. PROF. K.Y, THOWAS:
Will the Minister of RAILWAYS be pleased to states

(=) whether there is a request to (:onsi:mct a ROB at Vathuruthy,
Wellington lsland Kochi;

(b) if so, the details thereof and the progress mada i ¢his reﬁnrrl; and
(¢) if not, the reasons therefor?

ANSWER
MINISTER OF STATE IN THE MIRISTRY oF RAILWAYS
(SHRI RAJEN GOHAYN)

(a) to (c): Yes, Madam. There was request i’u;r construction of Road Ovey
Rridge (ROR) at Vathuruthy in liew of Loevel Crossing (LC) No.76 iw
between  Emakulam  Junction and Vinttancery émtions .of
Thirruvananthapuram Division. As per the record of ﬁzailWay; this LC
exists on National Highway. The worlt of construction of ROR at this LC
was sanctioned in 201516, After signing of WMemorandum of
Understanding (MOU) on 10.11.2014 hetween WMinistry of Railways and
Winistry of Road Transpert & Highways (MORTH), this work was deleted
from the list of sanctionad werls, However, it has now emergaed that the
classification of rond as [lational ‘E—ﬁigﬁnwmy-w State Highway is under

confirination. Railway will take necmssmy actien for reinstatoment of

s

sanction of ROB at this LC aiter ahh_mmq wewh consent from State

— —

Government for cost sharing and rulf! Iment of other prerequisites,

P ——aa Bk =



Spperetive ~ X
LOK SABHA SECRETARIAT N

COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No, 2¢3

Subject: Request for dropping of Assurance given in reply to Unstarred Question

No. 1241 dated 09.02.2017 regarding “Proposals for New Hydro Power
Plants.” - : : o '

On 09 February, 2017, Shri Raju Shelly, M.P., addreséed an Unstarred

Question No. 1241 to the Minister of Power. The text of the Question alongwith the

reply of the Minister is as given in the Annexure, ==L

2.

The reply to the Question was treated as an Assurance by the Commitlee and

reguired to be implemented by the Ministry of IPower within three months from the

date of the reply but the Assurance is yet to be implemented.

3.
05 November, 2019 have stated as under:-

4

In this regard, ’ifhe Ministry of Power vide Q.M. No. F.No.2/1/2017-F-1I dated

"The present status of the 8HE Schemes, which forms the part of Assurance,
is enclosed at Annex (A.j?f-',;!mama’elté} for-ready reference. It Is evident that out -
of SHE Schemes. 2 HE Scheme namely 2880 MW Dibang and 680 MW Attunfi
have been concurred by CEA. However, DPRs of 5 HE Schemes namely 108
MW Jelam Tamak, 130 Dagmara, 210 MW Umngot, 96 MW Mago Chu and
1800 MW Subansi have been relumed to developers as no progiess has
boon made by the developer towards resolving the pending issues. The DFRs
of only onc HE Schiemes 300 MW Bowala Nand Prayag s awaijting clearance
on account: of finalization of longitudinal connectivity aspect of DPR by Central
Water Connnission in consultation with CIFRL It is evident from the above
that DPRs of five HE Schemes have been retumed to the developers on

- account of non-compliance of the observation of the appraising agencies o

the part of the developers. Presently, only one HE Schemes Is under
examination in CEA, which is likely to be cleared shorlly after finafization of
the longitudinal connectivily aspect by CWC. . It Is clear that defay in
concurrence of these ME Scheines s beyond the control of this Ministry and
fargely ialls un parl of the developers.” '

In view of the above, the Ministiy, with the approval of Minister of State (1/C)

for Power have requested the Commitlee Lo diop the above Assurance.

“The Connnitiee may conslder.

New DELHL
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. AS on 14.10.2019
Status of Hydroelectric Schomes under examination in G

PO .'I "'.,-' ."IEII"\: A i et
e e

] it
1. | Jelam Central | Uttarakh
Tamal

. ) I T RN LY mw{;‘iﬂr&. iy J!'?‘f}h‘l

108 DPR }ﬁmd: In view of revisad -
flow releases norms notifiad by Ministry
of Jab Shaktl vide Gazetta Naotlfication
dated 02.10.2018, the project s
technically not viable at the installed
apacity of 108 MW, Further, this projact
is also iricluded in the list of 24 HEPs
undsr review by Honhle Sy preme Court
and fate of the project wil depend on
61 the dagision of the Horybie GCourt, -

2. | Bowalg Blate | Ullwokhand | UIVNL 300 PR under exarmingtion:
Nand ' ' The DPR of the project couid not e
Prayag L conaurred for want of the repoit on -
' flow by iinistry of Jal Shakii n view of
DO letter of Horble Minister of .l
Shaldi dated 08.11.2618, Bubscauently,
Minisiry of Jai Shoki vide Crwoito
Meotificaton dated 09102018 - nestifind
minirnum  e-flow to be maintained gt
lucations downstream of glrucivres of
projects meant Yor diversion of rlver
flows for pruposes {ike irrigation,
hydropowsr, domesiic and industrial
and other requirements i river Ganng
ant its tributaries.
The installed capacity of 300 MW, as
) ' submitted in DR, has heen Feviawed
' considering nolified minkmum  e-flows
and found to be generally in ordor,
Mow, tongitudinal connactivity aspeot of
the DR is in process of finalization by
CWC in  consultation  with CIFRIL
Theraafier,  the profect  will  ba
considared for concurrenca hy CEA,

3. | Dagmara Siate Bihar BSHPCL 130 DPR returned; The DPR of ho project

' was retirnad vide CEA leler dated
20012018 and  all the partial
clearances issued il dote  were
rescindei__ as ro progress has heon




Seotor

made by the developer
resolving pending lssues,,

an

Er k'rard%: \

4. | Umngot Staie | Meghalaya

MCPGCL

210

DPR refurned: The DPR of the project
was relurned vide CEA lelter daled
20.01.2018 and all the partial
clearances .issued. il date were
rescinded as no progress has been
made by the developer lowards
resolving pending issues.

Aranachal
Pradash

Mage Chu | Privele

_C_.‘“.

SMCPCL

88

DPR returned: The DPR of the project
was returned vide CEA letter daled
20.01.2018 and all the pardial
clearances issued il dale were
resciinded as no progress has been
made by the developer towards
resolving pending issues.

““Arunachal
Praclesh

6. { Altunli “Private

AHEPCL

660

DPR cencurred on 15.03,2018.

Arunachal
Pradesh

7. | Subansiri | Private
widdle

(Kamia)

KHEPCL

7800

Arunachal
Fradesh

B, |Dibang | Cenlral

NHPC

Tutal

Mote:  DPR: Detailed Project Report
_MW: Mega Yatt

4|

2080

DPR returned: The DPR of the project
was returned vide GEA letler dated
29.01.2018 and all the partial
clearances issued il dale were
rascinded as no progress has beeh
made by the developer towards
resolving pending issues.

DPR concusrred on 18.09.2017
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GOVERNMIENT OF JNDIA
RMINVSTIY OF POWER

LOK SARMA . . o
UNSTARRED QUESTION Ne1241
TO BE ANSWERED ON 09,0209
PROPOSALS FOR NEW MYDRO POWER B
TI241. SHRI RAJY SHETTY:

Wl the Minlster of POYYER
e pleased to state:

(@)  whether many propesals recelved from vadous State Governments fop
setting wp hydro power projects ware  lylng pendlng  with the Wiy
Govermments and Syt

() i so, the detalls theresf amd the steps talies by Hhe Uwnion Govermmemn
o el of te [Projrosals, Statevyise?

AN E R

THE MINISTER oF STary (B RN CHRMREIE) PoR [V,
COAL, WEW & RENERAR & ENERSY AR MINES

{ GHRE PIVUSH GovaL. )

(@) & (o) 2 The Yomerating couwpany Hammmﬂﬁﬁugg o Bt tipy Myydine Genamtﬂ!ui@g
Station Is required te obisin coneurrencs of Central Electrielty Aurtbvority
(CEAY For seheimes inwolviing eopigal extpendiiure of Re. 1,000 srore and eihowe,

\Prescntly, Detsile Project Roports (DPes) ﬂ’m'_&“_z{__ﬂ_ﬂme@me;Ewﬁw;
Schemes  with an  aeagn yate  Dmstallod capaclty of G204 MW awe e

esiamibnation In_ variews appraluing groups of Cowiral Eleetieity Authvority

(CEA), centwal Weter Commission (CWG), Coological Swvay of india (G§i),""
Lontral Soll_and Wiaterials_Resenrch Station (COMRS) & Ministry of Wetsr
i Esmwm,_ lver Eﬂwlaﬁgm_g;m G_g_aggfa ) ngﬂgvegsgg@yL (M@lﬁymj‘_ﬂ@;&@_&) ffove

#eord of concurrencelappralssl by CEA. Status of theee projects are alven ln
ek, e LN .

the Amnexure, = '

Appralsal s approval of prejects s = contlnuegs mm}:&m oy

CBA.

SRR LYW
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ASTHENUIRTE REFERRED TO 1 BRFLY 70 DARTS (@) & (b} OF UNSTARRED QURSTION MO, 1247 -
T BE ARSWERED 1R THE LK SABHA 0N 00.02.2017.

LT F 3T

STATLS OF Rﬂ'ﬁ"nﬂfﬁ@ffil,f‘“@'ﬁ’!ﬂﬂ M‘ﬁgmmr 5 MBI BICARMITAA TGN

(5. | Sohowme - nstolied | Seeter Btate “Status
Mo | Ageney Crpa ety
< AN} _ , ;
4, Naflzgim M mivenlsf 108 | Gewmiral | Uitarabhand | The BPFR has beon oxambed spl clearod
TIHEEHL C . | freme alwest sl asfocte.

Thi stheme cowld net by concured for
want of roport on o-flow of Tmpewersd
Gomumitien of WaWER, BRI & GR v viow of
DG latter of WeWR, [BRE GR dJated

, B89 7.2045.
2. | Mol M) © 300 | Hliate Uikaratmand | Tas DPR hes baen erambaod ond cheared
Firsmyrangy! from almast all aspacts.
LML T The sehetne couwld noet be cencurrad for

weanit of roport on edlow of Gimpowsred
Commitiee of MoWWR, AD & &R b vlow of
RO letter of MoWWR, PDE &R dnted

_ _ OB AR5,
| Beggemarml - 138 | State - [BRlnsan SonGuTENss meoting hield on 20.03.2093.
FRIRN 3RP6AN, thowrewer, e  prolect el mnet e

sonenrred due te Wigh peoject cest &
tariff submbitad by dermloper. Povelopes
bvas te ohorify o apperdleneasnt eost om
mecauni  of  food  cratrel el e
) . » Doweipor Is mot rospending. |

M| BEsegned 216 | Beate Biaghalapa | Yarlows approlsiig Greups have isswed
TRGE G, thelr elasesvations. Hewever, Devdlapar Io
. ' net  sulemitiing  compilonee o the
; o _ . ehspryatione _ewen  aftor  repooied
G 1 Mngoe Gho/ Be | Prlwate Armaachsl | Resfgn  and cort mepaets are  pnsler
RGP Pradesk onaminatien In CEAMNCWO/GSIGIMIRS.
Howewer, Deyeloper s net  sbmitting
campliance ¢ this observatieons Tesmod-iy
varlons appralsing Srowps,

B mﬁ&nﬂnfmuiﬁ;mﬂ < GBA | Privade ‘!.‘iurnnuaranﬂﬁ:!nﬂ DR tias been clearsd from abnoct ol
Pragiesh aopecis  and cenesrrence meetng is
o emgh@m:ftml to e hald ln n"unwmgrcl‘m,, 2017,
Tn SM[‘M’:‘&H‘D‘:STIPE ‘ T 186 | Polwnie Aurnsrareiie l@@»ﬁgn msﬁa@rw are sieared. Guest mﬁmmﬁ
dilasrifer {0 aninla Prawiesi are simder txontimwton . in COMWEHGE s
[y led e concutTence meoting e expecied (o, be
' fiald B tare i/ Anilly, 2E17. "
& | Dilammng MMPG 260G | Genlead Anmmachal | BDPR suiEnitted o Mev., 2016, rﬂrassllg;]un am@ﬂ *

Pradesh Rost aspects are vnder examsination
CEMENES mnd concurrsnes meoling s
grpocied to be held ln March/Apr, 2047,

'?T‘@ﬁam- nsziﬁ
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LOK SABHA SECRETARIAT _
COMMITTEE ON GOVERNMENT ASSURAMCES b A ey
MIERGRAMDUM Nm ,fgd 4

C e

Subject: Request for dropping of As*"umnm given in mpfy o Starrad Qlimtmn Mo,

157 dated 10.03.2017 reg“lrrimg “Anrospace Uitvorsity”,
oz

On 10 March, 2017, Dr. Ramesh Pokhriyal *Nishanl’, MP arid Shri Bharat Singh,

MP, addressed a ‘"ﬁnﬁd Question No. 157 to the Minister of Defence. The text of the
Question along with the reply of the M:mster is as given in the'Annexure,

2.

3‘ -

4.

The reply to Lhe Quiestion was Lreated a8 an Asstranca hy tha Commiittee and .
required to be implemented by the Ministry of Defence within Fhree months from the date
of the reply but the Assurance is yet to be implemented.

In this regard, Lhe Minlstry of Defence (Department of anen(_e Production) wde A
0.M. No. r4013/2/2017 -D(HAL-IT) dated 24™ June, 2020 have stated as melf.r -

"The Expert Group under the Chairmanship of Shri B.K. Chaturvedl former Cabinel
Secretary and the then Member, Planning Commission constituted by the

Government for Restruciuring and Strengthening of HAL hacl recormmaended setbine g

up of an Aerospace University,

A Detailed P%ojnct Report (DPR) on establishment of Aerospace Univers sily was
prepared by a HAL established Soclety named ‘Society of HAL Aeronautics
Research & Technologies Institute’ and approve by HAL Poal tl.

Subsequently, the DPR was reviewed in this Ministry and it was suggested that for

the formation of the Institute through an Act of Parliament, the structure should
be in line with relevant Rules, Requlations & Procedures in: vogue in other Cenbral
University Institutes. HAL's role would be facilltating the establishment of the
proposed University and providing secretarial hetp. -

Artor deliberation in their 409 meetmg of the Board held on 02.02,2018, 1AL has
decided that they cannot consicler setling up an Aerospace UI']!VI"I"ILY oven in
collaboration with other Organization like DRDO, Privite Industnor ele. [n view of

this, it is not feasﬂ)!o to Tuifill Lhe AS*“UI ance,”

In view of the ahove, the Minis tw, with the approval of Raksha Rn!\"'i Mantri hnw)

requested the ComthLee to drop the !\ssm ance.

The Commﬂiee may cons[c!e .

" New DR
. DAYED:
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GOVIRNMENT OF INDIA
MINISTRY OF DEFONCE -
| DEPARTMENTE OF DEFENCE PROT UCTION
L LO¥. SABIA
STARRED QUESTION MO.157 _
TO BY ANSWERED ON THE 1™ MARCH, 2017

ABROSPACE UNIVERSTEY
*157. DR. RAMESH POKHRIY AL “NISHANE |
" SHRI BHARAT SINGH: -
Will the Minister of DEFINCE  wayy <64
be pleased to state:

{fﬁ) whother the Hindustan Aeronautics Limited (HAL) has taken a decision o,
establish an Aerospace University in the country; '

(M if so, the details thereof and the location identified for the purpose along with

the -
‘cxpenditure likely to be incurred thereon; and

(¢} the names of International institutions likely to be associated with the sajq |
University along with the names of faculties / departments on which special emphasis is
Likety to be given in the University? ' ‘ -

_ : AN 8 W E R
MINISTER OF DEFENCE ' (SHEIMANOMAR PARYE AR

IR i - G e gy

)',.

(A tofc): A Staterment is laid on the: Table of the House, |

sbdfadb bk
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STATEMENT REFERRED TO |y RECLY_ TO_PARTS ) T0 (o) oF

e —p— .__-.______.__._._.._....-.....-_,...___‘.._..__._...___._.__.. I

SEENA STARRED QUESTION MO, 157 FOR AMSWER OM 10,3907 |

v
St N A R, ALY S LAY LY

(@  The Eupert ‘Gimlup-umﬂer e Chﬁiﬂ’ﬂ'[ﬂéﬂﬂﬁhﬁp of é-hri B.K Chatusved

forier Caliinet Becrotary and the {hen Mérﬁber, Planning Commisgios
- constituied by the Government for Ré@trucﬁ}iﬁ"mg aref S&remgﬁhenimg nmf HAL
had  vecommended seliing up of 4 ﬁémﬁpmzr@ Uwﬁvwsﬁﬁr. The
fecommendation ﬂads been accepled by the ,deemmem. i
(b} The Detailed Project Report {(DPR} on establishiment of -Aen‘ba;pac@
University (re-named as HAL Aeronautical Institute) has beeq approved by
HAL Board. The DIP‘R? s approved by the HAL Board, Ii’u:;:rs' hean sﬁhwﬁﬁ;fmd

£ £ Govaernmagg,
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LOK SABHA SECRETARIAT - o
COMMITTEE ON GOVERNMENT ASSURANCES BRANCY

- MEMORANDUM No. &8¢ .

Subject: - Request for dropping of Assurance aiven in reply to Sitarﬁ.zd Quastion
- No. 273 dated 11 July, 2019 regarding “Ban on Non-FElectric
Two/Threc-Wheelers.”

On 11 July, 2019, Shri L.S. Tejasvi Surva, M.P., addressed a Starred

Question No. 273.to the Minister of Road Transport a.ncl' f-ﬁgl‘mways. The: text of
the Question alongwith the reply of the Minister is as given in the Annoxure,
2. The reply to the Question was treated as an Assurance by the Commiltee
and required to be implomented by the Ministry of Road Transport and Hinhways
within three months from the date of the reply but the Assurance is yot to be
implemented. _ . : o _
3. Inthis regard the Ministry of Road Transport and Highways  vide O.M. No.
RT-11016/24/2019-MVL. (pt-1) dated 16" June, 2020 and OM. No. RT.
11016/24/2019-MVL (pt-1) dated 27 July, 2020 have stated as undar—

“Hon'ble Finance Minister has announced some measures to hoost the

aconomy. It was proposed that both Electric Vehiclos (EVs) and Tnterna

Cembustion Engine Vehicles (ICVs) will continue to be registerad. Ministry

-of Road Transport and Highways have cluified that all the vohicls wil

continue tc be registered as long as they meet safety émisslons stanclards®.
4. In view of the above, the Ministry, with the :.lbprova] of Ministar of State for
‘Road Transport and Highways, have reque:-";ted the Commiltee to tlrop the above
Assurénce. '

The Committee may considor,
DATED :- aa‘\-.glgh o
- New DeLHr:

-
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GOVERNMENT 68 INDIA A
L MINETTRY OF ROAD TRANSFORT AND BIGHWAYS '

JLCHES, BATRELA, _ -
S AR QUESTION N, 273
ANSWERED O 1 JULY, 2012

TR CRT TN -FEL AR RN W aw IR WIEELERG
S73, SR LGS, TTIASVESURYA

Will the Minkster of ROAL TRANSPORT AND HIGUIWAYS

g e st sl Wi

Ty phetsod fo stale '

(af  whether the Govermment is contemplating to hnpose a ban on non-clectric two and thise-

C wheelersin the rear future and if so, the details thoreot; '

g whetber the ioplemsatation of he same will be done in a phased wanner and if so, the
ddetaibs thoreol '

A whpsbier the Cevernment s condacted wny stady abowt the exient 10 which the said .
poliey §s fikoly 10 help in reducting polluiion fovels in the comnrtry and i so, the details
(AT M

(i) whetber the Goverament Tus stacted work an mectlng the demonds of aleoticity Bt the
new vet uf cleviziu vehisles thet are likely 1o oly oa the road i near future aud it so, e
detiils theveod; amd : .

vy wheiber the Goverament s addressod the conecins uf the automobile indusiry twetore
pivessdiog wilh the pew puiicy and if 2o, the detsils thoreof?

FRIEMRIER

TN WIRIE TRE OF ROAD TRANCPORY AN i-IIG-I-].WATﬁi

fo Uk NETIN JTAIRAM GADIARD

(rab i (et A stabsenl 1 ladd ok ihe Fubhe of the House.



ACSMENT REFERRED TO IN REPLY TO PARTS (3) 10 (8) OF THE LOK SARHA
TIARRED QUESTION NO. 273 ANSWERED ON' 1167019 ASKED BY SHM L&
TRIAGVI GURYA REGARDING BAN ON NON-ELECYRIC TWO/THRER- WIHERLRRS

i) w0 {2) NITI Aémog, in its meeting held on 14" May, 2010 regarding National Mission for
Tranefeymarive Mobility and Battery Storage has proposed thet after 31% March, 2023 only
clevivte three wheelers (wiily Lithium Ion or other advanced baitery chemistry only) shall be sold
winder due cmegory of three wheelers and after 31 Mereh, 2005 all new sades vader the category
aif oy wheehars below 150ce shall be elesivie two wheelers (with Lithivm Ton or other advineed
iitary ehenrisiey onky). This has beoo deolded afier detailed deliberations with key stakebolders
o different Mintste i«,ﬂ; tor cleaning up Indian cities snd o ensure rapid transition towards Fleckie
Veliieley and making Tndia a manufacturing base for ¢ iﬂchm two wheelers and elezitie e
whaelars., '
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LOK SABHA SECRETARIAT _,
COMMITTER ON GOVERNMENT ASSURANCES DRANCH
| MEMORANDUM No. 9 @}

Subject: Request for dropping of Assurances given In replies to (i)
Unstarred Question No. 1044 data 24.07.2018 regarding "pM
[Kisan Sampada Yojana": and () USQ No. 1363 dated -
18.12.2018 regarding "NRFCs for FPI™,

The above Question$ were asked by various MPs respactively to he
Minister of Food Processing Industries. The texts of the Questions along with
the replies of the Minister are as given in the Annexures | and I1. ‘

2. The replies to the Questions were treated as Assurances by tha
Committee and required to be implemented by the Ministry of Food Progessing
Industries withln three months from the date of reply but the Assurance are
vet to be implemented :

3. In this regard, the Ministry of Fond Processing Industries vide OM, I
No. 11011/1/2018-DD(SAPFT) dated 19 July, 2020 and 28 July 2020 hiwn
stated as undar:- '

"It may be noted that Ministry had submiticd the Cabinet Nolea
proposing for a new central sector scheme to promote establishment of
Specialized Agro Processing Financial Institutions {SAPF1) in the food
processing sector to the Cabinet Secretariat and PMO on 16.11.0018.
PMO has returned the Note to the nistry on 27.11.2018 with the
acvice to consult NABARD on devising solutions to identify problems
relating to this sector and to commit special window for this sertor.

- Subsequently, Principal Secretary to Hon'hle PM Vi fetlor datedd
03.01.2019 requested the Minisiry to design a suitable -umbralla
framework in consultation with NABARD for easier aceess of crecdit to the
Food Processing secter, Further, Cabinui Socretariat vide letter dated
23.09.2019 conveyed that the Cabinel Note proposing for a new contral
sector scheme to promote establishment of Specialized Agro Processing ,
Financial Institutions (SAPFI) in the food processing sector Is no longer -
under consideration of Cabinet Secretariat and requested the Ministry to
forward an updated/revised note, if considered necessary. Further,
Department of Expenditure O.M. dated 04.06.2020 states that No new
- proposal for o scheme/sub-scheme, whether under delegated powers to
Administratiye Ministry Including SIC proposals or through EFC should
be initiated this year (FY 20:20-21) except the proposals under the
Pradhan Mantri Gareeh Kalyan Package, Aatma Nirbhar Rharat Package
and any other special package/anhouncement. In-ptinciple appraval tor
such schemes will not be given In this financial year,

G F



4, In view of the above, the Ministry, with the apbrovai of the Minister of '
State for Food Processing Industries, have requested the Commilttee to drop
the Aspurances. :

The Committee may consiger.
Dated:- gu\og[,:gm?u
New Delhi
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Amnerure- T
GOVERNMENT OF INDIA :
MINISTRY OF FOOD PROCESSING INIVUISTRIES
LOK SABHA
' UNSTARRED QUESTION NO.T04 4
ANSWERED ON 24™ 1T,y 2013,

PM KISAN SAMPADA YOJANA

1044, SHRY ADFALRAO FATIL SHIVASIRAO:
SHRI SHRIRANG APPA BARNY:
DR, PRITANM GOPINATH MUNDT.:
SHRIKUNWAR PUSHPENDRA SINGH CHANDEL:
SHRI ABHISHEK SINGH:
SHRIANANDRAO ADSUL:
ADV. NARENDRA KESHAY SAWATKCAR,

Will the Minister of FOOD PROCESSING INDUSTRIES be pleazed to state;

(0)  whether the Government has launched a news scheme “Pradhan Mantri Kisan Sampada
Yojana’ and if so, the details thereof including its objectives and salient features;

(b)  the number of projects approved under Agro Pracessing Clusters, Racleward
Forward linkage and unit scheme so far, State-wise including Bundelkhand region; -

(é) - whether the Government has set targel for creation of 4 1ak] jobs by March, 2019 in
“the TFood Processing Industries, if so, the stepa taken in this regard;

(d)  whether the Covernment has decided to oreate 1 new financial institution fhat will
exclusively fund food processing projects and creale capacity building in the ficld of
risk assessment and lending to food processing sector, if g0, the facts in (his regard:
and : : ’

(¢)  'whether the Government has made investment commitiment of nearty Rs,1,00,000
crore in the last one year alone and if so, the extent to which it has started and
grounding and the extent to which Rundeikhand tegion will be benetiitedy

ANSIVER

U MINISTER OF STATE FOR GO PROCESSING IND USTRIES
(SATHIVINIRAWIANIYOTH '

(n): Government of Tndin approved a new Centenl Seelor Sehpsne — PRADYAN LMANTRI
KISAN SANIPADA YOJANA - (PMKS Y} on 3rd May, 2017 with an allocation off 12y,
6,000 crore for the period 2016-20 coterminous with Lhe 141k Finance Commission cyele,
The [ollowing schemes are implemented under “PMKSY™:

(). Mepa Food Parks :

(i) Integrated Cold Chain and Value Addition Infrastmeture

{iti). Creation / Expansion of Food Processing & Preservafion Capacitics (New)
(ivy. lufristruetue for Agro-processing Clusters (New) '

(v}, Crealion of Hackevnrd and Forwarnl Linkages (New)

{vi}. [aod Safery and Cniality Assurance [nfinstryciure

(vil), TTuraun Resourees and Instiutions

Cy )




PMESY is a comprelicnsive package resulling in creation of modern infrastructure
with cfficient supply chaitt wanagement from farm gate to retail outlel. Nol only it provides a
big boost to the growlh of food processing sector in the country but also help in providing
better prices to farmers and is a big step towards doubling of farmers’ income, creating huge
employment opportunitics cspeclaily in the rural arcas, reducing wastage of apricuitural
produee, increasing the processing level and enhancing the export of the processed foods.

(h): The number of projects approved under Agro Processing Clusters, Backward — Forward
linkage and unit scheme so ar, Stale-wise arc given in the Anncxure. No projects under
these new schomes have so far been sanctioned for Bundelkhand Region.

(c): ‘The PMKSY is expested lo feverage invesiment of Rs, 31400 crore, handling of 334 lakh

M'T agro-produce valuing Rs 1,04,125 crore, benelit 20 lakh farmers and generate 5,30,500
Jireel/ indirect woployment in the country by the year 2019-20,

(d): Government in the Union Budpet 2018-19 has anuounced to promote establishment of

Spocialized Agio Processimg, Jinancial Instiutions in (he food processing scefor. Titer:

Mintisterial consuliahions are being hod on the memoranduin Tor Standing 1iaice
Tt ran s B ] . gl e Tl
Commitice (SI7C). : -—

L5

(¢): The World Food Tndin 2017 event organized by Ministry of Food Processing Industrics
has altracted fnvesument inteat of about US Dollar 13.56 billion from domestic and foreign
investors. 50 MoUs have been signed with domestic and foreign companics by the
“Guvernment of India and 131 MuUs have been signed by the States, The major companies
which have signed MoUs are from various countrics including USA, Gerinary, UAL,
Thaijand, Denmark, Trance and Indian Companies. The States which signcd MoUs include
Telanpana, Haryana, Pujab, Madhya Pradesh, Rojasthan, Utlar Pradesh, Andhra Pradesh and
Tamil Nadu. : '

Reparding grounding status, (he duration of the vestment propusals of the investor
varies from investor to lwvestor, depending on their phascd plans and colnpletion of Ue
different phases, besides their internal factors as well. Quile a few companics have also
started grounding the project. '

S ape A ol
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ANNEXURE

ANNEXURE REFERRED TO IN REPLY TO PART (h) OF LOK SARHA

UNSTARRED QUESTION NO. 1044 FOR ANSWERED ON 24™ JuLy, 2018
REGARDING PM IKISAN SAMPADA YOJANA ' .
State wise numl)ér of projects approved wnder z\grm]‘rncn_.-.ssin'p, Clusters, Baclwird-
Torward Linkage and Unif Scheme ' :
S, Ko, | No, r;i' Projecls approved
Mame ol the Sinie /\gr(ul’ruccm?ng Raclward- 'Lh;it Schenee-
Clusters Forward CEFPYTC
Linkage
1. Angan 1 I " 1 -
2, Clhkatlispart { b 1
3, Cujarat 1 2 4 -
I\ 4. Haryana 2 0 1
5, Himachal Prwdesh ] i d
G, Jammu & 1'{m;h mir | 1 )}
7, Karnakale 9 3 5 -
8. | Kevala 0 2 N
9, Kadliya Trndesh ) 1 { N -
-10. WMaburashira 6 10 N it}
11. | Manipur 1 0 1
12, Nagaland 0 0 3
' 13, Odisha ] 2 1
14, | Punjab | 1 3 - 4
15, | Rajasthan 1 T e 5
16, | PumilNadn 0 a T
17, | Telangans 0 1 0
18. Tripura h 0 “0__, ) i
19, Uttar Prm"uc.';h pA - i B 4
20, Uttaralkhand 1 1 o 5
Totul o T B s
: I
E3
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Ahneydre- iy
|
GOVERNMENT OF INDIA
MINISTRY OF FOOD PROCESSING INDUS’ TRIES
LOX SABHA
UNSTARRED QUESTION NO. 1363
ANSWERED ON 18™ DUCEMBER, 2018 .

NBI'Cs FOR I'PT

1363, SHRIMATY RAKSHATAY K ’\J}SI‘
SHRI C. MAHENDRAN:
DI KARIT SOMAIYA:

. Will the Minister of FOOD PROCESSING INDUS'I“IUES be p[edsett{ (o state:

{a) whether the Government proposés to sct up a non-banking fnancial cnmp'my (NBFC)
with Rs, 2,000 crere to fund food processing industries as i boost in thig sector and
donble farmer’s income and if so, the details thereof

() wlhother this weuld be a Government institution or a privide company with some
Government tharcholding and it so, the details ihereol

(¢) whether the rate of Interest to be charged by the compuny will be tower ihan prevailing
hank interest rates and if so, the details thercol and the lime by which all formalities will
be over and the company will be functional;

{d) whether the Government also proposes (o provide subsidy for setiing up of mini fond
parks near agriculture cluster and if se, the details. (hereof:

(¢ whether the Government is of the opinion that Tuod processing seclor is “polden secto”
and iT so, the (ht’\:lx thereols and

(0 Whr‘lht‘r Tidin has the potential to beenme workd Tood Factory aned i so, the detnils
thereof?

ANSWER

THE MINISTER OF STATE FOR FOOD T'ROCT SSING INDUSTR LR
(SADHVINIRANJAN IYOTI)

{a) to (¢): In pursuance to the Budpet announcement for finaneinl year 2018 ~19, this ministry has
drafted a new Central Su.lm Seheme 1o promofe establishment [ pomﬂlved Agry i’uowsmng

lirmnr'ml lnslmillom as* A Non bmkmg Iiinanee Compfmy (\!P Ty wﬂ] 20 b wquily of

Govornmem ol"]nrim Sllhj( ctioa maximum of "I 400 crore, The' appr 0\’<11 process for the same is
| —

under way. ) . . T e e

(d).  Ministry is impleimenting scheme for Creation uf Infresirecture for Agro Processing
Clusters under the PRADHAN MANTRI KISAN SAMPADA YOJANA 1o incentivize the selling
up of 100 agro processing clusters in the country,

B



The schemne aims al developent of modent infrastiucture to encourage enlreprencurs Lo
set wp luod processing units based on cluster approuch. These clusters will help in reduciog the
wastage of the surplus produce and add value to the horticultural / agricultural produce which will
result in increase of income of the farmers and create employment &t the lacal fevel. i

TheSchemeenvisagesgrants-in-aid@ 35% of cligible project cost in geueral arcas and
@50% ot cligible project cost in the Nosrth Bast States including Sikkim and difficult areas
namely Hinmalayan States (i.c. Mimachal Pradesh, Jammu & Kashmir and Uttarakhand), State
notified 1T areas & Islands subject to max. ofRs. 10.00 crore per project. Till date, 32 Agro-
Processing, Clusters bag been apayroved in e country under the scheme.

(c) & (1) Thore is a vast scope for growth of food processing industries in the country as India
has huge diversificd production base. '
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LOK SABHA SECRETARIAT
 COMMITIEE ON GOVERNMENT ASSURANCES

MLMOPANPUM No 8?5

Suhject Request for dropping of A surance given in reply to Unstarred. Quastion No.
© 2692 dated 02.08,2018 regarding “Ground Waler {Sustainahle Mamqemenl)
- Bill, 2017"

On 2n August, 2018, Shri Maheish Girri, M.P., addressed ar Unstarred Question
No.2612 to the Minister of Water Resource, River Development and Ganga Rejuvenation.

The fext of the Question alongwith the reply of the Minister are as given in the Annexire.

2. The reply to lhe Question was treated as an Assurance by the Commitice on
Government Assurances and required to be implemented by the Ministry of Water -
‘Resources, River Developmenl and Ganga Rejivenation wilthin three months from the

date of the reply but the sald Assurance is yet fo be implemented.

3. I Ihis regard, The Ministry of Wrter Rosources, River Development & Ganga
Rejuvenation vide their O.M. Mo, H.11016/140/2018-GW dated 11.11.2019, have siuled

as under -

“The matter of Ground Water (Sustainable Management) Bill, 2017 Is under
consideration of this Deparfment. In this regard it Is to further submit that DOWR,
'RD & GR has already circulated a Model Bill-2005 to the States/UTs to enablo
them to enact suitable grotind water legistation for its regulation and development,
which includes provision of raimwater harvesting. So far, 15 States/UTs have
adopted and implemented the ground water legistation on the fines of Modot Dill. .
The approval of the Ground Waler (Sustainable Managemeont) Bill, 2017 will lake
its own course & time and the ground water Medel bill-2000 has frhoady hecn
circulated o qrafefs/UTﬂ in the m(r ” : :

jo);




4 in view of (he above, the Ministry, with the approvel of the Minister of Stale (Jai
Shakii)* for Water Resources, River Development & Ganga Rejuvenation havé requested

‘. the Commiltee td drop the said Assurance, -

The Committee may consider.

. - 1
DATED - Jéu[o‘d Lo

New DeLH:

* *Jai Shakt’ Mlliistw las been formed by :herging the Ministry of Water Resources, River
Development and Ganga Rejuvenation and Ministry of Drinking water and Sanitation.

=Y




Ammangse
GOYERNMENT OF INDIA <
MIMISTRY OF WATER RESOURCES,
RIVER DEVELOPMIINT & GANGA RESUVENATION
Y.OXCSARKA
" UNSTARRED QUESTYON NO. 2613
ANSWERTID ON 02.08.2018

CROUND WATER (SUSTAINABRLE. MANAGEMENT) ﬁm, 0y
. 2612, SHRT MAHEISH GIRRI

Will the Minister of WATER RESOURCES, RIVER DFV FLOPMENT AND GANGA REJUVENATION
be pleased to stute; '

(8} the eurrent status of the Gronnd Water (Sustainahle Management) Rill, 2017, _

(h) whether the Government plans to take any action based on e report submitted by NITI Anyag which has
predicted that nearly half of Indin’s population could end up witl 1o drinking water by 2030 and if 80, the
details thereaf’

(c) whether Delhi, Hyderabad, Bangalore and Chenna; could run out of ground water by 2020 and if 5o, the
Tacts thereof; and - : :

(d} the plan of the_. Government to tackle the siluation along with the furiher action plan to tackie the pround
water crisis in two and three tier cities of the country?

ANSWIR

THE MINISTER OF STATE FOR WATER RESOURCES, RIVER DEVELOPMENT AND GANGAII
REJUVENATION & PARLIAMENTARY AFFAIRS o S
- {(SHRTARJUN RAM MEGHWAL)

befors circulation to States for adoption.

e ——

. () to (d) WITI Aayog, in its report titled “Composite Water Management Index” (June 2018) lag
mentioned that 21 cities of India including New Delhi, Rengalury, Chennai and Hyderabad are expecied to
i out of groundwater by 2020, This is based only on the estimates of annual groundater replenishment
ond its exiraction, It does not take into account the gronnd water availability in the deeper aquifers,

Water being a State subject, initintives on water management cluding conservation and arlificial
recharpe to ground water is primarily States’ responsibility. However, following steps have been ¢

aken by
the Central Government for eonservation and sustainability of grovnd watet in the Country:

(). Central Ground Water Board (CGWB) has prepared a concepiual document tiled “Master Plan for
Artificial Recharge to Ground Water — 2013 which provides information about area specific artificial
recharge techniques to augment the ground water resources bosed on the availability of source water and
capability of subsurface formations to accommodate it, The Master Plan envisapes construction of about
L.11 erore artificial récharge structures in urban and rural areas at an estimated cost of Rs. 79178 crore,
This comprises around 88 lakh recharge structures/ facilitics utilizing rainwater directly from voof top
and more than 23 lakh artificial- recharge and mipwafer harvesting structures for conserving surpluy
runoff to augment the groundwater resources, It is estimatod that anng ally about 85,565 MCM of surplus
run-off ean be harnessed fo aufment the ground waler. The Master Plan is available in puhlie domain
and has also been eircutated fo the State Goverriments for irs implementation,

(ii). The National Water Policy (2012) formulated by Ministry of Water Resonrces, RD & GR, inter
advocates conservation, promotion and protection of waler and hiphlights the need for augmenling the
availability of water through rain waier harvesting, direct use of rainfill and other manapement
measures. The' National Water Policy (2012) has been forwarded to gl State Governments/UTs und
concerned Ministries/Departments of Centeal Government for adoption,

-alia,

Contd., P2
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(iily. COGWA bas been constituted utder “The Navironment (Proteetion) Acl, 19867 for the putpose ol

(r)

regulation and contral of ground waler development and management in the Country, So far, CGWA
Das notiticd 162 arcas in the Couniry for the purpose of regulation of ground waler.

(v). COWA has issucd advisories (v States and UTs to take meagures 10 promole/adopt artificial recharge to

ground wales/kajnwater Jarvesting, 30 States/UTs have made 1'ni11w=1_tc1" Larvesting mandatory by
enacting laws or by lormulating rules & regulations ot by including provisions 1o building bye-laws or
through suitable Governtient Orders, '

This Minislry las eivsulated a Mudel Bill ta all the States/UTs 1o enable them, to cuaet suitable ground
water legislation Loy 15 rogulation and devolopment whick inciudes provision of rain water harvesting.
So far, 15 btates/UTs have sdopted and iptetacnted the pruuid wilter lopiskalion on the bnes ol Mudel
bilk :

(vi). CUWI hus taken up Adquitor Mappinyg and Management progranime (NAQUIM) during K11 Plan, under |

the scheme of Ground Water Mavagement and Regulation. The Aquifer Mapping is aimed to delincate
aquifer disposition and their characterization for preparation of aquifor/area speeilic ground waler
manageuent plans, with comnusity participation.

(vil). Model Tuilding Bye Laws, 2016 cireulated by Ministry of Urban Development include the provigion of

Rajuwater Harvesting, As por Model Bullding Bye Laws, wafer harvesting through sloring of waler
ruoff ineluding rainwater in &l new buildings on plats of 100 sq.m and above will be mandalory.
Jarring the States/UT of Manipur, Sikkim Mizoram and Lakshadweep, all the States have incorporated
the provisions in helr respeetive building byc laws, The plabs submitted Lo the local bodies shail
ilicate the system of storm water drainage along with poiats of collection of rain water in surface
reservoirs or in recharge wells, Furiher, all buildings having a minimum discharge of 10,000 liure and
above per day shall incarporate waste water recycling system. The recycled water should be used for
horticultural purposes. : '

(viii), Department of Land Resources is currently foplementing 8214 watershed development projects in 28

States covering an arca of about 39.07 million ha. under the Watershed Development Component
(WD) of the Pradhan Mantyi Krishi Sinchayee Yojava (PMKSY) principally Tor development of
rainfed portions of net cultivated arca and culturable w2 stelands. The major activitics taken up wnder the
WDC-PMESY, wler-alia, incivde ridpe area treaiment, drainape ling afforestation, soll and molsture
conservation, taln waler harvesting, horticulture, and pasture gevelopment ete.

(ix). The Ministry ol Rurel Doyvolopment o cotsultation and agroement with the Ministry of Waler

e

Regources, RD & GR and the Mindstry of Agriculture & Tarmers’ Wellare has developed an actionablc

framiework for Natural Resources Managoment (NRM), titled “Mission Watct Conservation” to ensure

gainful utilization of funds. The Framework strives fo cusure-synergies in Mahatma Gandhbi National

Rural Bmployment Guarantce Scheme (MGNREGS), Pradhan Mantri IKrishi Sinchayee Yojana
(PMKSY), Integrated Watershed Management Programme (IWMP) and Command Area Development -
& Water Management (CADS&WM), given (heir comnbon objectives. Types of comymon works

wncertakon under tiese programmes/schetes are water conservation and management, water harvesting, -
s0il and moisture conscrvation, groundwales recharge, flood protection, tand development, Comimand
Arca Development & Watershed Manageraent.
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LOK SABHA SEGRETARIAT
COMMITTEE ON GOVERNMENT ASSUR!ENCES

- MEMORANDUM No. 269
Sunject:  Request Toi dropping the Assurance given in reply to Un‘*hrmcl Q lmhon No.
2670 dated 02 August, 2018 rogarclmg “Highway Patro! System Across the
Country
On 02 August, 2018, Prof. Righard Hay, M.P., '1dc|r9qse‘d an Unstal red Quést‘ﬁn No.
2670 fo the M|n|ster of Road Tr’mvport & H|ghwayq The text of the Queshon alangwith the
- reply of the Minister s a8 given in the Annexure, _
2. The reply to the Questmn was frealod &s an Ase strance by the Committee. on
f‘ovemment Assurances and required to be mplpmon ed by the Ministry of Rmd Tr Lmvpmt-
& HHighways within three months from the date of the renly but the Aswrmco is yot to he _
implemented. | ‘ ' ‘
3. In this regard, The M;mstry of Road Tr"m port & lI1th'1ys vide OM. No. -
i1016/47/2018 H dated 25 Aprit 2(}1‘} have stated as under:-

“The mafter has been considered i in this Ministry and it is found that if is not foasible -
o fulfill the Assurance given in reply of LSUSQ 2670, as the.issus of patrolfing of
National Highways is stibsumed under Law and order, which is essentially a Stafe
S_ubjecf. Further, no proposal is under considaration in this mqam‘ in this Ministry."
"4. . .In view of the above, the Ministry of Rmcl Transport & Highways, with the apptoml
of Mmi%ter of Stale for Rmd Transport & ! ltghways have mc:uosled the Committea to dI rop
the above Assurafice.

The Commillee may consider,
DATED n?a!agﬁgaghj-

NEW DELH |
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Amcrare.

. GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

1O SABHA
UNSTARREDR QUESTION NO. 2679
ANSWERED ON 02" AUGUST, 2018

HUGSWYAY PATROL SYHTERM ACROSE TIE COUNURY

2670, PROY. RICIHARD HAY:
Will the Minigter of ROALD iRANSPORT AND HIGHWAYS

ey il sl asrl ot
o pleased Lo stato: '

{2) whethor the Govol‘nn'icnt. is planning to set up a Highway Patrol Systom across the country;
(1) if s0, the deluils thereof and the tcasons therelor;
{15) the dotails of e funds li_kcly to be sagnciioncai ihereion
() the details of the target st iu this regard;
(¢} whether the Government is in falks with the Ministry of Home Affuirs in this regaid; and
(1) if so, the details thereol?

| ANSWIR

THE MINISTER OF STATE IN "THE
FAMNISFICY OF KOAL TRANGPOIT AND LIGHWAYS
(SHURL MANSUKH L. MANDAVIYA)
(a)' & (b) Mo, Madan, However, as psit of ineiden managemoent oi the NH siretches,

reseue ambulances, crancs and patrol vehieles are deployed o chf,ncl ussistance iu case of
RILY CILCIZORCY O Natwnnl Highwuays,

(¢} Presenlly no such separate ullecntion for patrolling and other emergency services ou the
National Highways has been provided by National Highways Authority of India (NHAIL).
ag it {s part of waintenance budiel and is included in matnicuance budget.

{d} No speeitic ey s bave § oon set by NHAL for bighway pateol systoin,

i

AN Fﬂ Y( 5y Mmldln A F i it rh‘ smbjoct of patrofing the Naticnad Hip

WWOYS Vvt

. Hﬂmc bmmax i the Minighy 6f) ]
e by the Chaigman r\[HAI “and I‘*;(ng,llwa‘y 53, MoldTHL

£ e e i ki,

NI lz\l is oxatmning \mucub'aitunal ives 1 this togard, —,
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N 2 LOK SARHA SECRETARIAT o
COMMITTEE ON GOVERNMENT ASSURANCES RRANCTY

MEMORANDUM No. 290

Subject; Requiest for dropping of Aseyrance given in reply to Unstarred
Question ro. 3417 dated 07.08.2018 regarding "Fthile Riots",

On 07 August, 2018, Shrl Rajesh Ronjan, M.P. and Shri Kaushalendra
Kumar, M., addressed an Unstarred Quection No. 3417 to the Minister of
lome Aﬁ‘arrs The text of the Question alongwith the ropi\/ of the Minister is as
given in the Anne\fure

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Home Affairs
within three months from the date of roply bul the Assurance is yet to be
implemented. -

3, In this regard, the Ministry of Home Affairs vide O.M. No.
11011/47/2007 -NE-IIT (pt.) dated 08 June, 2020 have stated as under:-

"In the ethnic riots in Shillong, in May 2018, there was damage to public
property in East Khasi Hill District. There was no death in the ethnic
- riots. The State Government registered 50 cases as reqgards these riots
and arrested 77 persons. Since then, 3 cases have bL_en charge-sheelod,
28 cases have beéen sent as Final Report and the remaining 19 are stlil
under Investigation. The State Government is making efforts to finalize
Investigation expeditiously. Investigation and prosecution of riot cases
take lot of time. Because of this, it is requested thot this Assurance
regarding action against ant1~socia! elements may please be dropped.”

. -4, In view of the above, the Minlstr\/,lwi‘l'h the approval of the Minister of
Home Affairs, have requested the Committec to drop the Assurancs,
The Committee may consider, |
pated:- &eesluio
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LY - GOVERNNENT OF INDIA
MIMISTRY OF HOME AFFAIRS

L SABRHA
UNMSTARRED QUUESTION MO, 13497

TO UE ANMSWIRER ON THE 7™ AUGUST, 2018/ SHRAVAND 16, 1940 (SAKA)
ETVHNIC RIGTS

" 13417, SHIR RAJESH RANJIBN;
SHIRT KA SRALEMDRA MURMAL;

Wil the Minister of M2ME AFFAIRS be pleased to state;
(1) the number of people killed in ethnic riots in Shillonyg recently;
(b} the details of loss of property in these riots; and

(c) the action taken by the Government against anti social elements
involved in these riois? '

ARSI

MINISTER OF STATE 'M ’i-TE‘E‘ﬁE MEMISTRY OF MOME AFFAIRS

{(SHERD MEREN HEJILE)

{a) to () Tn the n'cac@nt disturbance that took place in Shitiong in  May,
IZG'IB, thoere was po ﬂ.::‘lzsnmiiy, In ihe disturbanco, the sireet lights in
Miotphras & Mowlkhar in Exst Khash Bl Distriet were damaged and 3
Ghyeo} vebicles boefonging o the Folice wore damaged. In Polico A0,

3 persens were srresited and 3% cases were registered in diffcrent Pelice

Slatiens, Al ihe cases are Meder investigation. | ,
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. LOX SABMA SECRETARIAT |
COMMITYEE ON GOVERNMENT ASSUBANCES
MEMORANDUM No. 741
Subject: Request for dropping of Assurance given in reply Lo Unstonied

Question No. 671 dated 13 December, 20183 regarding “Ram Vana-
Gaman Marg.” . .

On 13 December, 2018, Shri Bhairon Prasad Mishra, M.P., addressed an

| Uhstarred_Q_uestIon No. 671 to the Minister of Road Transport and Highways, The

text of the Question alongwith the reply of the Minister is as given in the

TAnneaure.

2. The reply to the Quinstion was treated as on Assurance by the Committee
and required to be implamented by the Ministry of Road Transport and {fighways
within three mofths from the date of the reply hot the Aseurance is yot to he

“implemented!. ' '

3. Inthis regard, The Ministry of Rdud Traru:pm*’: and Highways  vide Q.M. 12,
No. 11-11016/14/201 8/UP/Zone-T dated 1% July, 2019 have stated 2e undoy:-

"That the complete information was furnished at the time of reply as per .
the requirement of the question, The development of National Itighways is.
a continuous process. There are several stages/process for taking up

development of any stretch of National Highways such as detalled project

report (DPR), sanction of project, land acquisition (LA) & shifling of uliities,

bidding and construction of the project. Accordingly, the status of various

stretches of Ram Vana Gaman Marg was replied. Furlher, developmaent of

National Highway fs carried out depending upon the outcome of DPR, traffic

volume, Inter-se-priority & find availability etc. Therefore, the decision of

construction of Pratapgarh to Chitrakool section of National Highway-731 A

would also be taken up based on the outcome of DPR, Inter-se-priority and

availability of funds and fixing of timeline for its consiruction is not feasihle

as of now, " ' ' ' ' '
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4, In view of the above, the Minlstry; with the approval of Minister of Staﬁéfor
Road Transpoit and Highways have requested to drop the above Assurance.

The Committee may consider.
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LOICSABHA SECRETARIAT A0 riffle
COMMITTEE ON GOVERNMENT ASSURANCES FRANCIT *  ~%
MEMORANDUM No. 493

Subject: Request for droppiﬁg of Assurance given in reply to Unctarred

Question No. 813 dated 26.06.2019 reqardinn “Konch-Chind and
Urai ‘Moahoba Rail Lings”, - -

On 26 June, 2019, Shri Bhany Pratap Singh Verma, M.P., addicssed an
Unstarred Question MNo. 813 to the Mipister of Railways., The text of the
Question along with the reply of the Minister Is as given In the Annexure,

~ 2. The -reply to the Question was treated as an Assurance hv the

Committee and required to be implemented by the Ministry of Rajlways within
three months from the date of the reply but-the Assurance is yet to be
implemented. -

3. In this regard,  the  Minisly  of Rallways  vide
0.M.No.2020/IV/Assurance/Misc, dated 20 May, 2020 have stated as under:- -

"Ministry of Railways had signed Joint Venture Agracment on 02.05.2017
with Govt. of Madhya Pradesh for formation of Joint Venture (V)
Company to take up Railways project. Further, Government of Madhya
Pradesh has heen requested several times to incarporate Joint Venture
Company, but ne response has been received from them for expeditious
“incorporation of the company. Similarly, Government of Uttar Pradash
has 'been requested several times for signing of Joint Venture
Agreement for incorporation of Joint Venture Company. But no response
has been received from them. ‘Formation of Joint Venture Company
(VC) needs support from concerned State Governments. Therefore, the
process of formation of JVC Is a time consuming negotiation process and
it takes a long timn for Joint Venture Companies to become functional,
which is_not in the control of Ministry of Raftways unllaterally. Under
these -circumstances it will nnt be féasible to set any deadline for
formation of JVCs by State Government as Lill now future of formation of
- Company is uncertain,"

4. In view of the above, the Ministry, with [he approval of the Minister of
State in the Ministry of Railways have requested the Committee to drop the
Assurance.

The Committee may consider,

DATED: - c‘;lalaﬁ 23:00

New DELHI
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Wﬁﬁﬂ the Minister of Eﬁﬁiﬂaﬁﬂﬂﬂf AYS be pleased fo stator

{a) whiether the Govevament hoad PrepO3e Wmmhmﬂﬁwmﬂ Ranﬁway
lime sEnd! wwuunﬁﬁ!aﬂwbeﬁ Railway line on the basis of ﬂ@mﬁ 'W@nnmm
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B

{iz} i o, the rtﬂsfhamﬂ]'f" whrerenid;

{ wrhaeifizer mrmy sullic sector snit! institution has shown intorest
in the constinciion of these raitway Hnes;

() i so, the details thoyoof;
(w) B mot, wihether there is amny proposal te slocate funds in this

Roftway Budaet for the consiruction of these railway lines and
K me, the details thereed ?

ARIBWIER
ﬁ%ﬁﬂﬁ[\ﬂﬂ STER OF FLLHELWEW’w ANDB GOl WHWEE‘R@E: & INDUSTRY
(SHIRI PRIUSH GOYAL)

() to (d) The Gafinaet has approved @maﬁmﬁ@m of Joint Ventures with
ﬁm::: measn coamants  for  underbaiking randd ﬂ:nanwd pﬁﬁj]ﬂﬁ;ﬂ.s. This

f:ﬂ@:z:n_—»mm wr:ﬂﬂ ﬁ,,lwqﬂﬂ&: Giates to fioimtly tt’iazm,rirﬂm fhir pumm,ﬂmp for




. ) . 1
= Ty e .. PRI . e Lo PR - .
¥ ' ) ’ B E

-

ey - ) . . L
£l development of bucbward vegions, [0 the yony 2{9&&@«1 7y H%i@:ﬁtlwcws:-

hove fudicated some projscts which wiay bo undert: ke thiough
ER T T <

those meRns, » phmtmtmrs;m B with Sw&uttu ﬁ@\y@mmumm Tﬂnwm twoe

‘ PV ts ME by inined LE‘.L Euw'- lEesfe o || Tl ete Bedea ol Wlewes

Hooah [ e e i . ]
profecis _,fuaﬂ‘f B thae Otawes e L\‘).L*_u...nhi"" vt s ola (RIPY sy (g

Pradosh (0P Yhe tf?‘;@weh‘::uum,—u'u'& off |* P haw ol ol Wentnrs

Agreemeit - ﬂ\%a)‘a woiths Wil stry of Rallways i |;-{;,g_.,.,y'_ 2097, E‘E@Ww-wm

e oy

“the company is not yet imi'm@ﬂ. JV"&& h.zxmweaew &@ku‘uwmn of Uitar

ol b b o

A =1 e A
[ R P

Pradesk and [‘:‘Himnsﬁﬂj :nf E‘Mu wagys i lrmﬂ* ym "ﬁmuﬂ‘:‘m@d» o

z-— o
O S, - P

AT R e FUA L L ey g b b < ey

e




- Y ST TR/ My,
LOK SABHA SECRETARIAT 7 il LT
COMMITTEL ON GOVERNMEN T ASS URA_N CIES BRANCH "

MEMORANDUM No. 294~ T

Subject: Roq'uest for dropping of Assurance given I'm reply to Unstarred
Quastion No. 3031 dated 11.07.2019 regarding “Promotion of
Spoits in J&KY _ - - _

on 11 tuly, 2019, Shri Jugal Wshare Sharma, MP., addressed  an

Unstaried Question No. 303110 the Minister of Youth Affairs and Sports. The
text of the Question along with the reply of the Minister is as given in the
Annexure. _

7. The reply to the Question was reated as an Assurance by the
Commillee and required to be implemented by the Ministry of Youth Affairs
and Sports within thiee months from the date of the reply but the Assurance
is yet to be implemented. :

3. 1In this regard, the Ministry of Youth Affairs and Sports (Départment of
Sports) vide 0.M.F.No. 4-15/MY AS/MDSD/2019(pt.)/ 1167 dated 18 June, 2020
have staled as under:- :

“hat as per the standard fist of expressions constituting Assurance as
approved by the Committee on Government Assurances of the Lok
Sabha at its sitting held on 09.04.1954, none of the words/expressions
used in above statement may be considered as expressions constituting
Assurance. Moreover, an Assurance given in either House is required to
be fulfiied within a period of three months from the date of the
Assurance. The work of development of water spots infrastructure at
Jarmu and Stinagar has been <anctioned to J&K State Sports Councll
(the implementing agency for J&K Sports Department) under Prime
Minister's Development Package (PMDP) for Enhancement of Sports
Eqcilities at J&K. Being an infrastructure project, the rate of progress of
such projects depend on various administrative, geographical and
engineering factors. Generally, the projects of such scale take multiple
years to cornplete. It may be pertinent to mention in this regard that

" any Assurance given in the Parliament needs to be fulfilled normally
within a period of three months, The answer treated as an Assurance is
not something which can be Fulfilled by this Ministry within three
months." '

4. In view of the above, the Ministry, with the approval of the Minister of
Swate (J/C), YAS have requested the Cominittee 1o drop the Assurance. '

The Comumitlee may consider.
\
DaTED- S ‘lu?) Dol
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COVERNMENT OF 116
WHINES TRY G YOUTH AFFAIRS & SPORTS
(DEEARTMENT OF SPORTS)
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WRETARRED QUESTION L@@uv‘ﬁ'@}ﬂi*ﬂ
T Bl ARSWERED G 949072049

Promotlon ef L‘bm:ﬁg i BT

3081, - SHER JUSLAL IISHORE SIMARRMA

N the WMislster of YOUVH AFEAIRSG AND SPORTS be pleased to
‘e ome

(e} the ﬂm“m of the medale won Mf e & Iewshinle (JEE) dewing
thue laot flve yoarsy o ,
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EOR VOUTH AFFAIRS & SOOI
§ SUIRD RIREN RS0 }

(8) Information relatlng to medsls wen by atilétes from Jammu &
Rashinlr n the. mujﬁw Gandil - et Abhlyanm (RETAY) and Kholo lndls
golhivne ln the badd B yours iz at Annewers. . ﬁwﬂ’mrmmﬂﬁan aff wuesdals
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needs of Jawmmn & Hoshmle athietes, Thoere Iz no Centrally Spomssred

- Seheme for sporls. Hnﬁf@mmﬁmn ralatiing te projests saweloned Fap
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ANMEXIRE REFERRED T I REPLY Yo PARY {n) OF LOW Sak
UNSTARRED SUESTION NO.J03T FOR REPLY 0N 11.07.2049 ASKED BY
SN JUGAL [ISHORE SHARMA, MP, REGARDING PROMOTION OF
SPORTS I S8 - |

Year-wise details of médals won by J&I in the tast flve years in National sporig
eampetitions condueisd mader RGWA aud Klels [ndia Schemes of thio Miniatry
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ARESCNIRE  REFERRED TO. 1N REPLY TO PART

{ta).

 Annexupe - 11
GF e GABRA

UMSTARIED QUESTION NO.3031 FOR BEFLY O 11.07.2099 ABKEDR B
BRI SUGAL KISHORE SHARMA, MEF, REGARDING “PROMOTION OF

SPORTS IN J &

Informadion relating (o projects sanctioned for Januu & ICashmir, |

“Plame of the Project

(M, in érm‘e)

Suheme

Sanetioned ] Amguni

wanel

vedensed

Propress / Status as
inforicd by grandee
implementing ageucy

6.00 |

Urban S.i-i'i';_l“ts 3.60 Physical Progeess-62%.
fudoor Hlall at Laoh,  Ladakly | Infrasiructure ' '
Jammu & Kashuir Schenie
et e e e e 1 (HS15) - :
Laying of synthetic lool 4.5 4465 1Project  completed  on
al TR grotne, Srinagar 04.09.2014,
“(-:f\.i'fé;»i‘fﬁa‘ﬂ;{iﬂz;'{;'5‘-9111I1L:l-Ic‘:;{fi']I:';ﬁ_(.‘:— Khelo India 609 L 100 | Physisal Progress: 20%.

tiwck at Islamic University  of
Scionce and Fechnolopy (MILT)
Awrntipors, Pibwaing '

{enovation and  Dovelopmont

of Bakshi stadivm, Srinagar o
FIFA Standard

Mrine

Ministor

Dovelopmaorn

“Renovation & eyvclopineni of | Package for —[~=%5717 3374 | Physical Progress: 70%.
Maulang  Azad (WA | SThancoment ' :
stadinm, Jammwe o 10C of sports
Stondard  for  intemational | felty at
srickel matches _ K -
Construction  of 22 “Indoor 88,00 -59.9¢ |1 project  has  been
Halls at varous Diswicls of compleled and over all
JaK physical  progress © of

| restmining | projects  aie

about 60% .
Upgradation of existing stadia 4.0 Physical Progress:
at Rajouri and Pconch 80%
“Upgradation ¢/ Comypletion of 9.8] Physical Progiess: 70%
Sobhash stadium ot Udhampur, K
j;illiilitl e [ AP | R — —. " r———]
Tevelopment of water sporis 600 Constiuction work yet to
infrastructure  al Jammu and ‘s‘;&'ﬁ:j o
Seiwdgar ) T
E’:;ié_’,htii;éﬂ_rb.')—f&}t-ulh. al TRO ’ Completad.
Ground/Gani Siadium _ ]
W e v e
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LOX SABIIA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
MEMORANDUM No, ~1%%

Subject; Request for dropping of Assurance given in reply. to Unstarred
Question No. 4648 dated 22.07.2019 regarding  “Traditional
Forest Dwellars”,

On 22 Iuly, 2019, Shri Subbarayan K, M.P,, I§ic!£‘!1f2&;50t| an Unstarred
Question No. 4648 to the Minister of Tribal Affairs, The text of the Question
along with the reply of the Minister Is given in the Annexurc,

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Tribal Affairs
within three months from the date of the reply but the Assurance is yet to ha
implemented, ' '

3. In this regard, the Ministry of Tribal. Affairs (FRA Division) vide O.M, NG,
16012/10/2019-FRA dated 14 February, 2020 have inter-alia stated as under:-

() The onus of implementation of the Act lies with State/uUr
Governments. The representations/complaints received in the
Ministry are referred to concerned State Governments for
appropriate action as per the provisions of the Scheduled Trihes
and Other Traditional Forest Dwellers (Recognition of Forest
Rights) Act, 2006 (in short FRA)."

(i) As per Saction 6 of FRA vide chapter IV titled "Authorities and
procedure for vesting of Forest Rights", claims are filed with Gram
Sabha, Gram Sabha forwards the clims to Sub Divisional Level
Compitlee (SOLC) and SDLC te District Level Committec (DIC).
Some relevant provisions are as undes:-

o As per Section 6 (1) Any person aggrieved by the decision of
“the Sub-Divisianal Level Committee miay prefor a petition 1o the
District. Level Committee within sixty days from the date of
docision of the SDLC and the District tevel Committre shal

- consider and dispose of such petitions, '

Provided that no petition shal! be preferred directly before the
District Level Committee against the resolution of the Gram Sabl
unless the same has bean prefured before and considered by the
sub Divisional Level Committoe,

e As per the Section 6 (6), 'he docision of the District Level
- Commiltee on the record of forest righis shall be final.




(I

(iin)

(v)

(v)

L

As per the provisions of the FRA, District Level Committee |ste
final Authority for awarding the Forest Rights, The District Level
Commitlee examines the admissibility .of forest rights and
approves or rejects the forest rights. If the forest right of any
person is rejected by DLC, the reasons for the said rejection are

- conveyed Lo applicant.

-Some of the representations menticned in the reply are regarding

the rejection of claims. Some of the representations are non-
implementation of FRA. However, Ministry has no authority or any
mechanism to consider the claims rejected by DLC, nevertheless
representations are  forwarded to Stale Government for
considering the same. All the State Governments from where
representations received have reconsidered the rejected claims
and are implementing the FRA, ' :

It is also pertinent o mention thal representation may be

received in hundred or more, it would not be possible to enclose

‘50 lengthy annexure in e reply of the question.

The.onus - of Implementation of lthe Act lies with State/UT
Governments and final authority for approving the claim is Dislrict
level Conuniltee. It would not be possible to examine cach and
every representation at Minisiy level because Ministry has no
power to reconsider the rejected claims and Ministry  just

Torwarded the same for considération of State Govermiment.

Forest Right Act deals with land matters, which is a state subject.
As por Section 6 of FRA vide chapter IV titled "Authorities and
Procedure for vesting of Forest Rights" mentions Gram Sabha, -
Sub Divisional Level Committee (SDLC) and District Level
Commiltee (DLC). These are the authorities who process all
claims/review under the Act and no one else jias any role or say
in the matter. Hence, if any complaint or rapresentation on
implementation of FRA Is received in the Ministry, Ministry can do
nothing other than forward the same to the concerned State
Government for hecessary action, '

Rejected claims under FRA, 2006 are being reviewed as per

Hon'ble Supreme Courl's order dated 28.02.2019 by the State
Governments. :




4, In view of Lhe above, the Miristry, with the approval of the Finistor of -

State (Independent Charge) in the Mini
the Committee to drop the Assurance.

The Committes may consider.
DATED! - ;'Zult}ﬁ L{?nm

MNew DELHT
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GOVERNMENT OF INDIA
(MINTSTRY OF TRIBAL AFFAIRS)
LOK SATHA
UNSTARED QUESTION NO.4645
TO BE ANSWHRIED ON 22.07.2019
TRADITIONAL FOREST DWEY TIRS

A e kid

4648 SHRY SUBBARAVAN K.
Will the Ministcr of TRIBAL AFTAIRS be pleased to siate:

()

(b
()

()

the details of the existing Government machinery (o ensure implementation of the Schioduled Tribes
and other Traditional Forest Dwellers (Recognition of Porest Rights) Act, 2006 in the
with the States; . '

The details of the claims 1o the torest land that have heen received fejeoted so fuy; Stote-wise;
whether the Government have any plan to review the rejected cluim of individual Farest Righi
(IFR) and Cormrmnity Forest Right (CFR) and if so, the detils thereof: and :
whether the Government hiave any plans for effective protection and regeneration of fares(s qnd if
80, the detalls thereot? :

co-operation

ANSWER

MINISTER OF STATT FOR TRIBAL ATFAIRS
(SMT. RENUKA SINGH SARUTA)

Chapter IV of the Scheduled Tribes and other ‘Traditional Forest Dwellers {Reeapnilion o Forest
Rights} Act, 2006 (FRA Act in short) provides that the Gram Sabha shall be the authority to initiate 1he
process for determining the nature and extent of individual ur community forest rights or both that may
be plven lo the forest dwetling Scheduled Tribes and other tradjtional forest dwellors within [he local
limits of its jurisdiction under this Act by receiving claims, consolidaling and verifying them and
preparing o map delineating the area of each recommended claiin in such manner as may be prescribel
for exercise of such riphts and the Gram Subba shall, then, pass a resolution to that effect and theregfler
forward a copy of the same to the Sub-Divisional Level Committee, As per Section 6(7) of RA, State
Level Monitoring Comnmitiee is to monitor the process of recognition and vesting of forest ri slits @i 1o
submit 1o the nodal agency such returns and reports as may be called for by that agzney, Section 11 of
IRA Act provides that thie Minisiry of the Cenlral Govewument dealing with Tribal Affairg or any
officet or authority awthorized by the Central Govermnent in {hix behalf shall be the nodal agency Tor
the imiplementation of the provisious of this Act.

The details of the claimy in the Torest land that have been received/rejected State-wise are at' Annexure,
The State Governments/UTs have already been issued advisoties by Lhis Ministry from time to time to
carry out the provision of the Forest Right Act, 2006 and Rules there under while processing the cluim
of Forest dwellers under the Act and to ensure that no eligible claim is rejected,  In addition, recently
A letter dated 26.03.2019 was also issued to all Sates/UTs indicating varlous directions jssued by
Ministry of Tribal Affairs regarding the implementation of FRA, 2006 circulated, to feilitute necegsary
action by the States/UT Governments, The advisories 10 State Governments/UTs inchudé advice fo
ruvicw 1ajected claims 50 as to ensure that no eligible clnim is rejected,

Ministry of Environment, Torest & Climate Change (MoFFCC)  has informed  that proleelion, |
couseryation and management ol forests including activities related to improving the forest cover and
regeneration of forests ete in the couniry are carried out us per the exisling Mational Vores! Lalioy,
1O88; the Indian I'orest Act, 1927, Forest (Congervatlion) Act, 1960; Wildlife (Protection) Act 19772
Biological Diversity Act, 2002; forest related specific Acts and Rules of the respective State/l T
Governments and as per (he prescriptions of Working Plan/ Munagement Plan prepared under Working
Plan Code, .

Moll'CC has further informed thal to increase the forest cover and immprovement of forests, (he
Ministry implementls various Centrally Sponsored Schemes such as Nationnd Aflorestation Programme
(NAD) and Green India Mission (GIM), The National Afforcstation Programme is for regeneralion of
depraded forests and adjoining areas through people's participation, The scheme ig being implemened
through a decentralized mechunism of State Forest Development Apency (SFDAY ut State leve!, Torest
Development agency (IF'DA) at Forest Division Jevel and Joint Forest Manapement Commitfoss
{(TEMCy) at village lovel ' : :

g el
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State wise defails of claims rereived and reiecied as on 34032819

“Abneyire

S No _C'i_l_iii_llls 'f(;lajms o
' Stney Received | Rejectod*
| Andbra Pradest | 1,81,508 73,927
2 Assam },55,011 0
3 | Bihar 8,022 | - 4,215
4 Chhattisparh 8,90,240 | 4,61,590
5 1 Goa 10,136 |+ 47
0O Grijarat 190,056 | 64,769
7 Hitachal I ) 0
FPradesh 2,24
3 Jharkhand 1,10,756 1 28,107
9 Kamataka 2,81,349 | 1,80,956
10 Kerala 37,535 7,889
) 11 | Madiya 3,60,834 |
Pradesh 1 0,24,975
12 | Maharashtra 3,74,716 | 45,525
13 Qdisha 6,31,761 | 1,46,749
L | Rajusthan 75,855 36,299
A5 | Famil Nada 33,988 11,742
A8 [ lelogapa ) 186,679 | 83,757 |
T | Tripura {200,635 | 68,610
18| QuarPradesh | 93,644 |~ 74,945
19 | Uttarakhand 6,665 4,956
20 | Wesl Beugal 142,081 | 96,587
TOTAL 42,37,853 | 17,53,504

_ln:r JRA, 2006 are belng reviewed as por How’ble Suprenie Cowrt's
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LOK SABHA SECRETARIAT ,
SVeraliy ~ XX
COMMITTEE ON GOVERNMENT ASSURAN CES BRANCH -
MEMORANDUM No., 2

Subject: Request for dropping of Assurance given in reply to Starred Question No,
124 dated 03 May, 2016 Suppiementary (by Shri Satyapal Singh, MP)
regarding "Suicide by Police Personnel”

On 03 May, 2016, Shri Venkatesh Babu T.G M.P. and Smt. Supriya Sule, M.P,
addressed a Starred Question No. 124 to the Minister of Home Affairs. The text of the

Question along with the reply of the Minister is given in the Annexure,

2, During the Discussion, Shri Satyapal Singh, M.P,, raised the following

Supplementary to Starred Question 124 dated 03 May, 2016 to the Minister of Home
Affairs:-

“Sir, T am grateful to you for providing me this opportunity of asking the
Question. It is a matter of regret that few police personnel commit suicide
although Police provides security and self-esteem to the public and it is a matter
of huge concern. As the Hon'ble Home Minister said that ensuing internal
security Is the duty of both State and Union Governments and for the internal
security the greatest problem of police personnel, owing to which they commit
suicide, is their living condition where they reside. As per the Police Manual
Police Ruies mention that cent percent police personnel should get the house to
live in, but in most of the States approximately 30% to 50 % only have been
ailotted with houses. Al the Government departments perform duty for only 8
hours, whereas police personnel perform duty for 12 to 14 hours. Whether
Union government would issue such aavisory whereby Modernization Grant is
given to all the States so that cent percent accommodation can be granted to
the police personnel and their 12 to 14 hours duty can be made of 8 hours.

3. In reply, the Home Minister (Shri Rajnath Singh) stated as follows:-

“As far as the Police personnel are concerned, it is true that the
housing level is not satisfactory. I feel that housing level satisfaction
needs to be improved and Union Government is considering on this
issue very seriously."

4. The above reply was treated as an Assurance by the Committee and required to
be implemented by the Ministry of Home Affairs within three months from the date of
the reply but the Assurance is yet to be implemented.

5. The Ministry of Home Affairs vide O.M. No. VI-11016/10/2016-PM-1 dated 26
July, 2016 had requested to drop the Assurance on the foitowing grounds:-

“That the reply to this Question, complete in all respects, has been placed on the

Table of the House. One of the relevant explanations in the reply was that
"Police” is State subject, Logical corollary of this is that various facilities of the

/2§



6.

State police personnel are to be provided by the State Governments. While
setting background of the Supplementary Question, Hon'ble Member has
elaborated the seriousness of the matter of suicides by State police personnel
and according to him poor living conditions of these personnel is a principal
cause behind these unfortunate suicides, It was also suggested by the Hon'ble
Member that the central Government should give 100% grant so that all police
personnel will be provided houses.

In reply, Union Home Minister, while stating that Central Government is aware
and concerned about unsatisfactory level of police housing under the State
Governments, expressed that the Government is serious about the housing
satisfaction level among police personnel. In this regard, it needs to be
elaborated that police being state subject, State Governments have to look into
the issue. While formulating the present Modernisation of Police Forces Scheme,
Central Government has made a provision of funds, under Plan component,
meant for construction activities including police housing. However, the actual
ytilization is decided by respective State Governments as per their priorities.
Although, presently there is no allocation made by Ministry of Finance under this
component, this Ministry is pursuing allocation under the component. Therefore,
it is not feasible for Central Government to act beyond its constitutional
mandate. On its part, Central Government can only make provision under certain
scheme, which it has made in the past and pursuing for such provisions even
now despite limited financial resources available with the Central Government. In
above context, this Ministry is of the opinion that it does not constitute an
Assurance and it is not feasible to fulfil the same. Accordingly, it is requested to
drop the Assurances on the ground that the Minister did not intend to give any
such Assurance.”

The above request was not acceded to by the Committee at their sitting held on

11 November 2019. The Committee accordingly presented their Second Report (17th
Lok Sabha) on 12 March, 2020. The Committee urged upon the Ministry to take this
issue very seriously and fulfill the Assurance at the earliest.

7.

However, the Ministry of Home Affairs vide O.M. No. 11016/10/2016-PM-I dated

11 June, 2020 and 14 August, 2020 have stated as under:-

"In this connection, it is stated that Hon'ble Member of Lok Sabha has expressed
that as per manual/rule, 100% personnel should get accommodation, whereas
most of the States reiterated that approximately 30% to 50% personnel have
accommodation. In response, Union Home Minister, while stating that the
Central Government is aware and concerned about unsatisfactory level of police
housing under the State Governments, expressed that the Government is serious
about the housing satisfaction level among police personnel, In this regard, it is
reiterated that it needs to be elaborated that ‘Police’ being a State subject, State
Governments have to look into the issue. Logical corollary of this is that various
facilities of the State Police personnel. are to be provided by the State
Governments, While formulating the present scheme of “Assistance to States for
Modernization of Police (erstwhile scheme of Modernization of State Police
Forces), it was initially proposed that construction activities would be continued

12



8.

and State Governments which formulates State Action Plans under the scheme
would include proposals of police housing. However, later on in view of the
implementation of the recommendation of 14th Finance Commission raising the
share of States in the divisible pool of central taxes from 32% to 42 %, when the
Central Government approved the scheme for the pertod from 2017-18 to 2019-
20 construction was allowed only in specific theatres, viz. Jammu & Kashmir, left
wing extremism affected districts and insurgency affected North Eastern States.
The State Governments who got benefit of enhanced devolution were expected
to allocate more funds for construction of police infrastructure including police
housing. As such, the Central Government was further constrained to reduce its
role in pofice housing."

In view of the above, the Ministry, with the approval of the Minister of Home

Affairs, have again requested the Committee to drop the Assurance.

The Committee may re-consider.

New Delhi
Dated: 29/03 7020
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AN | | COVERNMES 17 o 1A
T LIS TIRY OF HOME ARFAIR
LOK SABHA -
STARRED QUESTION WMo 424
TO BE ANSWERED 08 THE 3 WAY, 2016IVSISAIHA 13, 18
SUIEIE BT POLISE Lﬂ;fr\: SR
sqpd, SUNN VENKATECH BABU 7.8
| SHRIMAT! SUPRIYA SULE:

Bl e Minster of HOME AFFAIRS be ploased to stater

{&} whether incidents of suicide committed by police [purﬂr soiiiel Em'wn lve@i
reported in States and UTs, recently;

{B) i s ..m, v,’h:e number of such cases re p@-r. & during ez weh of the last Haves

YoaNs and the cuas'n'm'ﬂﬂ yenr, gc:n'ud el § t.;aitekwﬁc“ @ incioding Delki p@ﬁnc:u
nersonnel; _ : t

(e} whether ihe Government had ful e

{ificd the catses/circums L.;.dﬂ{.@'re"
bretingd such incid

:nts and if so, ;Jhu details therool

{a} wﬁmeﬂ.hetr the @@vurwmewﬁ.3 im coordination wivh the E;?r ates, has any
pmgmsax to wrovide adequate and modern @ training and reduce stress

and worlt load of such persennet as well as motivato the lower rung of the
p@ﬂnrb force and if so, the details thorend; and

(&) the other measures taken by the Govermmasnt to checl sueh cases in
future and improve the working c@ndﬁﬁm‘ﬁc @“fr’ g‘mﬁﬁce personne! along with

the steps taken so far for ihe welfare of police personnel in the country?

’

ANSWER

mmuwm OF STATE IN THE MHUSTRY OF HMOME AFFAIRS
(SHIRY Hmmm J PARATHIBMA] CHAUBHARY).

(&) o (e) ﬁ Statement is Iald on the Tahle of the House,
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STATEMENT I REPLY TO THE LOK SABEA STARBED QUESTION KD,*124
FOR 03.05.2016. . -

-

(31) & ( ﬁﬂ Police’ and ‘Lavw and Gu‘derr" aru Stats su_tshﬂ@e;ﬂ::s; Frllfrag fm Crotey

1+ mmed 2 of Lic '-H of &Em wevclﬁih Sﬁhewﬁu of the Consiituiion of raelica,

Howewer, as per da‘ta E'ﬁaitr&”ﬂ: slined by the Na iLn@imaH Srime Records Bwru.‘aaa
(HCRB), State/Union Ten‘ﬁ"ﬁﬁqwﬁwﬁse breakup of number of suicides by

police personmel in the calendar years 2012, 2043 and 2014 Is at

Anneiure-. So far as the Central Ay mod Police Forcos (CAPFS) and Asséirn

Rifles (AR), are concerned, foree and genday-wise detnils of personmned who

commiticd suicide during cach of the last three years and the current year

are ot Annexure-il.

(«i); The causstive factors 1 most of the cases were Yound io be

personal and domestic gnml’mﬁoms such as P2 Jlf'[fa.".lﬂ iﬂl!g‘}c@ﬁ'liﬂ@g persatal

emm%y, maﬂ‘nfmﬂ iilness, depression ete. In few cases the carne could be

@wmg fo work 'E'L.H“"ﬁ.e"’ﬂ stress

v

.

(d) & {e):  Since personnc! maticre of ctate pelico are mmfdﬁ@d ﬂyy state

Hhemschres, the Lﬂw.mar'sm*i of wvdia-had e divec? iz in Empmvﬂm thee

Cworking conditions and weliure aﬂ: we state police nersonmsl., However,



-@@ﬂll’fih'ﬂb&ﬂ'ﬂ:@_'ﬁ@ maintaining morale of the

LS., 124 FOR 03,05.2016 -

e

Wninn Govermmoit has beet adrising e Statae Etl‘ yarmmenis for mproving
-

the working conditions of thelr police personnel and to undertake

BECOS aaw weliare measuras. They have alse been advised to put in place

oy . efifed wc mrree hant s

for vedressal of personnel - grievances B
res olntion of inter-porsenal probletns  and o  conduct. appropriaie

censiiization frairnitng [ﬂli‘@f:{]h“-‘.:‘dﬁ"tﬁ'ﬂ‘ﬁﬂpn comral assistonce for bebier

infrasiruciural facilities af police staltions am& sﬁﬁ'@wg}ihmmumq af State

Government training uw‘%uu&u&ms is m‘wﬁaﬂ@@ﬂ to Biate Police thwough the

Schaome  of  Modemisaiion of Police Force. Funds provided for

sfrastrse et devels et of Sode Police Foree wnder s schoeme alsoe

o Slate police personnel. S0 far as

W‘\PF SIAR are concemed, various measures taken by the Govermwnsnt of

india -to improve e woiking conditions and welfare of these poatice

personme] are fsted ok F\r‘mcm WS R

gk R E




State/UT wise civil personnel, armad police personinel and other police
coramitted suicides during 201.2,2013 & 2014, '

PACGE 1 Q0¥ 10T Amir‘n?,xnnﬁ-l

LES.0NO A TFOR 02052016

parsonnel

g — R -
ﬁg. StateJT ' %g:; e ) Ci\:rit Arned ?f?"i * Tm;f:l .
B Police Total Pelice Police Police Qther Palice Police:
| 1] Andhra Pradesh 10 | 11 3. o o 3
2 | Anunachal Pradesh K 0 o L 0 n
3| Assam i ' 6| 0 2 0 7
4 | Bihar i 8 0 i 0] - i
o Chhatﬁs.garh ?- 4 IR E 4 1 . 5
G 1 Goa n 1 0 f 1 1
7 | Guarat 61 -8 3 2l 0 5
& | Haryana 0] B 5 "o 1 &
9 | Hicnacha Pradesh 0 0 0 o ol 0
10 1 Jammu & Kashmir 2 § 3 0 0 a
11 | Jharkhand 1 7 o 1] - 0 0
12 | Kamataka 7k 15 7 0 0 7
13 | Kerala 8 15 a8 1 0 - q
14_| Madhya Pragesh 12 8 14 0 1 45
15 | Maharashira 28 40 32 2 2 26 |
16| Maripur . ol o2 . 4t 0. 5
17 | Weghalays 0 D U 0 u i
16 | Mizoram: 9 2 0 0 0 q
|19 | Nagaland 0 1 ' Q 0| 0
20 | Qdisha B 1 1 1 3 4
21 | Punjab 1 ] 4 ol iy q
22 | Rajasthan 4. 2 nd 0. 0
23 | Sikiim 0 o 1] 0 0
24 | Tamil Nady 58 3 27 0 D
25 | Telapgana l 1 2, 0
26 | Tripura® 2 0 \ Q i 0 0
é? | Ultar Pradesh g g8 ‘ 1! 1 1
28 | Ultarakhand 0 o 0 0 ol n
20 | West Bengal 10 28 | 5 R
TOTAL STATE(S) 96} g3 124 25 1M 160
30 | A&Nislands 4 1 RN 0 0 1
31_| Chandigarh . 3 0 AN 0 ‘0 0
32 | DN Haveli ' .6 el 0 ol ) 0
33 } Daman & Diu N 0 a0l . 0 0 Y
34 DemiuT_ 10 ] 10 e 0 n 4
35 | Lakshadweep o a ol ol D 0
36 Puﬂluchehv ol 2 . ol l : i 0
L laguurs TS i | 2 I 5
TOTAL {ALL 10IA] Za_ |+ A% | EL N - T i |
c l " ks ) . S



' IL’.L'\ﬂTt LOT 107 ANNE .
"L BSON‘D *}24 Til@l{{}j uZﬂM
Central Anmed Police Forcos (CAPFs) and Assam Rifles (AR), force and cnenc%er wis 58
details Qf,fnersownel'ccu'u'nmi'tted auicide during each of the last thres vears and the
SUFTent yoar Iiis as under:- '
I Fore | Gaonder . : YE&&F‘B : T £}
- rores Denuet 1913 [ 2014 2016|2016 ow
CRPF | Male 38 41 37 6 122
" |Female 0 0 L 0 1
RSF . |Male 38 46 27 -4 115
Feinale 0 0 0 i -1
S5B Maie 7 3 8 - 24
Female 0 0 0 0 0o
Male 7 8 9 2 26 |
Female 0 0 0 0 | 0 |
| Male 13 10 15 2 40 |
Female 4 K i | 0 6 ]
Mnle: 8 11 110 30|
Female 0 0 0 | .0 a l
“lotal 5| 12k 06 ] 16 s
BRS
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vill)

ix)

\m‘)'

comimunity recognrtlon

. Promotions are released regutarly to eiid’ible peraonnel 858

.
s

PAGE | OT 10T ANNEYUREHT
L., S ﬂ N'I‘ 124 MOR 0 W%' Ziliu

Following actions have been taken by the Govemment to curb C‘umidc- s among the |
CAPF personnel in the couniry -

Transparent po!icieq perhining to transfer and leave 'r)f CAPTs and AR personnel,

The hospttaltzauon period due to injuries while on cl 1ty k5 lrealed as on cint\,r

. Choice of Ppos tmg is considerad o the extent possibleé after *hn p@r‘?or}nﬂl sarved in

harc! area

Regular mtel qr‘hon of officers with Lroops to rmd ouf and addrass thelr gr tw’mcm

Ensuring adequate rect gnd relisf By regulating the duty hours.

Improving  living conditiom ‘for troops, providing adeguate  racreational/

entertammrant sports, communication facil ities etc. Créche facility is also provided

at various estahhohmenis {(where foasﬂa!o) to facilitate the lenﬂle amployees.

I’wcmty of retention of:government accommodation ot the place of last posting (for

keeping the femily) while postcci inNE Staie, J&K and LWE affected areas (excopt
State Capitals). .

Providing batter medical faciliiics, also organizing {2 ks with specialists {o adaress
their personal and pf—:ychologica_i concems. and organiving Meditation

& Yoao
routinely for better stress management.

Adaquately compensating the troops denloyed in difficult areas.

Other welfare measures like chiiity of Central Police

Canteen (CPC), scholarship
for wards cic. Also air

couriar service has been provided o CAPF personnal

- demoyed in NE States and J&K as welfare measure.

Designating retired. CAPF parsonnel as ex-CAPT personnet for betier identity and

& when the vaconcics
arise, Financial beneﬂts under Modified Assure‘d Career Progression (MACTH) are

gwen in case plomotsons do not take phre for want of V’icdnmpq at 10, ?0 & 30

- years of service.

oA dk







03.05.2016

(Q. 124)
SIIRIMATT SUPRIYA SULR ; Madam, in the wriften n‘plv ihe hon. Mmi ster hag
seid that they are asking the State Governmente to infervena to or r{nm'a' tnllg 'md
do psychalogical concerns and help them with medintion and yogn,

Madam, Mauharashtra  Government did a  propramme  like this,
Unfortunately, the Report showed with the help of Psychiatriat socicty of Tadia,
which voluntarily.clid this programme, that about { ,000 pnhcomen needed help,
After that, there was a newspaper itera, which created panic Th'lt ‘thonsan:d
policemen need psychiatric treatment’, So, that entire project was shelved,

So, looking at the numbers, which are quite hiph of suicides, ds iy
Goverament lonking o pergonal counseling and n"ml'ing sure that the secreny of
that Report does not leak? It does not mean fhat fhey are erazy just becange they
need a psychiatric treatment? It think, it is 4 sciensifio issue,
st eftrd =ferdl: arene R, v wew 3 WERER ORI o F Ay i g
Al A e A § B gftwr el g ST v @ T E Mm@y s
vsTE ol Tl o e # A @ fag o) R Y E eler W )
rielledl THNIRM guirard s0d ol of 1w eyl T T 9 e
WA U TR A oRsr D), el R URS G R W — TR 1)

T S AUMEEN Wt o ferr @Y TR Tiferil o) w‘ HE

u

RV b BTN R i
dar T By R PR T o o] sy ) <) Y wellnny 7 A ar T gmr By o)
AT R BN B A aruaTe A Mefl B, ST M T ™ REr e ang 7 S T
TE red ?31 aa, faRn g s ARer =) ) g 'Pm A I el o) WIE R FRGT 3y
e areh) =|1Pr'ﬂ FNE B ST 7R N e ¥ gy S T ¥, Y 12,5 Thv
SRR A | 2TR, S wniv ol i S irﬁm' Tl A Wy a5 e T
EARHR: el R R RSl R S, g S A A sl TR 8 Ty
A F W il el 31 srorgen @ w) BT SN, W WS e o5l o)
TR R 15 R wReRe ) e @ ey @y ey 10 siferem 1 Sy o) WY gy ot
S TR 2 ) %0001 .. 3@ R R



03.05.2016 | o

SLI HUMATL SUPRIYA QULE: Madam Speuker, my qﬁestion was nol about

money. My specific question is, when Psychiatric Sociely of India is willing to

X

volunteer and help for fice, will they seud an advisory that where there are |

indjvidual cases, which nud help, there will be scercey? 1 am tot challenging any
of the work, 1L is comnplbnentary. { said it in my first question alsor '

_ o, specifically, will the Goveornment intervene onl l_mmz.mltzuian grounds {o
take help and make sure that this is under scoreey, to keep privacy in psychology
and not 1n meney of policy. T aim on humap angle. My question is very specific.
HON. SPBAKER: Itis per sonal counseling.
ot wRag mady ¢ udiwy HEETE e Y vy wer & 98 W o T fawg Y ey gy

e e win At TTRg wrd @ R oy B EY e T H Wit
A Rl A adye, § ug v B TR gfom aleer @ AR et 3 ';rq--q'-g wY

alaeddal o % AT L R JEERT WY vemgerdal S Ll wirdy ¥ T S
gl i A qsi\qm, Wi fang aiqr oy gl il By EAER ) g wR) WD
fory, -l g gl ) o alfRe Ty Y o W R Fe vRwR GRT Ry 9

1 A € gl T WAET R s ¥ wed Y S wyferer 1A W A wE B
1:'%;1?1& el W Ry 71 oY JFaY Rear o iy, WA el ay allv alE

' wuyfded ¥ATar G afpu, gy 3 ) Q'G‘dfﬁ'ﬁh'@ et yadife & RO R ) oag ¥
e ndioul, Yatgs @ Ak A 0y R e e ¥ s waa igfer
Pyl 3wt aRT A Yfera e 1) Q) wiear 1 s YiFer e RN T
Bt A W XRES WA D 2 Tl dﬂm‘i‘i wRw af 31 Afp R A Tl g &
FRGL I w7l s wfaur JRUT TR T AN g R’ Firr i ijm =) &l IR HY
@ 3 o el ylay Red Ue sl & gt o @ ol S U W 9% K P ¥ fi

a1 el gyadic gl Wi e 7 (e iRy | '
sttt ooeunr 3 URTdTE s ofv] amd A i wh Al e F WY VERE ylEy 'ﬁT A

&

%
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T T F Any & A oy fere @i &y, s @) gt ST G e iy At
§ AR SWE o AT o T E 9w e R < T A T P f s
T T A S Y A @ Ry o e @ WA A WS IR 7 ) Rrard 3 fay
AN Yo 7 w=e <y S A SfaRa JRer @ oo e s g )y T W)
B, ORI BRI a s o 0w R v Byfhy P, W Ty T )
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oGy ' LOK SARIA SECRETARIAT /2777 _ T
‘ COMMITTER ON GOVERNMENT ASSURANCES DRANCH

MEMORANDUM No. 24"

Stibject: Request for dropping of Assur_anf:e given In Fepiy ttn‘?.itarred Question No. :'
106 dated 28 June, 2019 (Supplementary by Shri Feroze Varun Gandhi,
M.P.,) regarding "Impact of Air Pollution on Life Expectancy" :

‘On 28 June, 2019, Shri Kodikunnil Suresh, M.P., addressad g Starred Question
Mo, 106 to the Minister of Environment, Forest and Climate ch:m_ge. The et of the
Question along with the reply of the Minister is given in the Annexure.,

2. During the Discussion, Shri Feroze Varun Gandhi, M.p,, mter-ally ralsed tha
following Supplementary Question:- o '

"My question, through vou, to the hon, Minister 15, whether. the
Government plans to expand the scope of green building_ ratings to
include adherence to environmentally' sound construction’ processes t’m?_
buildings thereaf," '

-y

3. Inreply, the Minister of Environment, Forest and Ciimate change /fer-alia siated
as follows:-

“Now these rules ‘are notified for the management of
construction and demolition waste. T thinik we are making .
pavements, side-lines and many other things from construction
and demolition waste, We arn going te implement it very
strictly. The National Green Tribunal has also asied all the Chiefd -
Secretaries to tale immediate action on the management of

- construction and demolition waste., Your suggeastion ig Very good
and we are going ahead in this regard."

4. The above reply was treated as an Assurance by the Committea and required to
be implemented by the Ministry of Enviranment, Forest and Climate change within thrae
months from the date of the reply but the Assurance is yel to be implementad,

5. In this regard, the Ministry of Environment, Forest and Climate change vide O.M.
No. F.No. 2/2/2020-11SMD dated 09 March, 2020 have stated ac undor:

"It may be noted that tie Assurance considered! by the Committee is o routing
function of the Ministry i.e. Implementation of Construction & Nemelition Wasta

—
—t
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Management Rules, 2016 (CRL WM Rules, 2016). The Ministry has taken a

 humber of steps for ensuring effective implernentation of the rules with relevant

stakeholders which, among other things, include on boarding of Ministry of
Housing and Urban Affairs, National Highways Authority of India, Burcau of
Incian Standards, Central Road Research Institute, State Urban Development
Departments, Central and State Pollution Control Boards. Other stakeholders like

Facility service providers, construction companies, large scale contractors, etc.

have also been included during the consultation process. As of now, the Ministry
is undertaking its furclions on routing and progressive basis and new policy

* intervention/action is not -proposed at this stage. In light of the submissions

0.

made, 1t is requested that the Hon'ble Lok Sabha’ Commiltee on Government
Assurances may not inlerpret the statement as an Assurance."

[n view of the abowg, the Ministry, with the approval of the Minister for

Evironment, Forest and Climate Change, have requested the Commitiee to drop the
Assurance. '

The Commiltee may consider.

New Dumi:

Dated:

&‘ 0 !(Jt‘(:ga
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Annecuse
GOVRERNMENT OF INDIA
MINISTRY OF FNVIRONMINT, FORIST AND CLIMATR CITANGT
TOW SABITA
STARRED QUESTION NO. 106
TO BE ANSWERRED ON 28.06.2019

Impact of Alr Pollution on Life Bxpectaney

¥106. SiIRI KODIKUNN.]L SURISH:

Will the Minister of ENVIRONMTNT, FOREST AND CLIMATE CHANGE be pleased (o
siate:

{(a) whether the Government is aware of any scientific research leading to (he conclusion
that the life expectancy in India has gone down by 2.6 years due o deadly disenscs
caused by air pellution; ‘

(b) if so, the delails thereof and the response of the Government (hereto; _

(¢) whether the Government has been successful in containing and pradually bringing down
the pellution levels in the Indian cities as a part of ;-my targeled npptmch on par with
International norms and protocols;

(d) if so, the details thereoft and

(e) if not, the reasons therefor?

ANSWER

MINISTER FOR ENVIRONMENT, FOREST AND CLIMATE CINANGE
(STIRE PRAKASH JAVADIEKAR) : -

(a) to (e} A Statement is laid on the Tablc of the Huouse,

LEEE RS




Stafowent referred to in parts {u) to (¢) of Lok Sabha Starred Qucsi;iuix Na. 106 dwe for
reply on 28.06.2019 regarding ‘Tapact of Adr Pollution on Life Expectancy’ by SURI
KODISUNNIL SURLESH, Hon'bic Member of Parliamént

() & (b). Various Orpanizations/ Institutes, from time to time, have been publishing
estimates of morlnlity/ morbidity attributable to environmental pollution based on muodels,
simulations and exirapelations, One such estimale published in 2019 reports total lifo
expectancy loss in Soutlt Asia [tom uir pollution to be 2 years and & months. However, there
are no conclusive data available in the countey o establish direct corrclation of deatly/ discase
exclusively dug to air pollution. Air pallution is onc of the triggering factors for respiratory
ailments wnd associated discascs, Hedlth cffools of air pollutlon arc synergistic mani(cstation
of Tactors which include food habits, oceupaiicual hiibils, socivo-cconomic status, medical
history, immunity, heredity, cle., of the individuals,

(), (d) & (¢) The Cenfral Government has ken a number of regulatory measurcs for
prevention, conlrod amd abatewent of air polhution iz the country. Continnous Ambicnl Alr
Qualily Moniloring Stations (CAAQMS) data indicated general improvement in air quality of
Delhi in 2018, Number of ‘Good’ o ‘Moderale’ days has increased to 159 in 2018, as
compared to 152 in 2017 and 106 in 2016, and nurober of "Poor’ to ‘Severe’ days has reduced
o 206, compared o 213 in 2017 and 246 in 2006, In Deild, there is 7.0% ad 14.8%
rediction i YiMas Jovels wnd 8.0% and 16.5% reducton in PMyp levels in 2018 over 2017
A 2010 respectively, Yarious measures taken by the Central Governmunt mehude-

Action Naits for Tmproveaend of Alr Quality fu Delid NORG

(i) Graded Rasponse Action Plan (GRALY) was notilicd ou Jaanary 12, 2017, for proventjon,
control and abatemen: of air pollution tn Delbi and WCR. It identifics graded measurcs
and Daplementing agencics Tor response to four AQI calepories, namely, Moderale to
Poor, Very Poor, Severe and Severe + or Emergency,

() The Central Government lhas nolified a Comprehensive Action Plan (CADP) in 2018
identifying timelines and implementing ageacics for actions identified for prevention,
control and mitipation of air pollution in Delhi and NCR.

Action Plans (or lmprovement of Air Qualily of Otlhicr Cities:

() Ministry of nvirontzent, Forest and Climate Change has launched Natioga! Clean Ajr
Programme (NCAPY in January 2019 lo tackle the problem of air pollution in a
comprehensive nianuer with targets to achieve 24 Lo 30 % reduction in PM10 and PM2.5
conicentralions by 2024, ‘Uhis is keeping 2017 as the base year for the comparison of
concentratiun. ‘The overall objective is 1o augment and evolve effective ambicnt air
guality monitoring uetwork across the country besides ensuring comprehensive
management plan {or prevention, control and abateiwent of air pollution and cubancing
public awarctess aud capacity building measures,

(i) 102 non-attainmoent cities have been identificd based on ambient air quality data for the
petiod 2011 ~ 2015 and WHO report 2014/2018. A tolal of 86 city specific action plans
have boen approved lor grround implementation.

Monitoring '

e Scling up of mouitoring network for usscssment of ambient air quality. Central
Presently, mmbient air yunlity is being monilored al 779 localions cavering 339 cities in
29 shates & 6 Union Tordiories across the country uader Nalional Alr Quality
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Monitoring Programme (NAMP). Further, real Hme monifering is tuking place at 170
Incations in 102 cities in 18 States/UTs,

Notification of Nationat Ambient Air Quality Standards.

¢ Launch of National Air Quality Index. :

o Implementation of Air Quality Rarly Warning System for Delhi in October, 2018 in
associution with Ministry of Barth Sciences (MoES)

Transport

¢ Leapfrogging from RS-IV to NS-VI fuel standards since Lst April, 2018 in NCT of Delli
and from by lst April, 2020 in the rest of the country,

¢ Introduction of cleaner / alternate ficls like gaseous fuel (CNG, 1.PG ete,), ethunol
blending, . .

o - Promotien of public transport and improvements in roads and building of more britlpes
to ease congeslion on roads. '

»  Operationalisation of Bastern Peripheral Lxpressway & Western Peripheral Jix pressway
to diverl non-destined trafiic from Delhi.

o Streamlining the issuance of Pollution Under Control Certificate,

» Invironment Protection Charges (EPC) have been imposed on diesel vehicles ity
engine capacify of 2000cc and above in Delhi NCR.

Dadusiry

¢ Badarpur thermal power plant has been closed from 1 5th Oclober, 2018,

» Notification of siricter emission norms for power plants,

e Al brick kilng have been shifted to zip-zap technology in Dellii and NCR.

« Installation of on-line continous (24N munitoying drvices o)l red calegory industries in
Dellii aned NCR.

«  Revision of emission standards Tor industrial seetors fom fime to time.

e [an on pel eake and furnace oil - monitoring of use of pet coke in Lime Kilny/Cement
Kilns and Calcinm Carbide fndustry in Dethi and NCR States,

Biomass and Solid Waste '

¢ A new Ceniral Sector Scheme on ‘Promation of Agrienltural Meclumizatian Tor i siig
management of Crop Residue in the Staies of Punjab, Havyana, Uttar Pradesh and NCT

. of Delhi” for the period from 2018-19 and 2019-20 has been faunched,

+  Banning of burniug of biomass/garbage.

¢ 3 Waste-to-Enerpy (W--E) plants are currently operational in Delhi wiils afotal capacity
of 5100 Tonnes Per Doy (TP, _ o

s+ Nolifications of 6 waste management oleg covering solid waste, plastic waste, e-wnste,
bicemedical waste, C&D svaste and hazardons wastes jssued in 2016

Dust
¢ Molifications regarding dust mitigation measures for constriction s demolition
-activities. : :

»  Nmnber of meclanised road sweeping machines has been incroased significaudly
presently GO machines are deployed for eleaning of roads in Delhi.

Puhlic Gufreach .
o Ministry of nvirenment, Porest & Climate Chanse e Utrar Pradesh, Punjeb, Yuryana,
Lajusthin and Delhi Governien's Tanvahed Clean Air Jor Dalhi Campaign from 10 -

oz
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23rd Leb 2018 and to check alr polluling activitics prc'a{ud post Diw':ﬂi, a special
campuign called “Clean Alr Campaign” during Noveniber 01, 2018 to November 10,
2018. '

Ministry is proinoting pcoples participation and awarencss building among citizens for
environmenlal conservation through Green Goods Deeds that focus on promotion of
cyeling, saving waler aud clectricity, growing trees, proper maintenance of vehicles,
~following of Iane discipline and reducing congestion on roads by car pooling ete.
Development of mochanism for redressal of public complaints regarding air pollution
issues ju Delhi and NCR (through ‘Sameer App’, Tinails’ (aircomplaints cpeb@gov.in)
and “Social Media Nelworks® (Facebook and Twilier) ete.
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(Q. 106)
SHRE KODICUNNIL SURESH : Sir, the iatost ||rbnn air qulaliu datahase
releascd by Warld |ealil) Organisalinn raconfirms that mast Indian cities ara
becoming death iraps duc ta very high air nellution levels, rn-dja appears
among the group of countries with highest partictiate matter r (PM} levels. Also,
compared lo other cilies, Indian cities have the highésl levels of PM{0 and
I.°M2.5 causing serious health hazards for t.he poplilation especially, -childmn
and elderly people, |
| Combating air pollution must become the national priorty an it

endangers the future of the nation more than the offects of any _cai:rmily.

Taking into account the gravity of the matter, { would like io acl the Hon.
Minister whather the Government is aware of the reporls roncerning
dangerously high fevels of particulate matter inlvarious cities, and, one out of
svery s;e.ven.deaths in Indin was attributable to ajr pollution,
- SHR! PRAKASH JAVADEKAR: Sir, this is a very Empbrtant question, The
‘Government rml.oos it and has started hi\ing 'u*’uon very vigorotsly against air
pollution because air pollulron Ioadq to ailments e*‘pcci:i!ly for lungs and
others.

twill not give comment right now an the worid reports beecause thore is a
must to read n l:{r.»t»*-fr:en the lines.

ltis a very good 'hin’] that wa have taker five bacic dogi ision fo tacklo
the wir pollution. Tirst & e the velicln pr)!h.ilhor» has io be conlained on e

immeadiats basis,

)1
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We have already preponed ihe launch of BS—Vi.We héve skipped BS-V.

We are giving now clean fuel in Delhi from this year ‘and throughout the country

from next year. The 8-V compiiant vehiclos are also going o come from next

year. Thal will reduse 90 per cent of the vehicular pollution, We are silting in
Delhi. For 20 yoars, he peripheral highways were not IJUHL But now they have
been built completely in four years, and the last batch will be done this year.
So 60,000 vehicles, which were coming o Dealhi just'to pass through, are not
coming lo Dulhi now, and that much pollution is reduced.

We hive closed Badarpur Thenmal Power Plant. &I g TRy | gEer
acer i ol et A e gt 3 dl A el B 1 A ot U i NIE]
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T arerarey, Ry off Rasfesr 2, all have been shifled to zig-zag
lechnology. S¥7 ST XV, $e-vrgl 3 oY vicwor €Yy oy 78 *ff oy bm ol
AT Iy ot <iterdt : g et g A fSrTsi?
8TV TSN SRS AT s SRy & fom # e aay &, U ST QA v wge
fose = &, ARy Smorgi apr VTR T T 8 1 R S e e o) GULhY é !
suresh Ji, what you have asked abou{' 's PM10, and that has increased
and that is the reai worry. But let me tell you .with cnn.fidonce that in the Inst
three years in the cify cf Dol--evory ¢ily has different PM10 or PM2.5 lovels--
eT-10 Qg 16 Wiz wh et | Rl ¥ dioro 5 , Y TrTEey rrrf"aﬁ-“\fr?* ol
15 rr\‘ir of et A 8 i T, e G A arl) R s oY e )
el 8, O B @ 2016 5 106 9%, 2017 3 152 oy T el A A 150 Ry Ul
So, & number of aood days are increasing, That i3 the good news %or the
eﬁvironment‘
SHR KODIIKUNNIL SURESH : s the Govermment further aware of the World
Health Organization’s NReporl which states that exposure [o particulate maller
conlributes to the risk of developing cardiovascular and respiratlory discases ns
well as lung c.ﬁncer? If yes, cite the details of action taken to reveras the air
pollution and to control the accelerating factore lhat cayse pollution in the
country. | o
SHRI PRAKASH JAVADEKAR: Actually, I have narrated and | have given in
tha reply all the mrasures tajen by the Gaveramant but itportently, lot me toil

vou, S’ﬁ“[' T A7 tfeepy I This is n glubal problem and 1ol Indin's or Delhi's
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ploblem arRas, R 3l <l = SR, &) @ vy vl oy ¥ ol ol

SHRI KODIKUNNIL SURESH : How will you tackle it in India’?

GHIL PRAKASH JAVADEKAR: Lel us understand  that Fhis is a global
phenomenon. Hhe world Is fighling against i, We are Ipart of the global
solullo_n. Therefore, we hé\?e taken measures, and the resuit is lhat PM2.5,
which causes rs,ally the chest problem, has be(,n reduced by 15 per cent in

three years, ! we conlinue wilh this speed, l-am very sure, we can reduce it

furthor because in Dolhi also, the problem aggravated since 2007 but the

ac llUH started since 2014,

S5HRI FEROZE VARUN GANDHI Consh'uclion'ldust accounts for aboul 45
per cenl of all air pol]utanls.ln the National Capital Region. My question,
through you, lo the hon. Minister is, whether the Government plans Lo expand
lhe scope of green building ralings to include adhererice 1o enviranmentally
sound conqlrucliuﬂ processes for bulldings thereof.

o} T [RF VTR + JERTAT Helle], UE T 2IesT Ve g e AE T waRT O e

ERRICE I AT (VI m\m s g, s Ry e ﬁ Y HFF Y vnk L1 BN 5 I

wifer 3 et T Faior O, T ST G TR YR BT Y S, 20 B e dr
N e e ey Y | SR et A, A 8 e & et wr 3R SEr
e e | This is what we are lying.

So fur as construction and dcnmntmn Wdf:i[‘ is concerhed, we huve

. e ——

formed ruies for 1_!'|e-; first ime in independent india. When | went lo see a mmro

L

tunnelling work, § could realize that they were removing huge guanlity of dust
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everyday but there was no sign of dust anywhera being dumped. So, [ took this
concopt from them as o how they manage and transport all the dust. Now
thase rules are nofified for the management of constriction sind demolition

waste, | think we are making pavements, side-lines and many ofher things

- S Lo e —
from ennstruction and demolition waste.
"l-.".r-_'-'——-—_u-_'-__“ ——— e —r——
We are going to Imp!(*mpnt it it very strictly. The Nattoml (‘reen Tribimal

has also asked alf the Chief Secrefaries to lake immediate actlon on I'he

b ""'_‘_-__—_—-—-\..r——-‘———_—v
management of uonf;trn(hon and uvmmhon waste. Your suggeslion is very
'-—-‘-_-_‘-'—‘—_-" - I Rl r}
good and we are going ahead in this regard. {Interruptions)
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Appendin-XXVI

COMMITTTE ON GCVERNMENT ASSURANCIES
(2019-2020)
(SEVENTEENTH LOK SARMA)
FOURTEENTH SITTING
(24.08.2020)

The Committee sat from 1530 hours to 1630 hours in Committee Room

“C", Parliament House
Annexe, New Dealhi.

PRESENT
Shri Rajendra Agrawal - Chairpersoen
MECMRIERS

2. Shri Nihai Chand Chauhan

3. Shrf Ramesh Chander Kaushik

1. Shri Santosh Pandey

5. Shi Pashupal! Kumar Paras

SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary

2. Shri Lovekesh Kumar Sharma - Director

3. Shri S.L. Singh - Deputy Secretary
R R #urdegox e e Aot
&k ook e sk ot e ok

2 st o

At the outset, the Chairperson weicomed the Members to the sitting of the

Committee and apprised them that the sitting has been conve

Memoranda containing requests

ned to consider 30
received from various Ministries/Depariﬁments for



dropping of 38 pending Assurances and for taking orat evidence of the representatives
of the Ministry of Finance (Department of Revenue). The Committee then took up the
said 30 Mamoranda (Mumorandum Nog, 268 to 297) for consideration for dropping or
olherwise of the relevant Assurances. After considering a few Memoranda, the
Committec authorized the Hon'ble Chairperson to decide the [ﬁtfm;g?ﬁ@i_]ﬁMemoranda.
The Chairperson subseguently decided to drop 20 Assurances as per details given in
Annexure-I and to pursue the remafning 12 Assurances as per details given in

Annexure-IT% for implementation by the Ministry/Department concerned.

RIS B o sk e e R HE Aedrnk

The Commitice then adjourned,

‘ * Not enclosed



Annexure-|

Statement showing Assurances dropped by the Committee on Government Assurances at their sitting held

on 24.08.2020.
SI. | Memo | Question No./Discussion & Ministry/ | Brief Subject ]
No. | No. Date Department
1. ]269 USQ No. 598 - Railways - | Expert Committee
dated 25.02.2010
2. 271 5Q No. 241 Railways Railway Projects
dated 18.08.2011

(Supplementary by Shri M.B.
Rajesh, M.P.)

3. 272 USQ No. 6221 Defence Training Centres of Armed Forces
dated 06.05.2013 (Department of
Military Affairs) .
4, | 273 5Q No. 370 Communications Introduction of Slab Based Penaities
dated 04.08.2014 (Department of
Telecommunications)
5 274 5Q No. 561 Earth Sciences Cooperation in Earth Science
dated 06.05.2015
6. |275 USQ No. 1996 Power Investment in Hydro Power Electricity Sector
dated 10.12.2015
7. 276 USQ No. 3268 Defence Sainik School in Andaman and Nicobar Islands
dated 18.12.2015 (Department of
Defence)
8. |277 5Q No. 322 Home Affairs Marine Police Stations

dated 22.12,2015
(Supplementary by Shri Baijayant
Jay Panda, M.P.)
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'Sl. [ Memo | Question No./Discussion & | Ministry/ Brief Subject
No. | No. Date _ Department
19, | 291 UsQ No. 671 Road Transport and | Ram Vana-Gaman Marg
dated 13.12.2018 Highways
20. 293 USQ No. 813 Railways Konch-Bhind and Urai-Moahoba Rail Lines
dated 26.06.2019
21. | 294 USQ No. 3031 Youth Affairs & Promgtion of Sports in J&K
dated 11.07.2019 Sports
(Department of
Sports)
22, | 295 USQ No. 4648 Tribal Affairs Traditional Forest Dwellers
dated 22.07.2019
23. | 296 SQ No. 124 Home Affairs Suicide by Police Personnel
dated 03.05.2016
(Supplementary by Shri Satyapal
Singh, M.P.}
24, | 297 SQ No. 106 Environment, Forest | Impact of Air Poliution on Life Expectancy
dated 28.06.2019 and Climate Change
(Supplementary by Shri Feroze
Varun Gandhi, M.P.)
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
THIRD SITTING
(19.01.2021)

The Committee sat from 1500 hours to 1630 hours in Committee Room ‘D', Parliament House Annexe,

New Delhi.
PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4, Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Shri Pashupati Kumar Paras
7. Shri M.K. Raghavan
SECRETARIAT

1. Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S.L, Singh - Deputy Secretary

XXXXX  XXXXX  XXKXXX  XOOKXX XXX XX00KX

At the outset, the Chairperson welcomed the Members to the siting of the Committee

and apprised them regarding the day’s agenda,

2, Thereafter, the Committee considered and adopted the following Eight (08) Draft

Reports without any amendments and authorized the Chairperson to present the same:

() Draft Thirty-fifth Report {17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)

(i) Draft Thirty-sixth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to);

(fi)  Draft Thirty-seventh Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Health and Family Welfare (Department
of Heaith and Family Weifare)’;



(iv)  Draft Thirty-eighth Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances Pertaining to the Ministry of Rural Development (Department of Land
Resources)’;

(v}  Draft Thirty-ninth Report (17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Acceded to)’;

(vi)  Draft Fortieth Report {17th Lok Sabha) regarding ‘Requests for Dropping of
Assurances (Not Acceded to);

(vii) Draft Forty-first Report (17th Lok Sabha) regarding 'Review of Pending
Assurances of 13" Lok Sabha; and

(vii} Draft Forty-second Report (17th Lok Sabha) regarding ‘Review of Pending
Assurances of 14" Lok Sabha'.

XOXXX XXXXX XXX XXXXX XXX XXX
XXAXX KXAXX KOO XXX XXX 200X

The Committee then adjourned,
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COMPOSITION OF TRE COMMITYEE

Appendix SX0O0VITY

ON GOVERNMENT ASSURANCES*
(2019 - 2020)

SHRY RAIENDRA AGRAW AL

MEMBERS

Shri Sudip Bandyopadhyay
Shri Nihal Chand Chauhan
Shri Gaurav Gogoi

Shri Nalin Kumar Katee!

Shri Ramesh Chander Kaughik
Shri Kaushalendra Kumar

Shri Ashok Mahadeorao Nete
Shri Santosh Panday

. Shri Pashupati Kumar Paras

. Shri Parbatbhal Savabhai Patel
Shri M.K. Raghavan

. Shii Chandra Sekhar Sahy

- Dr. Bharatiben Dhiribhaj Shyal
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1. Shri Pawan Kumar -
Shri Lovekesh Kuinar S arma-
Shri S, L. Singh -

Chiliparson

Joint Sncretary
Jirector

Deputy Secretary

The Committee was conctituted w.e.f. 09 Cctobar, 2019 v Para No, 609 of 1ok Sabha Mulletin

Part-11 dated 09 Ovtabor, 2019
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